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MULTILATERAL CONVENTION FOR THE AVOIDANCE
"OF DOUBLE TAXATION OF COPYRIGHT ROYALTIES

The Contracting Statﬁa,

Considering that the double taxation of copyright royalties is prejudicial
to the interests of authors and thus constitutes a serious impediment

to the dissemination of copyrighted works, which is one of the basic
factora in the development of the culture, science and education of
all peoples, ' : .

Believing that the encouraging results already achieved by action against
douﬁle taxation, through bilateral sgreements and domestic measures,
whose beneficial effects are generally recognized, can be improved
by the conclusion of a multilateral convention specific to copyright

royalties,

Being of the opinion that these problems must be solved while respecting
the legitimate intereste of States and particularly the needs
specific to those where the widest possible access to.works of the
human mind is an essential condition to their continuing development
in the field of culture, science and education,

Seeking to find effective measures designed to avoid double taxation of
copyright royalties where possible and, should it subsist, to
eliminate it or to reduce its effect,

Have agreed on the following provisionsﬁ

Chapter I: DEFINITIONS

Article 1: Copyright Royalties

1. For the purposes of thisConvention and subject to the provisions of
paragraphs 2 and 3 of this Article, copyright royalties are payments of
any kind made on the basis of the domestic copyright laws of the Contract-
ing State in which these royalties are originally due, for the use of, er
the right to use, a copyright in a literary, artistic or scientific work,

" as defined in the multilateral copyright conventions, including such
paynents made in respect of legal or compulsory licences or in respect

of the "droit de suite.” - -

2. This Convention shall not, however, be taken to cover royalties due
"in respect of the exploitation of cinematographic works or works produced
by a process analogous to cinematography as defined in the domestfc copy~
right laws of the Contracting State in which these royalties are originally
due when the sald royalties are due to the producers of such works or their
heirs or successors~in-title. .
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3« With the exception of payments made in respect of the '"droit de
suite”, the following shall not be considered as copyright royalties
for the purposes of this Convention: payments for the purchase, rental,
loan or any other transfers of a right in the material base of a

" literary, artistic or scientific work, even if the amount of this payment
is fixed in the light of the copyright royalties due or if the latter
are determined, in whole or in part, by that ‘of the said payment. When
a right in the material base of work is transferred as an accessory to
the trangfer of the entitlement to use a copyright in the work, only
the payments in return for this entitlement are copyright royalties

for the purpeses of this Convention.

4, ~In the case of payments made in respect of the "droit de suite" and
in all cases of the transfer of a right in the material base of a work
referred to in paragraph 3 of this Article and independently of the fact
that the transfer in question is or is not free of charge, any payment
nade in settlement of or as a reimbursement for an insurance premium,
transport or warshousing costs, agent's commission or any other remunera-~
tion for a service, and any other expenses incurred, directly or indi-
rectly, by the removal of the material base in question, including
customs duties and other related taxes and special levies, shall not bde
a_copyright royalty for the purposes of this Convention.

Article 2: Beneficiary of Copyright Royalties

For the purposes of this Convention, the "beneficiary" of copyright
royalties is the beneficial owner thereof to whom all or a part of such
royalties is paid, whether he collects them as author, or heir or
successor-in-title of the author, or whether he collects them in applica~
tion of any other relevant criterion as agreed to in a bilateral agree-
ment concerning double taxation of copyright royalties.

Article 3: State of Residence of the Beneficiary

l. 7For the purposes of this Canentionf.the.Btate.of which the
beneficiary of the copyright royalties is a resident shall be deemed
to be the Btate of residence of the beneficiary.

2. A person shall be deemed to be a resident of a State if he is
liable to tax therein by reason of his domicile, residence, place of
effective management or any other relevant criterion as agreed to in a
bilateral agreement concerning double taxation of copyright royalties.
But this term does not include any person who is liable to tax in that
State in respect only of income from sources in that State or capital
he posgesses there. -

Article 4: State of Source of Royalty _

For the purposes of this Convention, a State shall be deemed to be
the State of source of copyright royalties when such royalties for the
‘uge of, or the right to use, a copyright in a litorary. artistic or
scientific work are originally due:
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(a) by thatState or by a political or administrative subdivision
or local authority of that State;

(b) by a resident of that State except where they result from an
-activity carried on by him in another State through a permanent
establishment or from a fixed base;

(c) by a non-resident of that State, where they resﬁlt from an

activity carried on by him through a permanent establishment
or from a fixed base.

Chapter II: GUIDING PRINCIPLES FOR ACTION AGAINST
S DOUBLE TAXATION OF COPYRIGET ROYALTIES

Article 5: Fiscal Sovereignty and Equality of Rights of States

St

Action against double taxation of copyright royalties shall be
carried out, in accordance with the provisions of Article 8 of this
Convention, with due respect for the fiscal sovereignty of the State
of source and the State of residence, and due respect for the equality
of their right to tax these royalties.

rticle 6 Fiscal Non-Discfimination

The measures against double taxation of copyright royalties shall
not give rise to any tax discrimination based on nationality, race,
sex, language or religion. .

Article 7: Exchange of Information .

In so far as it is necessary for the implementation of this Conven-
tion, the competent authorities of the Contracting States will exchange
reciprocally information in the form and under the conditions which shall

-be laid down by means of bilateral agreement.

Chapter III: IMPLEMENTATION OF THE GUIDIRG PRINCIPLES
FOR THE ACTION AGAINST DOUBLE TAXATION
OF COPYRIGHT ROYALTIES

Article 8: Means of Implementation

l, Each Contracting State undertakes to make every possible effort, in
accordance with its Constitution and the guiding principles set out
above, to avoid double taxation of copyright royaltiea, where possible,
and, should it subsist, to eliminate it or to reduce its effect. This
action shall be carried out by means of bilateral agreements or by way
of domestic measures.
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2. The bilateral agreements referred to in paragraph 1 of this Article
include those which deal with double taxation in general or those whieh
are limited to double taxation of copyright royalties. An optional model
of a bilateral agreement of the latter category, comprising several
alternatives, is attached to this Convention of which it does not form
an integral part. The Contracting States, while respecting the provi-
sions of this Convention, may conclude bilateral agreements based on the
norms that are most acceptable to them in each particular case. The
application of bilateral agreements concluded earlier by the Contracting
States is in no way affected by this Convention.

3. In case of adoption of domestic measures, each Contracting State

may, notwithstanding the provisions of Article 1 of this Convention,
define copyright royalties by. reference to its own copyright legislation.

Chapter IV: GENERAL PROVISIONS

_Arficle 9: Members of Diplomatic or Consular Missions

The provisions of this Convention do not affect the fiscal privileges
of memders of diplomatic or consular missions of the Contracting States,
as well as of their families, either under the general rules of inter-
national law or under the provisions of special conventions.

Article 10: Information

1. The Secretariat of the United Nations Educational, Scientific and
Cultural Organization and the International Bureau of the World Intellectnal
Property Organization shall assemble and publish relevant normative informa-
tion concerning taxation of copyright royalties.

2. Bach Contracting State shall communicate, as soon as possible, to

the Secretariat of the United Nations Educational, Scientific and Cultural
Organization and to the International Bureau of the World Intsllectual
Property Organization, the text of any new law, as well as all official
texts concerning the taxation of copyright royalties, in¢luding the text
of any specific bilateral agresment or the relevant provisions on the

said subject contained in any bilateral agreement dealing with double
taxation in general.

. The Secretariat of the United Nations Educational, Scientific and
‘Cultural Organigation and the International Bureau of the World Intel-
" 1asctual Property Organization shall furnish to any Contracting State,
upon its request, information on questions relating to this Couvention;
they shall also carry out studies and provide services in order to
facilitate the application of this Convention. '
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Chapter V: FINAL CLAUSES

. Article 21: Ratification, Acceptance, Accession

1. This Convention shall be deposited with the Secretary—ﬁenernl of the

United Nations Organization. It shall remain open until October 31, 1980,

for signature by any State that ies a member of the United Rations, any of

the Specialized Agencies brought into relationship with the United Kations
or the International Atomic Energy Agency, or is a party to the Statute of
the International Court of Justice.

2. This Convention shall be subject to rntificntion or accepfnnce by
the signatory States. It shall be open for accession by any State
referred to in paragraph 1 of this Article.

3, Instruments of ratification, acceptance or accession shall-be'
gdeposited with the Secretary~General of the United Nations.

4, It is understood that, at the time a State becomes bound by this
Convention, it will be in a position, in accordance with its domestic law,
to give effect to the provisions of this Convention.

Article l2: Reserrations

The -Contracting States may, either at the time of signature of this
Convention or at the time of ratification, acceptance or accession, make
reservations as regards the conditions of application of the provisions
contained in Articles 1 to 4, 9 and 17. No other reservation to the
Convention shall be permitted.

Article 13: Entry inte Force

1. This Convention shall enter into force three months after the deposit
of the tenth instrument of ratification, acceptance or accession.

2. For each State ratifying, accepting, or acceding to this Convention

after the deposit of the tenth instrument of ratification, acceptance or

accession, this Convention shall enter into force three months after the
of its instrument.

artxcle 14 Denunciation

1, Any Gontracting State may denounce this Convention by a written
notification addressed to the Secretary-General of the United Nations.

2. Such denunciation shall take effect twelve months after the date of
receipt of the notification by the Becretary~General of the United Nations.



Article 15: Revision

1. After this Convention has been in force for five years, any Contract-
ing State may, by notification addressed to the Secretary-General of the
United Nations, request that a conference de convened for the purpose of
revising the Conveuntion., The Secretary-Jeneral shall notify all Contract-
ing States of this request. If, within a period of =ix mounthe following
the date of notification by the Secretary-General of the United Nations,
not less than one-third of the Contracting States, provided the number is
not le¢ss than five, notify him of their concurrence with the request, the
Secretary-General shall inform the Director-General of the United Nations
Educational, Scientific and Cultural Organization and the Director General
of the World Intellectual Property Organization, who shall convene a .
revision conference with a view to introducing into this Convention amend~-
ments designed to improve action against double taxation of copyright
royalties. .

2, The adoption of any revision of this Convention shall require an
affirmative vote by two-thirds of the States attending the revision confer~
ence, provided that this majority includes two-thirds of the States which,
at the time of the revision conference, are parties to the Convention.

. Any State which becomes a party to the Convention after the entry into
force of a new Convention wholly or partially revising this Convention
ghall, failing an expression of a different intention by that State, be
‘oconsidered as: )

{a) a party to the revised Convention;

(b) a party to this Convention in relation to any State which is a
party to the present Convention but is not bound by the revised
convention.

4, This Convention shall remain in fonco as regards relations between oy
with the contrnoting States which have not becomes partiea to the revised
convention.

Article 16: Languages of the Convention and Notifications

1. This Convention shall be signed in a single copy in Arabic, English,
French, Russian and Spanish, the five texts bLeing equally authoritative.

2. Ofticial texts shall be estadlished by the Director-General of the
United Nations Educational, Scientific and Cultural Orgenigation and the
Director General of the World Intellsctual Property Organigation, after
consultation with the interasted Governmwents concerned, in the German,
Italian and Portuguese languages.

Ze The Secretary-General of the United Nations shall notify the States
referred to in Article 11, paragraph ), as well as the Director-General

of the United Nations Educational, Scientific and Cultural Organization
and the Dirsctor General of the World Intellectual Property Organization of
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(a) signature of this Convention, together with any aeeompanying
text; .

(b) the depozit of instruments of ratification, acceptance or
accession, together wiih any accompanying text;

(c) the date of entry into force of this Convention under Article 13,
paragraph 1;

(d) the receipt of notifications of denunciation;

(e) the requests communicated to him in accordance with Article 15,
as well as any communication received from the Contracting
‘States concerning the revision of this Convention.

b, The Secretary-(General of the United Nations shall transmit two
certified copies of this Convention to all States referred to in
Article 11, paragraph 1.

Article 17: Interpretation and Settlement of Disputes

1. A dispute between two or more Contracting States concerning the inter-
pretation or in the matter of application of this Convention, not settled
by negotiation, shall, unless the States concerned agree on some other -
method of setilement, be brought before the International Court of Justice
for determination by it.

2., Any State may, at the time of signing this Convention or depositing
its instrument of ratification, acceptance or accession, declare that it
does not consider itself bound by the provisions of paragraph 1. In the
event of a dispute between that State and any other Contracting State,
the provisions of paragraph 1 shall not apply.

3, Any State that has made a declaratiom in accordance with paragraph 2

may at any time withdraw it by notification addressed to the Secretary-
General of the United Nationms.

IN WITNESS WHEREOF, the undersigned, being duly authorigzed, have
sigued this Convention.

Done at Madrid on Deoemﬁer 13, 1979.
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* CONVENTION MULTILATERALE TENDANT A EVITER
LA DOUBLE IMPOSITION DES REDEVANCES DE DROITS D'AUTEUR

Les Etats contractants,

Considérant que la double imposition des redevances de droits d'auteur
porte atteinte aux intérédts des auteurs et entrave ainsi la
circulation des oeuvres protégées par le droit d'auteur, facteur
essentiel du dévelcppement de la culture, de la science et de
1l'éducation de tous les peuples,

Estimant que les résultats encourageants déji obtenus dens 1'action
T contre la double inposition, par la voie d'accords bilatéraux et
par celle de mesures internes, action dont les effets bénéfiques
sont généralement reconnus, peuvent dtre améliorés par la
conclusion d'une convention multilatérale spécifique aux redevances
de droits dfauteur,

Pensant que ¢es problémes doivent dtre réglés dans le respect des
intéréts légitimes des Etats et notamment des besoins propres a
ceux pour qui le plus large accés eux oeuvres du génie humain
apparait comme une condition essentielle de la poursuite de leur
développement dans le¢ domaine ds la cnlture, de la science ¢t de
lréducation, .

Cherchant & arréter les mesures efficaces visant autant que possible d
eviter la double imposition des redevances de droits d'auteur ou,
si elle subsiste, de l'éliminer ocu d'en réduire les effets,

sont convenus des dispositions suivantes :

Chapitre I : DEFINITIONS

Article ler : Redevances de droits d'auteur

. 1. Au sens de la présente Convention, sont considéréses comme redevances
de droits d'auteur, sous réserve des dizpositions des alinéas 2 et 3 du
présent article, les rémunérations de tonte nature payées, sur la base de
1la législation interne en matiére de droit d’auteur de 1'Btat contractamt
dans legquel ces redevances sont originairement dues, pour l'usage ou la
concession de l'usage d'un droit d'auteur sur une oeuvre littéraire,
artistique ou scientifique, telle gque définie par les Conventions multila-
téralee sur le droit d'auteur, y compris les pajements effectués au titre
des licences légales ou obligatoires, ainsi que ceux attachés au droit dit
"de suite™.



2. Sont toutefois exclues du champ d'application de la présente
Convention, les redevances duss au titre de l'exploitation des oeuvres
cinématographiques ou de= oeuvres exprimées par un procédé analogue &
la cinématographie au sens de la législation interne en matiére de
droit d'auteur de 1'Etat contractant dans lequel ces redevances sont
originairement dues lorsqu'elles le sont an producteur de telles oeuvres
ou & ses ayants droit ou ayants cause.

3. A l'exception des pajements effectués au titre du droit dit "de
suite', ne sont pas des redevances de droits d'auteur an sens de la
présente Convention les paiements effectués pour ltachat, la locatioen,
ls prét ou toute autre forme de tramsmission d'un droit ayant pour

objet un support matériel d'une oeuvre littéraire, artistique ou scien-
tifique méme si le momtant de ce paiement est fixé en tenant compte des
redevances dues au titre du droit d'auteur ou si le momtant de ces
derniéres est déterminé, en tout ou en partie, par celui dé ce paiement.
Lorsque le droit ayant pour objet le support matériel d’une oeuvre est
transmie comme accessoire & une concession de l'usage dtun drojit dtauteur
sur cette oeuvre, seuls les palements effectués en contrepartie de cette
concession sont des redevances de droits d'auteur au sens de la présente
Cenvention. .

4. Dans les cas de paiements effectués au titre du dreit dit "de
suite" ainsi que dans tous les cas de transmission d'un droit ayant pour
objet un support matériel d'une osuvre auxquels se rafire l'alinéa 3 du
présent article et indépendamment du fait que la tramsmission dont il
stagit soit ou ne soit pas gratuite, tout paiement effectud au titre de
réglement ou de resboursement d'une prime dtassurance, de frais de
transport ou d'entrepdt, de commission d'agent ou toute sutre rémmé~
ration d'un service ainsi que de tous autres frais encourus, directément
ou indirectement, du fait du déplacement du support matériel dont il

slagit, ¥ conpris las droits de douane et autres charges fiscales ou
parafiscales y relatives, n'est pas une redevance de droits dtauteur au
sens de la presemte Convention.

Article 2 : Bénéficiaires des redevances de d'r"oits d'nuteﬁ_g_ .

Au sens de la présente Conventiom, le "bénéficiaire" des redevances
de droits d'anteur sst le bénéficiaire effectif auquel &st payée la
totalité ou une partie de ces redevances, soit qu'il les pergoive en tant
qutauteur, ayant droit ou ayant cause de ltauteur, soit qu'il les
pergoive en application de tout sutre critére pertinent comvenu par un
accord bilatéral qui concerne la double imposition des redevances de
droits d*auteur. '

Article 3 : Etat de la résidence du bénéficiaire

1. Au sens de la presenta convention, est considéré comme Etat de la
réeidence du bénéficiaire des redevances de droits dtauteur 1*'Etat dont
le bénaficiaire des redevances est résident.

2. Est considérée comme résident d'un Etat toute personne qui est

. assujettio & 1'impdt dana cet Etat en raison de son domicile, de sa
résidence, de son sidge de direction effective ou de tout autre critére
pertinent convenu par um accord bilatéral qui comcerne la doubls
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imposition des redevances de droits d'anteur. Toutefois, cette
expression n'inclut pas les personnes qui ne sont imposables que pour
le revenu qu'elles tirent de sources situées dans cet Etat ou pour la
fortune qutelles possédent dans cet Etat.

Article & : Etat de la source des redevances

Au sens de la présente Convention, un Etat est considéré comme Etat
de 1la source des redevances de droits dtavteur lorsque ces redevances;
pour l'usage ou la concession de l'usage d'un droit d'auteur sur une
oeuvre littéraire, artistique ou scientifique, sont originairement dues:

a) par cet Etat, par une subdivision politique ou administrative
ou par une collectivité locale de cet Etat;

b) par un résident de cet Etat, sauf lorsqu'elles résultent d'une
activité exercée par lui dams un autre Etat par l'intermédiaire
d'un établissement stable ou d'une base fixe qui y est établi;

¢) par un non-régident de cet Etat, lorsqu'elles résultent d'une
activité exercée par lui par l'intermédisire d'un établissement
stable ou d'une base fixe qui y est établi.

Chapitre Il : PEINCIPES DIRECTEURS DE L'ACTION |
CONTRE LA DOUBLE IMPOSITION DES
REDEVANCES DE DROITS D!AUTEUR

Article 5 : Souveraineté fimcale et &ézalité des droits des Etats

Ltaction contre la double imposition des redevances de droits
dtauteur est menée, conformément aux dispositions de l'article 8 de la
présente Convention, dans le respect de la souveraineté fiscale de
1'Etat de la source et de 1'Etat de la résidence et dans le respect de
1l'égalité de leur droit d'imposer ces redevances.

Article 6 : Non discrimination fiscale

Les mesures contre la double imposition des redevances de droits
d'auteur n'entrainent aucune discrimination fiscale fondée sur la
nationalité, la race, le sexe, la langue ou la religion.

Article 7 : Echange de renseignements

Dans la mesure ou cela s'avére nécessaire & la mise en ceuvre de
1la présente Convention, les autorités compétentes des Etats contractants
procédent & des échanges réciproques de renseignements dont les moda-
1lités et conditions sont définies par voie d'accerd bilatéral. -
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Chapitre IIT : MISE EN OEUVEE DES PRINCIPES DIRECTEURS
DE L'ACTION CONTRE LA DOUELE IMPOSITION
DES REDEVANCES DE DROITS D'AUTEUR

Article 8 : Moyens de mise en osuvrs

1. Tout Etat contractant prend 1l'engagement de stefforcer, confor-
mément 3 sa Constitution et aux principes directeurs énoncés ci-dessus,
dtéviter autant que possidle la double imposition des redevances de
droits d'auteur et, si elle subsiste, de 1'éliminer ou d'en réduire les
effets. Cotte actian est menée s0it par le moyen d'accords bilateraux,
soit par la voie de mesures interncs.

2. les accords bilaxérnnx visés 4 1l'alinéa 1 du présent article
comprennent ceux qui traitent de la double imposition en général ou ceux
qui sont limités & la double imposition des redevances de droits d'auteur.
Un modéle facultatif dtaccord bilatéral de cette derniére catégorie,
comportant plusieurs variantes, est join%t & la présente Conventiom dont
il ne fait pas partie intégrante. Les Etats contractants, tout en
respectant les dispositions de la présente Convention, peuvent conclure
des sccords bilatéraux fondés sur des pormes plus acceptables pour eux
dans chaque cas particulier. L'application des accords bilatéraux
conclus antérieurement par les Etats contractants n'test affectée en
aucune maniére par la présente Convention.

3. En cas d'addption de mesures internes, tout Etat contractant peut,
nonobstant les dispositions de l'article premier de la présente

Convention, définir les redevances de droits d'auteur en se référant &
sa propre législation en metidre le droit d'anteur.

Chapitr: IV : DISPOSITIONS DIVERSES

Article 9 : Membres des représentations diplomatiques ou consulaires

Les dispositions de la présente Convention ne portent pas atteinte
aux priviléges fiscaux dont bénéficient les membres des représentations
diplomatiques ou consulaires des Etats contractants ainsi que leurs
familles en vertu, soit des régles générales du droit international,
soit des dispositions de conventions particuliéres.

Article 10 : Informations

1. Le Secrétsriat de 1'Organisation des Nations Unies pour l'éducation,
la science et la culture ot le Bureau international de l'Organisation
Mondiale de la Propriété Intellectuelle rassemblent et publient les
informations d'ordre normatif concermant l'imposition des redevances

de droits dtauteur. . .

2. Chaque Etat contractant commnique, dés que possible, am Secré-
tariat de 1'Organisation des Nations Unies pour l'éducation, la science
et la culture et au Bureau international de 1'Organigation Mcndiale de
la Propriété Intellectuelle le texte de toute nouvelle loi ainsi que

R



tous textes officiels concernant l'imposition des redevances de droits
d'anteur y compris le texts de tout accord bilatéral spécifique cu
des dispositions pertinentes en la matisre contenues dans tout accord
bilatéral traitant de la double imposition en géneral.

3. Lo Secrétariat de 1l'Organisation des Ha.tiona Unies pour 1l'édu-
cation, la science et la culture et le Bureau internaticnal de 1'Orga-
nisation Mandiale de la Propriété Intellectuelle fourmissent & tout
Etat contractant, sur sa demande, des renseignements sur les questions
relatives 4 la présente Convention; ils procedent également a des
études et fournissent des services destinés 4 faciliter l'application
de la présente Convention.

Chapitre V : CLAUSES FINALES

~ Article 11 : Batification, acceptation, adhéaion

1. La présente Convention sera déposée auprés du .Secrétaire général

de 1'Organisation des Nations Unies. Elle restera ouverte jusqu'a la
date du 31 octobre 1980 i la signnture de tout Etat meitbre de 1'Orga-
nisation des Nations Unies, de 1'une des institutions spécialisées
reliédes 4 1'Organisation des Nations Unies ou de l'Agence internationale
de 1l'énergie atomique ou partie au Statut de la Cour internationale de
Justice. )

2. La présente Convention sera soumise & la ratification ou & l'accep-
tation des Etats signataires. Elle sera ouverte i l'adhésion des Etats
vigés & l'alinéa 1 du présent article.

3. Les instruments de ratification, d'acceptati.on ou d'adhésion

seront déposés auprés du Secrétaire général de l'Organisation des Nations

Unies.

4, I3 est entendu qﬁ'an moment ol un Etat devient 1ié par la présente
Convention, il doit &tre en mesure, conformément a sa législation -
interne, de donner effet aux dispositions de la présente Convention.

Article 12 : Réserves

Ies Etats contractants peuvent, soit au moment de la signature de
1la présente Convention, soit au moment de la ratification, de l'accep~
tation cu de l'adhésion, faire des réserves aux conditions d’application
des dispositions contenues dans les articles 1 4 4, 9 et 17. Aucune
autre réserve n'est admise 4 la présente Convention. ,

Article 13 : Entrée en viggeur

1. La présente Convention entrera en vigueur trois mois aprés le
dépdt du dixdéme instrument de ratification, d'acceptation ou d'adhésion.

2. A l'égard de chaque Etat ratifiant ou acceptant la présente
Convention ou y adhérant aprés le dépdt duw dixiéme instrument de rati-
fication, dtacceptation ou d'adhémion, la présente Convention entrera
en vigueur trois mois aprés le dépdt de son instrument.

5
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Article 14 : Déncaciation

1. Tout Etat contractant a la faculté de dénoncer la pféaente
Convention par une notification écrite adressée au Secrétaire 3enera1
de 1'Organ:|.sation des Nations Unies.

2. . La dénonciation prend effet douze mois aprés la date & laéuelle le
Schetair. général de 1'Organisation des Nations Unies a requ la noti-
ﬁ.cation-

Article 15 : Révision

1. Aprés que la présente Convention aura &té en vigueur pendant cing
ans, tout Etat contractant pourra, par une notification adressée au
Secrétaire général de 1'Organisation des Nations Unies, demander la
convocation d'une conférence & l'effet de réviser la Convention. Le
Secrétaire général notifiera cette demande & tous les Etats. contractants.
8i, dens un délei de gix mois & dater de la notification adressée par le
Secrétaire général de 1'Orgenisation des Nations Unies, le tiers au mcing
des Etats contractants et sans que ce nombre puisse 8tre inférieur & cing
lui signifient leur assentiment & cette demande, le Secrétaire général en
informera le Directenr général de 1'Orgsnisation des Nations Unies pomr
1l*éducation, la science et la culture et le Directeur général de 1'Orga-
nisation Mondiale de la Propriété Intellectuelle, qui convoquercnt une
conférence de révision aux fins d'imtroduire dans la présente Convention
des modifications psrmettant d‘améliorer l'action contre la double impo-
sition des redevances de droits d'suteur.

2. Toute révision de la présente Convention devra dtre adoptée & la
majorité des deux tiers des Etats présents & la Conférence de révision
& condition gue cette majorité comprenne les deux tiers des Etats qui,
4 la date de la Conférence de révisiom, sont parties A la Convention.

3« Tout Etat qui deviendrait partie & la Convention aprés l'entrée en
vigueur d'une nouvelle Convention portant révision totale ou partielle
de la présente Convention sera, fante d'avoir exprimé une intentionm

- différente, comsidéré comme : '

a) pertie i la Convention révigée;

b) partie & 1a présente Convention au regard de tout Etat partie
4 celle-ci qui n'est pas 1ié par la Convention réviséde.

4, La présente Convention demeurera en vigueur en ce qui concerne les
rapports embw les Etats contractants qui ne deviendront pas parties
la nouvelle Convention.

Article 16 : Langues de la Convention ¢t notifications -

1. la présente Conventi. 1 eat gignée en un senl exemplaire en langues
anglaiece, arabe, espagnole, frangaise ot russe, les ¢ing textes faisant
également foi.

" 2+ - Des textes officiels sont établis par le Directeur général de.
1'Organisation des Nations Unies pour 1'&ducation, la science et la-
culture et par le Directeur général de 1'Organisation Mondiale de la
Propriété Intellectuelle, aprés consultation des Gouvernements intéressés,
dans les langues allemande, italiemnne et portugaise.



3. le Secréitaire général de 1'Organisation des Nations Unies notifie
sux EBtats visés & 1'article 11, alinéa ], ainsi qu‘au Directeur général
de 1'Organigation des Naticns Unies pour 1'éducation, la science et la
culture et au Directeur général de )’Orgeaisation Mopdiale de la
Propriété Intellectuelle

a) les signatures de la présente Convention, ainsi que tous textes
les accompagnent;

b} 1le dépdt des instrumsnts de ratification, d'acceptation ou
d'adhésion, ainzi que tous textes les accompagnant;

c} 1la date d'entrée en vigueur de la présente Convention aux
" termas de l'article 13, alinéa 1;

d) 1la réception des notificeticns de dénonciation;

‘8) les demandes qui lul seront adressées aux termes de l'article 15
ainsi que toute comumication re¢ue des Etate contractants an
sujet de la révision de la présente Convention.

4., Le Secrétaire général de 1'Orgenisation des Nations Unies transmet
deux exemplaires certifiés conformes de la présente Convention & tous les
Etats visés 4 l'article 11, alinéa 1.

 Article 17 : Intﬂétatiuntl réglement des différends

1., Tout différend entre deux ou plusieurs Etats contractants concermant
ltinterpratation ou 1ltapplication de la présente Convention, qui ne sera
‘pas réglé par voie de négociation, sera porté devant le Cour interpa-
tionale de Justice pour qu'il soit statué par elle, & moins que les
Etats en cause ne conviemnent d'un autre mode de réglement.

2. Tout Etat peut au ooment oi il signe la présente Convention ou
dépose son instrument de ratification, d'acceptation ou d*adhésion,
déclarer qu'il me ss considire pas 1lié par les dispositions de 1'alinéa 1.
En ¢e qui concerne tout différend entre un tel Etat et tout autre Btat
contractant, les dispositions de 1'alinéa 1 ne sont pas applicables.

3, Tout Etat qui a fait une déclaration conformément sux dispositions

de 1'alinéa 2 peut, & tout moment, la retirer par une notification
adressée au Secretaire générasl de 1'Organisation des Nations Unies.

EN FOI DE QUOI, les soussignes diiment avtorisés & cet effet omt
signé la présents Convention. '

FAIT & Madrid, le 13 décembre 1979.

To
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CONVENCION MULTILATERAL TENDIENTE A EVITAR
LA DOBLE IMPOSICION DE LAS REGALIAS POR DERECHOS DE AUTOR

Los Estados contratantes,

Considerando que la doble imposicidn de las regalias por derechos de autor
redunda en detrimento de los intereses de los autores y sntorpece asi
la difusidn de las obras protegidas por-el derecho de autsr, la cusl €6
factor esencial del desarrollo de la cultura, de la ciencia y de la

~ educacién de todos los puebles,

Estimando que, a pesar de los resultados alentadores conseguidos en la aceidn
contra la doble imposicidén, mediante acuerdos bilaterales y medidas in-.
tarnas cuyos efectos benéficos son generalmente reconocidos, dichos
resultados pueden ser mas satisfactorios gracias a la adopcion de una
Convehcidn multilateral especifica sobre las regalias por derechos de
autor,

Persuadidos de que esos problemas deben ser resueltos respetando los intere-~
ses legitimos de los Estados y, en especial, las necesidades particula~
res de aquellos para quienes el mis amplio acceso a las obras del inge~-
nio humano constituye una condicidn esencial para poder llevar a término
su evolucidn en la egfera de la cultura, de la ciencia y de la educa~-

cién.
Procurando, en cuanto sea posible, tomar medidas eficaceé para evitar la

doble imposicidn de las regalias por derechos de autor, ¢ si ella gub-
sistiera, eliminarla o reducir sus efectos,

Kan convenido 1o siguiente :

Capitulo I. DEFINICIONES

Articulo 17  Regalias por derechos de autor

1. A efsctos de la presente Convencidn, serin consideradas regalias por
derechos de autor, a reserva de lo dispuesto en los pérrafos 2y 3

de este articulo, las remuneraciones de toda fndole pagadas sobre la base

de la legislacidn interna sobre derecho de autor del Estado con-

tratante donde las regalias son originarismente debidas por la utilizacidn

de, o por la autorizacidn de utilizar, un derecho de autor existente sobre

una obra literaria, artistica o cientifica, tal como la definen las Conven-

ciones multilaterales de derechos de autor, comprendidos los pagos hechos a

titulo de licencias legales u obligatorias, asi como los relatives al dere-—

cho llamado ''de suite”.

2. - Quedan excluidas del campo de aplicacidn de la presente Convencién las re-
galias pagadas por la explotacidn de obras cinematograficas o de obras

que se expresan por un procedimiento analoge al de la cinematografia como

estén definidas en la legislacidn intarma sobre derecho de autor del Es-—

tado centratante donde las regalias son originariamente debidas, cuando di-

chas regalias se deban al productor de dicha obra o a sus derechohabientes

-0 causahabientes.
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3, Con excepcidn de los pagos efectuados en concepto del derecho llamado

de guite”, no constituyen regalias por derechos de autor a efectos
de la presente Convencién, los pagos efectuados por la compra, ¢l arrenda~
miento, el préstamo o cualquier otra forma de transmisidn de un derecho,
cuyo cbjeto sea un soporte material de una obra literaria, artistica o cien-
tifica, ni siquiera cuando &) importe del pago se determina teniendo en cuen=
ta las regalias debidas en concepto de derechos de autor, o cuando el importe
de estas regalias estd determinado, en todo o en parte, por el importe da
dicho pago. Cuando el derecho cuyo objeto es el soporte material de una obra
se transmite como accesorio a una antorizacidn de utilizar un derecho de
autor existente -sobre esa obra, inicamente los pagos que se efectian como
contraprestaciin de esta autorizacidm constituyen regalias por derechos de
autor a efectos de la preseénte Convencidn.

4. Cuando se efectlan pagos en concepto del derecho llamado "de suite™, asi

como en todos los casos en que se transmite un derecho cuyo objeto es un -
soporte material de una obra, a los que se refiere el pérrafo 3-de este ar—
ticulo, e independientemente del hecho de que sea o no gratuita la transmisién
de ese derecho, los pagos efectuados para satisfacer o reembolsar una prima
de segurc, unos gastos de transporte o de almacenaje, una comisidén de agente
o cualquier otra remuneracidén de un servicio, asi como cualquier otro gaste
imputable, directa o indirectamente, al desplazamiento del soporte material
de que se trata, incluso los derechos de aduana y demds cargas fiscales o pa-
rafiscales relacionadas con ese desplazamients, no son regalias por derechos
de autor a efectos.de la presente Convencidn.

Articulo 2 Beneficiario de rqgg}ias_por derechos de autor

A efectos de la presente Convencidn, el '"beneficiario" de regalias por

derechos de autor es el beneficiario efectivo al cual es pagada la tota-
lidad o una parte de esas regalias, tanto ei las percibe en calidad de autor,
de derechohabiente o causahabiente del autor, como si las percibe en aplica-
¢ién de cualquier otro criterio pertinente convenido en un acuerdo bilateral
que trata de la doble imposicidén de las regalias por derechos de amtor.

Articulo 2 Estado de la residencia del beneficiario

1. A efectos de la presente Convencidn, serd considerado Estado de la resi~-
dencia del tenefieiario dé las regalias por derechos de autor el Estado
del que sea residente el beneficiario de las regalias.,

2. Sera considerada residente de un Estade toda persona sujeta a impuesto

en ese Estado por razdn de su domicilio, de su residencia, de la sede
de su gerencia efectiva o de cualquier otro criterio pertinente convenide
en un acuerdo bilateralque trata de la doble imposicidén de las regalias por dere-
chos de autor. " Sin embargo, dicha expresidn no comprendes a las personas sujetas
a tributo (inicamente por percibir rentas cuyas fuentes se encuentren en.el
territorio de ese Estade o por el capital que posean en el mismo.

Articulo 4 Estade de la procedencia de las regalias

A efectos de la presente Convencidén, un Estado sera considerado Estado
de la procedencia de las regalfas por derechos de autor en razén de la
utilizacidn o por la sutorizacidn de utilizacidn de un derecho de autor sobre
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" una obra literaria, cientifica o artistica, cuando éstas sean originariamente -
debidas :
a) por ese Estado o por una subdivisién- polzt:ca o administrativa o
una autoridad local del mzsmo 3 .

b) por un residente de ese Estado, excepto en el caso de que la pro-
cedencia de las mismas resulten de una actividad ejercida por aquél
en otro Estado a través de un establecimiento estable o de una base
fija establecida en el mismo ;

¢) por un no residente de ese Estado, cuando resulten de una actividad
ejercida por aquél a través de un establecimiento estable ¢ de una
base fija establecida en el mismo. :

Capitulo II. PRINCIPIOS ORIENTADORES DE LA ACCION CONTRA-
: LA DOBLE TMPOSICION DE LAS REGALIAS POR
DERECHOS DE AUTOR

Articulo S Soberania fiscal e igualdad de derechos de los Estados

La accién contra la doble imposicién de las regalias por derechos de

autor se cumpliré de acuerdo con las disposiciones del articulo 8 de la
presente Convencidn, dentro del respeto de la soberania fiscal del Estado
de la procedencia y del Estado de la residencia y de la igualdad de derechos de
egos Estado= de gravar esas regalias. .

Articulo §.  Neo discriminacidn fiscal

las medidas gue se tomen contra la doble imposicidnh de las regalias por
derechos de autor no entrafiarén discriminacidn fiscal de ningin género
basada en la nacionalidad, la raza, el sexo,_la lengua o la religidn.

Articulo 7 Intercambio de informaciones

En la medida en que resulte necesario para la aplicacién de la presente Conven
cibén, las autoridades competentes de los Estados contratantes establece=~
rén un canje reciproco de informaciones cuyas modalidades y condiciones seran
fijadas por un acuerdo bilateral,

Capitulo III. APLICACION DE 10S PRINCIPIOS ORIENTADORES DE
LA ACCION CONTRA LA DOBLE IMPOSICION DF LAS
REGALIAS POR DERECHOS DE AUTOR

Articulo 8 Medios de aplicacién

1. los Estados contratantes se comprometen a esforzarse por tomar, de acuerde
con su constitucidén y con los principios orientadores expresados en esta

Convencidn, las medidas necesarias para evitar, siempre que sea posible, la

doble imposicidén de las regallias por derechos de sutor, ¢ si ella subsistiera,

para eliminarla o reducir sus efectos. La accidn se cumplird sea por medio

de acuerdos bilaterales, sea por medio de medidas internas.
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2. 1los acuerdos bilaterales a que se refiere el parrafo 1 de este articulo,
comprenden los que tratan la doble imposicidn en general o los que se

limitan a la doble imposicidn de las regalias por derechos de autor. Un mo-

delo de acuerdc bilateral de este tipo, con diversas variantes, se¢ agrega,

como ejemplo, a la presente Convencidn de la cual no forma parte integrante.

Log Estados contratantea, sin dejar de respetar las disposiciones de la pre-

sente Convencién, pueden concertar acuerdos bilaterales basados en formas mas

aceptables para ellos en cada caso particular. La aplicacidn de los acuerdos

bilaterales firmados con anterioridad por los Estados contratantes no sera afec-

‘tada de manera alguna por la presente Convencidn.

3., En el caso de adopcidén de medidas internas, todo Estado contratante podra
definir las regalias por derechos de autor refiriéndose a su propia legis-

lacién gobre derecho de autor, no cbstants las disposiciones del articulo pri-
mero de la pressnts Convencidn.

Capitulo IV. DISPOSICIONES VARIAS

é;ticulo 9. Miembros de las representaciones diplomaticas o consulares

Las disposiciones de la presente Convencidn no afectan los privilegios
"fiscales de que gozan los miembros de las representaciones diplomaticas
. © consulares de los Estados contratantes y sus familias, seg en virtud de
las normas generales del derecho internacional o de disposiciones de conve-
nios particulares.

- Articulo 10. Informaciones

1. La Secretarfia de la Organizacidn de las Naciones Unidas para la Educa=-

cidén, la Ciencia y la Cultura y la Oficins Internacional de la Organiza=
cién Mundial de la Propiedad Intelectual compilaran y publicarén las infer-
maciones scbre normas referentes a imposicidén de las regaliaz por derechos de
autor.

2. Todo Estado contratante comunicara, lo antes posible, a la Secretaria de
la Organizacidén de las Naciones Unidas para la Educacién, la Ciencia y
la Cultura y a la Oficina Internacional de la Organizacién Mundial de la Pro-
piedad Intelectual, el texto de toda nueva ley ¥y todos los textos oficiales
que e refieran a la imposicién de las regalias por derechos de autor e, in-
cluso, el texto de todo acuerdo bilateral especifico o de las disposiciones
pertinentes en ese campo contenidas en todo acuerdo bilateral sobre doble
imposicidén en general.

3. La Secretaria de la Organizacidén de las Naciones Unidas para la Educa-
cién, la Ciencia y la Cultura y la Oficina Internacional de la Organiza-
cidén Mundial de la Propiedad Intelectual proporcionardn a todo Estadsc con-
- tratante que lo solicite, informaciones sobre log temas de la presgente Con~—
vencidn; igualmente, realizaran estudios y prestaran servicios destinados '
a facilitar la aplicacién de la presente Convencidn.
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CAPITULO V. . DISPOSICIONES FINALES

Articulo 11, Ratificacién, aceptacidén, adhesién

1. La presente Convencidn se depositard ente el Secretario General de las

Naciones Unidas. La Convencidn guedard abierta hasta el dia 31 de octu~
bre de 1980 a la firma de todos los Estados Miembros de las Naciones Unidas,
de alguno de los organismos especializados vinculados a las Naciones Unidas
o del Organismo Internacional de Energia Atémica, o a las Partes en el Esta-
tuto de la Corte Internacional de Justicia.

2. 1la presente Convenc:on se sometera a la ratificacidén o a la aceptacién
de los Estados 51gnatarzos y estard abierta a la adhesién de los Esta-
dos a que se refiere el parrafo 1 de este articulo.

" 3. Los instrumentos de ratificacidn, aceptacidén o adhesibn se depositarén
' ante el Secretario General de las Naciones Unidas.

4, Queda entendido que, a partir del momento en que un Estado acepte la

obligacidn que ge desprende de la preseate Convencidn deberia poder dar
efecto a las disposiciones que de dicha Convencidn emanan, con arreglo a lo
que dispone su legislacidén interna.

Articulo 12. Reservas

Los Estados contratantes paedm hacer reservas a las condicicnes de apli~

cacidén de las disposiciones contenidas en log articulos 1 a 4, 9 y 17 de la
presente Convencidn, sea en el momento de la firma de la mzsma, sea en el
momento de su ratificacién, de su aceptacién o de su adheszon. No se admi-~
tird ninguna otra reserva a la presente Convencidn.

Articulo 13. Entrada en vigor

1., La presente Convencidn entrard en vigor tres meses después del depdsito
del décimo instrumento de ratificacidn, aceptacidn ¢ adhesidn.

2. la presente Convencidn entrard en vigor tres meses después del depdsito

de su instrumento en lo que atane a cada uno de los Estados que lo rati-
figuen o acepten 0 que se adhieran una vez depositado el décimo instrumento
de ratificacién, aceptacidén o adhesidn.

Articulo 14, Denuncia

1. Todo Estado contratante tendrd la facultad de denunciar la presente Con-
vencion por medio de una notificacidn escr:ta dirigida al Secretario
General de las Naciones Unidas.

2. La denuncia surtira sfecto doce meses después de la fecha en que el Se~
cretario General de las Naciones Unidas haya recibido la notificacién.

Articulo 15, Revisién

1. Una vez gque la presente Convencidn haya estado en vigoer durante un pe-
riodo de c¢cinco afios, todo Estado Contratante podra, mediante notifica-
cién dirigida al Secretario General de las Naciones Unidas, pedir la convo-~
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catoria de una conferencia con ¢l fin de revisar la Convencidén. El Secre-
tario General notificari esa peticidén a tedos los Estados contratantes. 8Si-
en el plazo de seis meses después de que el Secretaric General de las Nacio=
nes Unidas hubiese enviade la notificacidn, un tercio  de los Estados contra-
tantes, siempre que este nimerc no sea inferior a cinco, le da a conocer su
asentimiento a dicha peticidén, el Secretario General informara de ello al Di-
rector General de la Organizacién de las Naciones Unidas para la Educacidn, la
Ciencia y la Cultura y al Director General de la Organizacidn Mundial de la
Propiedad Intelectual, quienes convocarén una conferencia de revisidén con el
fin de introducir en la presente Convencidn las modificaciones que permitan
mejorar la accién contra la doble imposicidn.

2. Para aprobar un texto revisado de la presente Convencidn ser& necesaria
la mayoria de dos tercios de los Estados que asistan a la conferencia
convocada para revisar la Convencidn; en esa mayoria deberén figurar los dos
tercios de los Estados gue al celebrarse dicha conferencia sean parte en la

Convencidn.

3. Todo Estado que se conviarta en parte de la Convencién después de que

haya entrado en vigor una nueva Convencidén y que conlleve la reviaidn
total o parczal de la presente Convenc1on, a menos que exprese otra inten-
cidn, seraé considerado como:

a) parte de la Convencidn revisada;

b) parte de la preéente Convencidn con respecto de todo Estado parte
de la misma que no esté adherido a la Convencidn revisada.

4. La presente Convencidn continuard en vigor en lo que respecta a las re-
laczones con los Estados contratantes que no sean parte de la nueva Con-
vencidn.

Articulo 16, Idiomas de la Convencidn y potificaciones

1. La presente Convencidn sera firmada en un solo ejemplar en los 1d101as
siguientes: &rabe, espafol, francés, inglés y rusc, y los textos serin
igualmente auténticos. :

2, El Director General de la Organizacidén de las Naciones Unidas para la
Educacidn, la Ciencia y la Cultura y el Director General de la Organi~
zacidén Mundial de la Propiedad Intelectual estableceran los textos oficiales,
previa consulta con los gobiernos interesados,=n los idiomas aleman, ita-

liano y portugués.

3. El Secretario General de las Naciones Unidas notificard a los Estados

a que se refiere el articulo 11, parrafo 1, asi como al Director Gene=-
ral de la Organizacidén de las Naciones Unidas para la Educacidén, la Ciencia
¥ la Cultura y al Director General de la Organizacidn Hundial de la Propie-
dad Intelectual:

a) las firmas de la presente Convencidn asi como todos los textos que
la acompanen;
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b) El depésito de los instrumentos de ratificaciém, aceptacién o adhe-
5idn asi como todos los textos que los acompaien;

¢) Lla fecha de éntrada en vigor de la presente Convencidén en virtud de
lo dispuesto en el articule 13, parrafo 1;

d) El recibo de las notificaciones de denuncia;

e) Las peticiones que se le dirijan de conformidad con el articulo 15
asl como toda comunicacidn que reciba de los Estados.Contratantes
con respecto a la revisién de la presente Convencién.

&k, El Secretarioc General de las Naciones Unidas transmitiri dos ejemplares

certificados de la presente Convencidn a todos los Estados a que se re=-
fiere el articulo 1l parrafo l.

Articulo 17. Interpretacidn y arreglo de las controversias

1. Toda controversiz entre dos o mias Estados contratantes sobre la interpre-
tacién o la aplicacidn de la presente Convencidn, gue no se resolviese

por via de negociacidn, serd sometida a la Corte Internacional de Justicia

para que é&sta resuelva, a menos que los Estados considerados convinieran

oiro modo de solucidn.

2. En el momento en que firme la presente Convencidn o deposite su instru-

mento de ratificacidn, aceptacidén o adhesidn, todo Estado podrd declarar
que no se considera obligado por las disposiciones del pérrafo 1. Las dispo-~
siciones del pArrafo 1 no seran aplicablés a las controversias entre ese Es=-
tudo ¥ cualquier otro Estado miembro de la Convencidn.

%. Todo Estado que formulare alguna declaracidn con arreglo a las disposi-

ciones del parrafo 2, podra retirarla en todo momento mediante notifi-
cacibn dirigida al Secretario General de las Naciones Unidas.

EN FE DE 10 CUAL,'los que suscriben, debidamente autorizados al efecto,
firman la presente Convencidn.

Hecho en Madrid, el 13 de diciembre de 1979.






MEoTOCTOPORERY KompeEmms
00 E30exaHIE 070 HANOTOOONOXEHAR
BHILIAT aBTODPCKOI'0 BOZHATDAXIEHUA

Torcsapmsammmecs TocymapeTea,

TPRHEMAS BO BHYMAHVE,HTO JBOIROE RANOTOOGIOEEHHE BHILIAT
AETOPCROIO DOSRATDAXNCHRA HEHOCHET ymep$ MHTepecaM aBTO-
DOB X TeM CAMHM MEmaeT JeJy PRCOpPOCTDAHEHMT OXPREReMNX
2BTODCKMM TDABOM IDPOE3BEIEHNE , ARTTRMEMyCH BAEHEEM (axrTo--
POM D23BMTHR KYIBTYDH,HE2YRE B OCD230BAHMA BCEX HaDOIOB,

CUETaf,ITO yEE NOTyHYeRHHe OCHANCKVBAXIAE DEe3YABTATH B
TeATexbE0CTA, EaNpaBleHEof mpoTER IBOIROroe Hajroro—
O6NOREERA nocpe,gcrnom XBYCTOPOHEEX COTSameHm# X
BHYTDeHHEX MED, ONPEATENY {PerT KOTOTHX odme-
IOpE3EAH, MOTYT ONTH YIySUeEH CIATONApA S2RRTDYEHED
MHOTOCTODOHEEX KOHBEHIMHW, COSIRATRHO HOCREmexHo#
BHIMATAM aBTOPCROTO BOZEATPAXIEHNHd,

ooJIaTas, ¥To 37E OPOGIEMH IOIKHEH GHT® YPeTIyIEDPOBaEH B
IyXe yBaxeHmEd SaKOHENX FHTEDECOB I'OCYIAPCTR M, B
QacTHOCTH, NOTPeCHOCTE TeX, IIA KOTODHX BOSMOEHO -
garee NAPOKHEE JOCTYH K DpOE3BENEHEAM TEN0BEYECKOTO
TeHEA OPEACTaBIASTCH BAXHHEM YCJIOBEEM X HEeIpeDHBHO-
DO PASEETHA B OCNACTE KyJABTYDH, BAYKE B OCPA30BAHMH,

CTPEMACE ONpeRemT: JeficTBeBEWe MeTH, eHENE,

~ HECKONEKO 3TO BO3MOXHO, HA B30emamme IBofHOIO
HAAODOOCVORESHNA ENINAT ABTOPCKOTO BO3HATDEENSHUA
WIB, eCUm 3TO Ee eTcAd, HA HECERUMYCHEE JEGo Ha
ocaadreHge ero >foerTa, .

COTTACHICE CO CNEIyKOME DOJORSHIAMY:
Pasgen I : OUPRIEIERVA

Crares T : BumuaTH aBTODCKOTO BOSHEATDAANCHESA

I. B mexasx mactoAmed KoHBeHNEE BHIURTaMZ aBTODCKOTO BO3-
eHEA CYETAETCT, HPH YJCJIOBMM COGIDIEERA
OYEKTOB 2 Z 3 Hacrosme#f cTaTsm, Jmwboe BOIHATPARIEHVE,
BHITARABASMOS HA OCHOBE BHYTDEHEETO 32KOHONATENHCTEBE 0Of
aBTOPCKOM mpabe Jorosapmeanmerocs I'OCyHapeTEa, B KOTODPOM
NePBOHAYANEHO OPEYNTAPTCS BHIDIATH 32 BECOONE30BIHEE MWIX
JCTYOKY IpaBa ACOONE30BAaHEA a3TOPCKOTO IpeBa Ha JETEeDa-
TYpHOE , XJICRECTBEHHOE WX HayYEOe HPOESBeICHES,KaX OHO



OTpeZenseTcs B MHOTOCTODOHREX KOHBEHOWTX 06 aBTOPCROM Ipasze,
BRINR2A BHIDATH 34 38KOEEHEe WM OOA3aTeNbHHe JHMNEE3RM WX
BHILIATH, CRA3S2KEWe C TAK H23W22eMEM "IODA3OM CASIKOBAHEZEA",

2. Omearo E3 ciepH TpEMeEeRR? HacToAmel KoHpeErw® HCRIMN2DT—

_ CA BHIOJATH,CEASAHHHE ¢ KCOQIL30BAHEEM HKEHEMATOITPaDEIECREX
TPOE3BeleRyE BiX npomzzenerHult, BHDAEEeNFHX CIOCOGOM SHANOTWIHEM
xzEEeMaTOTPAdRE, XaR 3TO OOPEeZeseHO BO BEYTDSEHEM 32KOEOIATENE—
cTBe 00 &4BTOPCKOM IpaBe COOTBETCTBYRIETO lOoropapmBaxmeTocH
TocynapcTsa, B KOTODOM BHIIATH BOSEMRADT, KOTJR IJAEHWE BNIJATH

JOIXEH OHTH HOEPBOHAUANRED BHIIZYeHH E3BOINTEND TAREX TDOEIBEIE
AI¥ OCIANATEeND IpaB Ha 3TH nponaae,neggg ETE EX npaa:e;c>np<-:eel;’gm:@:au.JI RER,

3. 32 mcramuexmeMm maTexelf, oCymecTRISEMHX B CRESE C TaR
Ea3HBaeMEM "ODaBOM CAESNOB2EAS",He FABITNTCHA BHIDIATAMM
&BTODCROID BOSHATDARTESEHMR B COOTBETCTBHEE ¢ Hactommedl Kompemmmef

IATEXR 32 UPHOCDPETEHNE ,OpOoKaT, HaeM wm Jeyw IPyIyyn Oepe-
Jady IOpaBza, MMERIy®m OCBEKTOM MATEDWANLEHH EOCHTEN: JETeDPETYPHO-
T0,XyZOXECTBEKEOTO BJE EaydIHOI'O NPOM3Bellerwd, Jage eCaHM CYRMAa
3TEX IIaTexell HasEaueHa C YYeTOM BHIMNAT, IDMIMTENNEXCS IO
aBTOPCROMY OpaBy, WIH eCJX CyMM2 3TEX DOCHEIEEX JCTAHARTVBaET-
ca, .JeJEXOM W HACTHYHO, C yIeTOM CyMmvE 2TEX mnaTezel.Korma
Ipas0o,IMepMee OCBERTOM MATEDHANBHEN HOCHTETIS HARKOTO-IHG0
OPOE3IBENeENT, NeDelaeTCE KA CONYTCIBynmee YCTYOKE aABTODCKOTO
Ea 3T0 IOPOE3BEISEWEe, TO JHI: BHILIRTH,OCYWECTRISCHRHE B
ROMIOERCAImER 9TOM YCTYURH,CUNTADTCA B COOTBETCTEER C Raromsmel
Koxpermze® BHILIETEME 2BTODCKOTO BO3EATDAXIEHEMR, -

4, B crywesx,Xorma IMATEXE OCYHECTRAZNTCHA B CRA3E C Tak
HasHBaeMEM "ODEBOM CIENOBeEME", a TakEe B0 BCeX. EPyIEX

CXYZafX DepelaTW LpaBa,MEenmer0o OCREXTOM MARTEDMATEHENE HOCHTEeND

KarOoro-IBGO OPOESBEEEERS, O 4UeM IOBODETCR B NyBETe 3 RacTosmel

LOTarTiE,. ¥ Ee38BHECEMO OT TOTO., ¥ro mepenada, o XKoTopoll mEéT peds,
ocymecTanAeTcqd OeCWI2TEO EIX HeT, He IIATEER,OCYMec TRIAeMHe
3 DOpANKe OIVIaTH NI BO3MENEEHWd CTOEMOCTE . CTIEXOBKE,PACIONOB
H2 [EeDeBO3KY B XDpeHeHEe,KOMECCHOBEHHX IIH JNCHX IDYyIEX BO3-

emzdl 33 yOUyTH, 2 Takge ypOHe DDAMNE RIE XOCReHHHe
TECXORH,CBAZAEENEe C IePeMelNeHEmeM MaTeDZEAIRECOTO HOCHTENS,O
KOTODOM HEST DeTs,Brntas TaMOReEHHe COOTH E IPyIEe RANOTORUE
¥ OPEPRBEEHENE X HEM DACXOIN, He SBAADTCS B CMHCXYE HACTomAmeH
KoEBeHIZ BHONATAMA &BTOPCKOTO BOSEATDAEISHEA.

Crares 2 : ToryeaTess a3TODCKOTO BOSEATDAXNEHES @

B mensx BacrosméZ KommeEDgy,BNpexeHPe "HONYHATENE &BTOD-
CXOT'0 BO3BATPARNEHEA"03HARAST GAKTHIECROTO NONy3aTend, _
ROTODOMY STO BOSHAIpPARIESHES BHIMATEHEC OOJEOCTED RIE Y2CTEIEO,
He32BHCHEMO OT TOI0, DOJNYyS2eT JII OH ero B Rau¥eCTBe ABTODR,
HaCleHMKA W UpaBOODEeeMHZK2 &BTOpR, MO0 UpE IpEMeBeHZR
JROOTO APYTOD0 COOTBETCTEYRHETO KDHTEDZA,OI'0B0DEHHOTO IBY-
CTOPOEEMM COTLJAWEHEEEeM, XACRYPMCHA E3GEEsNES NBOKROTOC E2N0T000HA0—
ReE7A BHOAET &BTODPCROIY BOZHATD2EIEERA.

CraTtis 3 : TOCYI2DCTRO IDOEEBREES NOJTIATENA

I. B measx rvacrosmell KorBeRUEEZ,I OCYIZPCTEOM IPOEMBAHUMA
- DQIYYaTEN IR 22TODCKOTC BOSHAIDAAISERR CYKTAETCS TOCYRap—




3.

cTBO, B ROTOPOM IOCTOSHHO IPOXEBAET IONYUATEN: BOIHATDARICHEA.

2. llocrosmno mpoxuBapmyM 3 TOCYIAPCTBE CHETAETCA JDOGOE JHLO,
eCNE OHO OCJNeTaeTCA HAJNOTOM B DTOM IOCYI2DPCTEE B
COOTBEeTCTEMY C €I'0 IOMAMENM aJpecOM,MEeCTOM ENTEABCTREa WIX
OOMIMAJBERM A71pecoM Oopo WX JDYIMM COOTBETCTBYRMEM KPUTEDE-
€M, OT0OBODEHHHM XBYCTODOHHEM COTJAMEHEEM, KACAKHEMCA H3GEXAHAR
IBOZROTO HANOTOOOJOESHRA BHINAT ABTOPCKOTO BO3HATDARASEES, OBHAKO
3T0 OUDeleJeHHe He BRIMYaeT JHWIl, ROTOpHE JEME NRIATAT EAIOTE B
9TOM TOCYAApCTBe C AOXONOB, ROTODHE OHH NONYZSDT B3 ECTOYHMROB,
HaXOARMHAXCA B R2RAM TOCYXapeTese, WIH Kanmrana, KOTODHM OHE O6J8-~
IaprT B_3TOM T'OCYISPCTEE. _ :

CraTes 4 : ToCYNAaDpCTBO MCTOTHUHES BHIUIAT ABTODCKOTO BOZHATTAKISHES

B nensx HacTosmel KOMBeHIIE TI'OCYZRPCTBO CHYHTASTCHE TOCYIED—
CTBOM HCTOUYERKA BHIIAT ABTODCHOTO BOSHATDARICHHA, ECHE 2TH
BHILIATH (38 BCIONML30RAaHMe WIN YCTYUKY Ipasa Ha ACNONLI0OBAREE
ABTODCKOTO Ha JMTepaTyDHOe ,XyIOREeCTBEeHROES MU HayuHoe
IpONU3BLACHEE ) TEePBOHAWANLHO NDMIHTERTCA OT 3 :

(a) caMor0 9TOTO TOCYAAPCTBA,JHGO OIHOTO H3 €TI0
HOINTEIECKEX WIH aIMAHACTDATEBHHX NOTpa3lenaeHud wiu
MECTHRX OpPFaHOB ; ' '
' (3) JOAI7A,TOCTOAHEO NPOXKEBAKMETO B STOM TOCYIRDCTEBE, 38
ACKMYEHNEM TeX CAyZaeB, KOTYIAa BHIMATH IPUIRTAWTCR B
Pe3yAbTATEe JeSTeNBHOCTE 3TOPO JELA B APYIOM TOCYIADCTREE Yepes
MOCTOAHHOE IPEICTABETENLCTBO, OTKPMBAEMOE JHLOM B 2TOM JADYTOM
TOCYTAPCTEE 3 ,
¢) JEua, He TPORUBANMENO NOCTOAHHO B 9TOM TOCYIAADCTBE,
ROTIA BHIVIATH IDHIMTANTCA B De3yApTaTe OCYMECTBISHHA
AM TeATeA:HOCTE B 3TOM TPOCYIAPCTBE HYepes HOCTORHHOE NDENCTABETENE~

CTBO . .
Pasmen IT : PYKOBOIANVE. MPMEITNN JEATEIEEOCTH
HATIPARIEHHOR TIPOTVR ﬁﬁﬂoro ’
 HAJIOTOOBJOEEHIK ABTOPCKOTO
BORHAT PARIEIH -
Crared 5 : Hagorosull CYBEDEHWTET ¥ EHCTBO TocYIanCcTs

lleATenbEOCTE, HAUPABICEHAA ODOTUB JBOHHOTO HANOTOOCAOREHEA
BHOTAT ABTODCKOTO BOSHATDAKNEHHES, OCYMECTBIASTCS B COOTEETCTBEY
¢ OonoZeHMAMZE CTaThsZ 8 HacTofmed KOHBeHIEM  IpH yBAKCHWM
HaJOT'OBOT'O CYBEPEHWTETa TOCYIAPCTBA ECTOYHEKA ¥ IOCYIapcTBa Npo-
EMBAKER ¥ KX PREBHOTO IpaBa OGIATaTh 3TH BOBHATPARASHUA
HaJIOTOM,

Crates 6 : Hemomymenwe Hajoropoll JMoxpuMIRaTIE

MepH TPOTEB IROMHOTO HENOTOQONOREHES BHLTAT ABTOPCKOIO :
303HATDAENSENA He RAEKYT 3 coGof Huxaroff EasoroBoft FHCKDEMABAINE,
OCHOB2EHON Ha IpaxKaHCTEBe, pace, HONE, H3NKE W DeJATHH.



Crared 7 : OOMmen mudopmammel

J71 TpeTBODEHMA B RU3ESG HacToamell KoHBeHIEM, ecam 3TO
ORaxeTCA HeOOXOIVMEDM, HOMIETEeHTHHE Opraiy JorosapHBANmEXCS
TocyzapcTs oCcymecTBIAPT OOMeH mEbopMauwelt,dopma Z yonorEs
KOTOPOT'C ONDPEHeNANTCA Ha OCHOBE IBYCTOPOHHET'O COrMameHnsd,

Pazmen III : OCYHECTRIEHME FYKORO
TPHHIVTIOB nﬁf.rmmo |
HATPARTERHON IIPOTVB L%bfiﬁoro
(AT ABTOP-

BATOTOOBJIOXEHVE * BHILT
CHOT'O0 BOSHATPARIEHMH

Crarsa 8 : CpemcTsa OCYHECTRISHUA

I. Kazmnoe Jorosapmsammeecs TOCYMADPCTBO OCS3YeTCH IPETATATE
FCRHSI B COOTBETCTBEE CO CBoell KOHCTHTYmEeZ ¥ BHmEYTO:
PYKOBOISIMME IPHHITANAME IIA E3CeEaHWA, HACKOJIEXO 9T0 BOSMOEHO,
JBOJHOTO HANOTOOGMOESHNA BHIUIAT ABTOPCKOIO BOSHATPDAXTEHHS X,
eCJH OHO BCE Ee eT FMETH MeCTO, LA ECRIWYEHMA AIH -
ocNadnerErs ero eKTa, JTH YCRIMA OCYMECTEIADTCH ¢ NOMOMED
JECO IBYCTODOHEEX COTVamMEeHEH, JEGO DOCPENCTBOM BEYTDSHEEX MeD.

2. [on IByCTOPOHAMME COIVIANCHEAMM,YOOMIHYTHME B OVHXTE 1
Bacrosmel (TaTid, NOEMMADTCH K2K COTJANEHHR,KaCanmEecH

ITBOJHOTO HAZNOTOOGNCESHEA Boolme, TAaK X Te,ROTODHE © '
CA IBOAHHM EaJOIOOGNOXSHHMEeM TOJNBKO BHIUIAT 2BTOPCKOTO BOSHAIDAE~-
IeEEs, MoTess IBYCTOPOHHErO QIJAEEXA NOCAeIHETO THIA,BRIDYANIaR
HeCHOJBKO BAaDEAHTOB, NPeAtaraeTCA B OPEIOESHEE K HaACTOAmER
%omem B KaUecTBe npEMepa B He ABRIREeTCH ero HeoTsemaemol w2CTED.

OToRSpEBaNRECS '0CYAapCTBa, JBaxas DONOREeHEA HacTommel Kompeanmw,
MOTYT 34RKENYATE: IBYCTODOHHEE COTJUEmMEHEA, OCHOBHBASICH Ha CQIee ODHEEM-
JEMHX IJIA HEX HODMAX B KasZoM ROHKDeTHOM Cayydae, IpmMeEeHRe Damee
3armUIeHERX JOoTOB2pEBaRUMMECE I'0CyZapCTBaMZ IBYCTODOHENX COTrIzmeHmH
HEKOMM 00p23OM He 3aTpaTdBaeTcd Hacrosmed Hompenumeit,

3. pM OpEEATEE BHYTDSHHAX Mep, Jodoe Joroza eecqd - -
TocyznapcTBo MOXeT, HeB3EDAA HAa HOJOReRBEA CrTaTsE 1 Hacrommeid

KouBeErm®, ompelesmT: LOEATEE BHIIAT ABTOPCKOITO BO3HATPAKINEHER,

BCXONA M3 CBOEI0 COOCTBEHHOTO 3aKOHOTATENBCTBAE 00 BBTODCHOM

mpaze.

Pagmen IV : PARMMYHHE DOJOXEHVM

Crated S : Urern IFTINOMATHIECKIY W KOHCYNECHKVX IIDSACTABATEABCTS

Hosrorernmss HacTosme#l KoHBeHIMM He HANPABRNEHH OpPOTHR _
HENOT'OBHX IPZEBWIETHEH, KOTODHME -OOABSYDTCA WISHH OMaTHIEeCKUX
¥ KOHCYJABCKNX NPeICTARMTeNECTE JoroBzprsammmxcd I'0CYIapcTB,

@ Tapge WieHH ceMedl yrazaEHHX JuT, 0yIE TO B CWIY OCIEX HODM
MeXIYHAPOIHOTO LpaBa WIE B CHIY HOJIOREHER OCOCHX corzameHui.



Crares 10 : Vadboomamms

I. Cexperaprar Oprapmsamye OSrermaerHux Hammit mo sompocam
0Cp230BaHAR, HAYKE ¥ KYJSTYIH E MexmyHapomsoe Lopo
Bcgmpsaoﬂ OPTEHA3AIMY FHTEANeKTYaTsHOH COGCTReHHOCTH -
¢O0HpanT ¥ OyUIEKYOT FHOODMRIHED O HO OTHOCAIMXCA K
CONOReHID sgmaw a:awopc%%re BDBH&TPB%%. - mor?_

2. Kazmoe Horomapmsammeecs I'OCYIADCTBO HANDARNAST,RAR MOXH
cucrpee, Cexpertapmarty OpraHmzamm O0nemAHEHHNX o '
EOITpOCaM OCPA30BAHN,EAYKE E KYJBTYDH R MezmysapomaoMmy Fopo
‘EcemuprOfl ODPranMsalEy EHTEANSKTYaJBHO! COGCTBEHHOCTE TEXCT
JpGOT0 BOBOTO 32KOHA ¥ BCe ODEIBATRHHE TEXCTH, OTHOCAIMECH X
IsofinoMy HaIOTOOCNORSEE® BHIAT ABTOLCKOTO BOSEATTAXICHNT,a TAKRE
TeKCT JHOOTO 0CO0OTO IBYCTOPOHHETO COIMRNEHEMI AIE OTHOCSIEXCH

K HeMy Oonoxerm?,comepsammxci B JROOM IBYCTOPOHHEM COTHRMEHEH -

O IBOMHOM BANOTOOGNOREHMH BOOOHE . _ _

3. CexperapmaT Opraumsamue OCrelmEeREHX Hame mo Bompocam

o0pa3083HEA, HAYKM X KyJILTYDH E HeRmZymrapomsoe Bopo
BeemmpHOR ODPraEmsall MHTEJUTEKTYANBBOY COGCTBEEHOCTE Ipe-—
JoCcTaBRLIART JoooMy IorozapeBapmeMyca I'oCYRADCTBY IO €ro Ipochie
CBeIeERA, OTHOCEMEECE K BompocaM HacrTosmeR KoHBeHTm®, 2 Taxxe
OCYMECTEAANT BSyUeHEe STEX BONPOCOB E ORA3ZNE2NT NOMOMS IR
odnerveER mpmMeneEms orToit KoxHBeHImm.

" Pasgex ¥ : BAKTOIUTEALNE TIOTOSEEME

Crarea 11 : Parwbexanuqg - Dpmrgrue - lowcoeivmerne

J. Hacrommpgs KowseEtma ZeNoxwmpyeTcs ¥ leHe oTo

Cegperaps Oprammsanss O0BeINARSHHEX . OBa ocraercs
orepuTof A mommacamuA o 31 orTaCpE 1980 roxa JmoH rocyaap-
CTBOM WieHOM Opranmsamzy OOSpeimHeEHHMX Hamm#l, ommoro m3
CHeNuanTZ3EPOBARENY yYDeRueRml, cBAzamHuX ¢ {pranmsammel
ObsempieHaEx Hamfi, wmx MexXyHapOTROI'® areETCTBa IO aTOMHOH
SHEDPTEA, AIA yYaCTHEKOM CTaTyTa MexRXyHaDOIHOTO CyIa.

2. HacrosmaAa KOEBeHITEA DOMIEENT YPATHIVKAIAY WIX UPMHEATHD
TONMECABIENE TocynapcTBamn, OHa GyEeT OTKPNTA LI UpE-—
COeIEHEHN POCYUAPCTE, JUOMAHYTHE B IYHKTE I macrommed crarzm.

3, PaTmIVRAIMOMMHE IPEMOTH, 2KTH O IPUHATEY WM HpU-
COSMNEHTT ReNOHNPYOTCS Y TeHEDATEEONO CeKpeTapd
Oprampsaimy OCbeN¥HEeHHHX Hamg _

4, 1pe >ToM EMEETCE B BELY,STO B TOT MOMEHT,KOTNa IOCYIAD~
- CTBO CTAHOEMTCH CEBABARHHM HacTosfmed XoHBeHIEeHd, OHO
INIRHO OHTEH B COCTOAEFMA, B COOTBETCTBEE CO CBORMM BHYTDEHHAM
SAXOHOJATENLCTBOM, IDSTBODATE: B XKM3HL NONOISHKA HAcTOSmes

KOHBERUKH . '



Cra I2 : Oromo

Jorosaprpamnueca I'OCYIApCTBA MOTYT KAK BO BDEMR OO~
IMCaEmr HacTommed KOHBeHINHA, TER M BO BpeMd pamgxam__ s
ODARATHA ENE IPACOSIMHEHRS JeJATh OTOBODKM OTHOCHTEJEBHQ
zc.uoan;ﬁ OpAMEHEHUA DOJIORESHMH ,coleprRamuxca B CTateAx ¢ I mo
» O ® 17, Buraras ppyrasd OroBODRA K HactoAmeR! KoHBeHOFm He
IOTyCRaeTCH . -

Crarsg I3 : chenﬁe B cHLy

I, Hacrormas KomEBeHIMS BCTYINT B CILIY cnycfﬂ'wpn ‘mecaR
nocJie MelNOHAPOBAHEA pecATol paTmdrranmorHO# I'DeMOTH,
8KTa O OPUHATHE WM IPECOSIRHEHHH.

2. In7 xaxnoro rwyn?tgcma,mwome pPaTEbEIMpyeT M TDE-
HEMaeT HACTOAmyD» HOHBEEIMN WM HDECOSIMERSTCS K Hel
NOCJEe NENOHEPOBAHAR NEecRTOR PeTEImRAnPOHHOE I'paMoTH,KoHBeRNEA

BCTYIIEET B CHIy ¥Yepe3 TDE MeCAlla DOcHe NeHOHMPOBAHMA ero

rPaMOTH S '

Craris 14 : IeHoRcamia

I, Jwotoe loropaprsawvmeecs I'ocymapcTBO MOZET JEeROHCEDOBATH
EacTOAIyR KOHPeHIE® HyTeM IMCIMEHHOR HOTHDER2UNE HA EMS
Terepansnoro Cexperaps OprarmsalEr O0%emumeHHNX Hampit,

2., JlemoHCamma BcTyNAST B_CHIY cn¥cm ITBeHAZOATS MECHTEB
€O THA DOIYYeHNA HOTEDMRSINME l'eHepasbEMM . CeKpeTapeM -
samy O6senpHeHHEX Kammit, :

- Crares IS5 : TlepecMOTD

I. Do #creveHm® DATHIETHErO IepEofa JedcTBuR HacToamed
Koupemmimm smwdoe Jloropapmsaxiieecd [OCYIADCTBO MOEET .
nyTeM ROTHOZRAIZE, BanpaRneHHoN I'eRepantHOMy CexpeTapno.
OpranMsammy OCweIMHeHHHX Hamm, DOTPEGOBATS CO3WBA KOHDE DEHIAR
¢ NexNsd nepecMoTpa KoHBeHmrH.IesepajizHult CexpeTaps coodm2eT
00 BTOM TpeGoRaHEE BceM JoromapmeBapmmMca I'ocyIapcTRaM. Foam 1o
HCTeUeRNMZ MECTHEMECAYHONC CPOK2, HaWMHAS ¢ JARTH HRODABNEHEHS
3aTOTQ coolmermA IeHeparpHOTO CexpeTaps Oprammsammy O6%eIEHeHHHX
, OO MeHsme# Mepe TpeTs, HO He MeHee NATH JOroBaDHBARIIXCH
TocymapeTs, coodmaT eMy O CRBOEM COTVIACEE C_STEM TpeloBavmeM,
I‘enepa.umﬁ CexpeTaps mrOopMHpyeT OF 3TOM I'eHeDaIBHOTO |
IEpeRTOopa Opranmsanpms O6Bemmmenmux Hame® Do BonlpocaM o0pasOBAHEA,
HayK¥ ¥ KyJISTYPH ¥ I'eHeDalBHOTO IWPSKTOpAa BCeuiDHON ODraEmsalln
RHTEJNEKTYANbHOR COSCTBERHOCTH ,KOTODHE coaoeyr <OHDEDEHIMED U0
MePeCMOTPY B NENAX BHECEHNA B HACTOAIYN KOHBeHIAD® H3MEHOHNH,
MOZBOAAWIAX YIYYIMTE IeATEeNPROCTE, HANPSRICKHYD OPOTEEB. IABOZHOIO
KaNoTONCICKREeEMT BHIIAT aBTOPCKOTO BOZHATDEEICHNAT,



7.

2, - JoGoii mepecMOoTp BacToAme# KoHBeRIM XOXEeE CHTE OBOGPeH

. CONBIEHCTBOM B IBe TDPETH IOCYZADCTB, OPEACTRRISHHHX BA
KosdepeEIm® NO IEPECMOTDY UDE JCJOBEE,YTO 3T0 GOMABLMEECTEO
BROIaST B.ceCA IBe TDPETH IOCYIADCTB, KOTOPHE HA JATY NPOBENEHER
KoudepeHINM OO OePECMOTPY SRIIDICH WIEHaME KOHBOEIRE, '

3. JHGoe rocymapeTE0, KOTOPOS CTaReT WieHOM KomRemmmr mocrne
Eﬁmem B cwry HOBOR.KOHBEHIME, COZepxamef moamnit wm
qacT nepecMoTp HacTofmelk KomBenmmw 6ymeT, ecau OHO He
BHPA3ET FHOTO EaMeDeHRd, ?ccm-rpnsan.cs Ragr ! _
a)wieH OepecMOTPeHEOR KoHBeRImH, . -
: _B) wieER HacToAmel KoHBeHRIME B OTHOMEHEW JOOOIO
TOCYEaDCTBAa-WIeHA 3ToR KOHBEHIWW, eCJZ OHO He ABIFeTCH
ISHOM HeDecMOTpeHHOS HousemmA. : -

4. Hacros KoHBEHIWR GymeT OCTABATECR B CWIE B OTHOMEHEAX
. Me=ny JOTOBApEEANIIMECS I'OCYHADCTBAME, KOTODHE Be CTAHYT
TI3HAMZ HOBOE KOHBEHIWH. ' _

Crarea I6 : Souxe KOWBSETEW ¥ HOTHOWRAIES '

I, FRacTosmas KOMBERIUA NOTNHCHBAETCR B eIEHCTBEHHOM

_ 3KR3eMIUIRPe Ha armvmicROM,2padCKoM, ECIAHCKOM, PyCCROM ,
‘¥ (DpaEOy3CKOM H3HKAX; OPEYeM BCe IAT: TEKCTOB EMEDT OTEHAKOBYD
CHIY . . : .

2. ObmmarsHHe TeRCTH Ha HTATBAHOKOM,HEMEIKOM ¥ NIOPTYTATE-

CHOM FSHEAX OYIYT HOXPOTOBREKH [eHeDRNBHHM JHEDEKTODOM Orrasm-
sanm 0Che IFHeRHNX IO BONPOCEM OGTASOBaHNA,BAYER X
KYASTYD ¥ IeHeDANBEEM IMPEXTOPOM BCEMEDHOX OpraEm3army
AHTEeJUIeRTYANEHOY COCCTBEEROCTE IOCTEe KOHCYJTAMUE C 38EHTEDECOBAH-
. HEWE IOpPABUTENECTBAME. o

3. Terepanteu# Cexperaps Oprexussi@ O0beXPHEHHHX Hamph

. coodinaeT ToCYI2DPCTBAM,yKARaHNNM B NOyRKTe I Crarim IJ,

a Taxze I'eHepaszHOMY IEpekTopy Oprammsaimm O6SemmieHuHX

10 BONPOCaM OCDR30BRHMA, HAYKA ¥ XYIBTYDH Z I'eHepaIbHOMY
TUPEKTOPY BeceMypHOR OPraHE3aIly AHTEAAeXTYANBHOX COOCTBEHHOCTH:

ag 0 DOINMMCAHME RacTosAme?’ KOHBEHIMM ® BCeX NPRNATAEMHX TEKCTax,
B) 0 DEeNOHMPOBSHMM DATHIMKAIMOHHHX I'PaMOT,aXxToB O NPHHATIEH

IIE O OPACOSIMHEHNH, & TEKXEEe o BCeX IDUNORSHHHX K HHM TEKCTaX;
c) © ZaTe BCTYIIEHER B C HacTosmes KOHBeENEA B

coorpeTcTBEE ¢ nyHxTOM I Crartsm I3;

0 IOMYIEENE HOTEOUMKAImME O REeHOHCAI:M;
® ) 06 JEENOMIEHHRX,HAM ARIICMEX B COOTBETCTEME cO cTaThell

I5, a Taxme OCOOHX COOCHMEEEAX OT JOTORADUASADIMEXCSA

ToCyIapcTB OTHOCETENBHO NepecMoTpa HacTosmel KoZpeHrmn,

4., Temepaysmu# CexpeTapp Oprammsalpm OCBeImmeHENX Harnrd
. HaODEBET N0 EBe 32BEDEHHHX KOOME BacTosmel KOHBEHIBE BCEM



TOCYIADPCTEBEM, YRASAHHEM B myuxte I Crarsm II.

Crates 17 : Twaanze gpasg;e_mer-me cnoma

I. Jmdok CUOP MEXLY IBYMA WIE HEeCKOJBKEMH }Iorosapn:aamMcﬂ '
- ToCyZapcTBamd, KacapIMHCA TONKOBAHAA WIV HDUMEHEHWA Hacromneﬁ

Hopemmwm, Te JaeTCA, eCcyl OH He paspeleH HOyTeM IeperosopoB, Ha . .

paccMOTpeRRe MeXTyHaPONHOTO Cyla, SCJHH  3aRHTEDECOBAHHHE rocynap—
CTBa HE noroaopmca 06 EHOM nopme ero pa'apemem.

2. JGoe TOCYTADPCTBO MOKET B MOMEHT NOIIHCAHEA Hacmmneﬁ
KoHBEHIWE B1# NEOOHUPOBAEMASA NOKYMEHTA O €€ DaTMDIKALNH,
OpUHATAR AIE OpPECOeTWHEeHWM 3afBRTH,TTO OHO He CuATaeT ceds
CBYSAHENM  OONOXSHEEM OYHKTA J. B TOM,9TO RACAETCHA JDGOTO
cOopa MeXIy TAREM I'OCYIADCTEOM H JOCHM §pyrm TOCY BADCTBOM-
YI2CTHEKOM mmm, TONOREe A nyama e OynyT n;pwemrscs.

3. lﬁocoe rocy::apcwso KOTOpOE CTENANe 3aARNEHNS B COOTBET-

CTBER ¢ DONORSHUEM UYHKTa <, MOEeT B JWOOH MOMEHT CHATH 9TO
sadRiIeHHe DYTEeM HOTHDEKAIWMH HA MMA I'eHepasnsHOT0 Cekperapd
Opraum3amn Odsemem Hamudi.

B YIOCTOBEPEVE 9ET0, HrenoIIMCaBNEECH, OMEHEM -06pa3oM
JOONHOMOYeHHHE , NOAMACSNH HACTOANYR KOEBEHIM,

COBEPIEEC 3 Manpune
TpPEEAOATOTO Iekacps 1979 roxa.
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For Afghanistan
Pour 1'Afghanistan

Por el Afganistan
3a AdranmcTas

For Albania
Pour 1‘*Albaniec
Por Albania
3a AndaHue

| SEOT) BN | RS

For Algeria
Pour l'Algérie
Por Argelia

3a Amxup
tpa sty b Uiy ) B 8 By g paadt

For Angola
Pour l'Angecla
Por Angola
Ba ANTOAY

H}—u—?étcf

For Argentina
Pour 1l'Argentine

Por la Argenfina

3a APreHTHRY

. *

” sim, 3 s

For Australia
Pour 1'Australie
Por Australia
3a ABCTIYWIND

| IS | - "



For Austria
Pour 1‘'Autriche

Por Austria
3a AecTpHIO

For the Bahamas
Pour les Bahamas
Por las Bahamas
3a Laramcxue OCTpoBa
| S DA [ SN

For Bahrain
Pour Bahrein

Por Bahrein

3a Baxpeiid
L S

For Bangladesh.
Pour le Bangladesh
- Por Bangladesh

3a Baxrsnjem

* —

e 2 A2y

For Barbados
Pour la Barbade
Por Barbados -

3a Fapdanoc
ol s

For Belgium

Pour la Belgique
Por Bélgica .

3a Deapruio



For Benin
Pour le Bénin

Por Benin

34 Eenuy

For Bhutan
Pour .le Bhoutan

Por Bhutan
3a Byran

For Nolivia
Pour la DRolivie

Por Bolivia

" 3a Bonunul

For Botswana
Pour le Botswapa
Por Botswana

3a Dorcrany

For Brazil
Pour le Brésil
Por el Brasil
3a  Bpaswngo

For Bulgaria
Pour la Bulgarie

Por Bulqaria

8a Tonrapuo

i)y s

L Cleisyy s

S L



For Burma
Pour la Birmanie
Por Birmania
3a bupmy
ey —*

For DBurundi

Pour le Burundi
Por Burundi

3a DypyHiu

o ‘9 ot 3—F

For the Byelorussian Soviet Socialist

Republic

Pour la Ré&publique socialiste soviétique

de Bi&lorussie

Por la Rephiblica Socialista Soviética

de Bielorrusia

3a Beaopycckyw CORETCKY® CONMANNCTHUSCKYR Pccnyd.ﬁnuy

g | G S A Y Ly e ""1‘)3'?'”-“. o

For Canada
Pour le Canada
Por el Caﬁada
3a Kannuy
PR S

For Cape Verde

Pour le Cap~Vert

Por Cabo Verde

3a  OcTpona Sexcioro Huc:
—an L

Fer the Central African Republic

Pour la R&publique centrafricaine

Por la RepOblica Centroafricana

da llenrpaxrHoahprkaHeKYD Pecuyoaury

L o) Doy gy



For Chad

Pour le Tchad
Por el Chad

3a Uan

For Chile
* Pour le Chili
Por Chile

Ba N

For Chinn
Pour la Chine

Por China

3a Kurait

For Colombia
Pour la Colombie
Por Colombia

3a Komymoumo. _
h I I"—"‘-'.""f"JJ'? '—-f‘: '

IFor the Comoro<
Pour les Comores

Por las Comoras

3a llomoperue OcTpona
gl e e

For the Conqo
Pour le Congo
Por el Congo

3a louro
iy SV e



For Costa Rica
Pour 1lc Costa Rica
Por Costa Rica

3a Kocra - Pury
N, O VA

For Cubn
Pour Cuba

Por Cuba
3a KyGy

- For Cyprus
Pour Chypre

Por Chipre
3a Kump
Ap— —t

Pour *la Tchécoslovaquie

For Czcchoslovakia \ D . /

Por Checoslovaquia 23] °“MI ta¥o

2a YeXoCHAOBAIGD
L———ﬁ.‘gu}l‘"’—-{r‘.":‘: L)._F

For Democratic Xampuchea
Pour le Kampuchea démocratique

Por Xampuchea Democratica

3a ,I[emoupa'rutiecm I{ariq'lquo
: ' b g Wb LSS s

For the Democratic People's
Republic of Korea _

Pour 1la R&publique populaire
démocratique de Corée

Por la Repiblica Popular
Democratica de Corea

3a Kopeiickylo Hapomso — JeMOKpATAYACKY0 DPecuyCauxy
bl AV et LS By o



For Democratic Yemen
. Pour le Yémen démocratique

Por el Yemen Democratico _
Ba Illapomtyn lemokparndeckyw Pecnydumry Hemen
B 'a._._._....lle.«.,..aJl U—_“"Jlu‘—“

For Denmark
Pour le Danemark
Por Dinamarca

Sa Jaumo
For Djibouti
Pour Djibouti

Por Djibouti

3a IxncyTH |
gt b gyt

For the Commonwealth of Dominica
‘Pour le Commonwealth de 1a Dominique

Por el Commonwealth de Dominica
3a CompyxecTro- JOMMHUKKA
IS',.:¢J,,,.‘..;S- -

For the Dominican Republic
Pour la République dominicaine
Por Replblica Dominicana

3a JOMULIMKAHCKY®D Pecrydmxy

Oy W oy e

For'Ecuaaor

Pour 1l‘'Equateur
Por el Ecuador
3a JxBanop

P S‘dr ol




For kEgypt
Pour 1'Egypte
Por Egipto
3a bruier

a—-——r.'-g-"-"h)-ﬂ‘ by jypan (p—F

For El Salvador
Pour El1 Salvador

Por @l Salwvador

3a Caapnayop

ol —abldl s
f

For iBquatorial Guinea

Pour 1a Guinéq équatoriale

Por Guinea Ecuatdrial

3a dinaropuaxsliyn I'mmHen
E_ng;wviL_ﬂ4£¢r_J

For =thiopia
Pour 1'Ethiopie

Por Etiopia

3a dhuonmo
— . 5,,..“‘ r—-—F
For Fiji
Pour #idji
Por Fiji
3a dumH
. s *

For Finland
Pour la Finlande

Por Finlandia

3a GMHUTHIVD




For France
Pour la France

Por Francia

3a GpaHImo

For Gabon
Pour le Gabon

Por &l Gabdn

3a TadoH

For the Gambia
Pour la Gambie
Por Gambia

3a Tamdmo

For the'German Democratic Republic
Pour la République démocratique allemande

Por la Rephblica Democratica Alemana

3a Tepmanckyn lemoxparuueckyo PecmyCaumky
L....,,.!nl)i.,,.dl l.._,....l..li 3.——,0,.(,.-.:3- b

For the ederal Republic of Germany
Pour la République fédérale d*Allemagne
Por la RepGblica Federal de Alemania
3a PegepartnpHyl PecrmyGmnry TIepmanyvi
rRRDR FCR] [} IRSIULIN { O

For Ghana
Pour le Ghana

Por Ghana

‘Ba TaHy




For Greece
Pour la Gréce

Por Grecia
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For Grenada
PPour la. Grenade

Por Granada

3a T'penamy

For Guatemala
Pour le Guatemala
Por Guatemala

3a I'saTemoary

For Guinea '
Pour la Guinée

Por Guinea -

3a I'nunen

For Guinea-Dissau
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Pour 1a Guinte=-lissou

Por Guinea-Bissau

3a I'ourcw ~bucay

For Guyana
Pour la Guyane
Por Guyana

" Ba Taitany




For Haiti

Pour Halti

Por fHaitl
3a TantH

L,-\—.,g‘—-h I e
For the Holy See ) ;
Pour le Saint-Siége ¢ f; Cop ot
Por la Santa Sede ' _

3a BaTukaH .
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For Honduras
Pour le Honduras

Pcr ionduras

3a Tormypac
d..l”...l.‘.._...‘...':h TS

For Hungary
Pour la Hongrie

Por Hungria

3a Berrpimn

for Iceland
Ppur 1'Islande
Por Islandia

3a Heaanavn

For India
Pour 1l'Inde

Por la India

3a VMHmne .
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For Indone. ..
Pour 1‘'Indonésie

Por Indonesia

8a Uxmone3mn

L_——r“fb44i¢’_j
For Iran
Pour 1'Iran
Por el Iran
3a Mpan
Ol ——t b s
For Ira

Pour 1'Iraq
Por el Iraq

3a vipnx :
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For Ireland
Pour 1'Irlande
Por Irlanda

3a MpnaHmuw

For Israel
Pour Israél -
Por Israel -
3a Uspawis

For Ttalv
Pour 1l'Italie
Por Italia

3a. Wranvio
[ ;”-"""d| (v




For the Ivory Coast
Pour la Cbte a'Ivoire
Por la Costa de Marfil

3a Beper Cnonosoil KocTy

Ffor Jamaica
Pour la Jamaique
Pox Jamaica'

Ba fimMaiiky

For Japan
Pour le Japon
Por el Japbn

Ba SflnoHun

For Jordan
Pour la Jbréanie
Por Jordania
3a HopaaHwo
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For Kenya
Pour le Kenya
Por Kenya

3a Kenum

For Kuwait
Pour le Koweit
Por Xuwait
3a HyBe#T
ETUNU 1 | I S e



For the Lac People's Democratic Republic
Pour 1a République démocratique populaire 1ao
Por la RepGblica Democratica Popular Lao

3a Jaocexyw HaponHo-JeMOKPATHUYCCKYD Pecmylmky
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For Lebancn
Pour le Liban
Por el Libano

3a Jiunan

el ) s

For Lesotho
Poﬁr le Lesotho
Por Lesotho

3a Jlecoro
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For Liberia
Pour le Libéria

Por Liberia

3a ﬁﬁdcpum
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For the Libyan Arab Jamahiriya
Pour 1a Jamahiriya'arabe libyenne

Por 1a Jamahiriya Arabe Libia
3a Counmnu0anecuym Haponnvm Hunnncuym Apadcmyn Jrama Xy pumo
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For Liechtenstein
Pour le Liechtenstein

Por Liachtenstein

3a Juxxrenwreity
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For Luxembourg
Pour le Luxembourg
Por Luxembﬁrgo
3a .]Imcdauﬁypr o
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Fdr Madagascar
Pour Madagascar
Por Madagascar
3a Manarackap -
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For Malawi
Pour le Malawi

Por Malawi

Sa Manas¥M

For Malaysia

" Pour la Malaisie
Por Malasia

3a Manaiismm

For Maldives

_ Pour les Maldives

Por Maldivas

Sa Maabmunckyw PecryCauky

For Maii

Pour le Mali

Por Mali

3a Mo _
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For Malta
Pour Malte
Por Malta

3a MaaeTy

For Mauritania
Pour 1a Mauritanie

Por Mauritania

8a Manpuranwmo
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For Mauritiun
Pour Maurice
Por Mauricio
3a HManpuruii

et g3 8y o et

For Mexico
Pour le Mexigue

Por México

da lcxcuxy

For Monaco
Pour Monaro
Por MoOnaco
3a Monaxo
p——5Lps s

For Monqolia
‘Pour la Mongolie
Por Mongolia

3a Moxrannexyw lapominyw PecrnyGaury
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For Morocco

Pour le Maroc

Por Marruecos

- 3a Mapomato '
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For Mozambique
Pour le Mozambique
Por Mozambigue

3a MozaMonx
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For Nauru
Pour Nauru
© Por Nauru

3a Iaypy
s e

For Nepal
Pour le Népal
Por Nepal
3a lleina

)| IEEESHOVCIpCFINN

For the Nethorlands
Pour les Pays-—Bas
Por ios Palses Bajds
3a Humerwanau
ashit sl

For New Zealand
Pour 1a Nouvelle-Zélande
Por Nueva Zelandia

3a Homyw 3eranjmo -
|_..l.._._...')l__,;,,,,-.: —



For Nicaraqua
Pour le Nicaragqua
Por Nicaragua
3a Mukaparya
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For the Niger
Pour le Niger
Por ol Niger

3a Hrrep -

‘For Nigeria
Pour le,Niﬁeria
Por Nigeria
3a llyrepwmo ‘ .
e —

For Norway
Pour la Norvaqe
Por Norucqga
3a llopnervie

Y s

For Oman
Pour 1'Oman
Por Oman

3a OmaH

FOI" PakiS tan
Pour le Pakistan
Por ¢l Pakistan

3a JlaKuCcTaH
UL..._...".....SL; L



For Panama
Pour le Panama

Por Panamb

3a flannwy _

For Papua New Guinea
Pour la Papouasie-Nouvelle-Guinée

Por Puapua Nueva Guinea

3a Tanya Hosyw I'nunewn
b ) Lier Yyl e

~ For Paraguay
Pour le Paraguay
Por ¢l Paraguay -~

3a [laparsaii
| e b e

For Paru
Pour'le Pérou
Por el Perﬁ:

3a flepy
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For the Philippines
Pour les Philippines
Por Filipinos

3a OurummaEHN
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For Poland
Poﬁrlla Pologne
Por Polonia

3a Tloaswy



For Portugal
Pour le PortiLuqal
Por Portugal

3a TopTyramnm .
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For Qatar
Pour le Qatar
Por Oatar.
3a [arap
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For the Republic of Xorea
Pour la République de Coree
Por la Replblica de Corea
3a Kopeilckyw PecmyCymKy
LS e —

For Romania
Pour la Roumanie
Por Rumania

3a PyMuHMio

For Rwanda

Pour le Rwanda

Por Rwanda

Sa Pyauuy
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- For Samoa
Pour le Samoa
Por Samoa
3a 3amapHoe Camoa
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For San Marino

Pour Saint-Marin

Por San Marino

3a Can-Mapuno |
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For Sno Tome and Principe
Pour Sac Tomeé-et-Principe
Pbr Santo Tome y Principe
3a Can-Tome X IlpyHCHIIN
[P

For Saudi Arabia
Pour 1'Arabie Saoudite-
Por l1a Arabia Saudita
Sa CaymoBCKY® ApaBmo
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For Seneqal

Pour le Sénégal

Por el Sehegal

3a Ceneraxn

For Seychelles

Pour les Seychelles

Por Seychelles

3a Ceitwensrckne OcTpoBa
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For Sierra Leonc
Pour la Sierra lLeone
Por Sierra Leona

3a Creppa-Jleone
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For Singapore
Pour Singapour
Por Singapur
Ba CuHHDANYD
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' For Solomon Islands
Pour Les Iles Salomon

Por las Islas Salomdbn

21 CoxomMononl OcTpoBa
!

For Somalia
Pour la Somalie
Por Somalia
3a Comany -

For South Africa

Pour 1'Alriqgue du Sud

Por Sudafrica

38 KKHO -~ ADPUKAHCKYK PecCHydsauxy
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For Lpain
Pour 1'BEspaqne
Por BEapatia

3a Venniom
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For Sri Lank.
Pour Sri Lanka
" Por Sri Lanka ..
3a Upu Jawka
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For'the Sudan

Pour le Soudan

Por.el Sudan

Sa Cynmau

Bebs Uiy W gV iy ot

For Suriname
Pour le 3uriname
Por Suriname

3a CypuHaMm
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For Swaziland
Pour le Swaziland
Por Swazilandia

3a Cpasmiens
..L_._....;.:N—,,-)")-u Y

For Sweden
Pour la Suéde

Por Suecia

3a lipermio
A cawdt
For Switzerland
Pour la Suisse
Por Suiza
- 3a liseiinapun
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For the Syrian Arab Republic

Pour la Républiqué arabe syrienne

Por la Reptblica Arabe Siria

3a Cupiickyo Apadckyn PechyGumxy
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For Thailand
Pour la Thailande
Por Tailandia

3a Taumamuy
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For Togo
Pour le Togo
Por el Togo

3a Toro
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For Tonga
Pour les Tonga
Por Tonga

3a Toury

For Trinidad and Tobago
Pour la Trinité-ct-Tobago
Por Trinidad y Tabago

da Tpunugox 1 Tadaro
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For Tunisia
Pour la Tunisie
Por Tunez

3a Tyuuc
Gty | 4y 9 gaand ] Lr—-—L

For Turkey
Pour la Turquie
Por Turquia
3a Typumo
LS



For Uganda
Pour 1'Ouganda
Por Uganda
3a Yrangy

For the Ukrainian Soviet

‘Socialist Republic

Pour la République Socialiste Soviétique

d*Ukraine

Por la Rephiblica Socialista

Soviatica de Ucrania

3a Yapamickyn COBETCKYD Co}rma.mcwm CKYy® Pecnydm:y
acvipd) 51N LS,V G 0 e e

For the Union of Soviet

Socialist Republics

Pour 1*'Union des Républiques Socialistes

Soviiétiques

Por 1a Unidn de Rephblicas

Socialistas Soviéticas

3a Cow3 CoBeTcKMX CONMAINCTUYECKKX Pecrrydmm
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For the United Arab Emirates
Pour les Emirats arabes unis

Por los Emiratos Arabes Unidos
3a Odnemuieimue Apadcine IMUPDATH
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For the United Xingdom of Great
Britain and Northern Ireland

Pour le Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord

Por el Reino Unido de Gran Bretafia

e Irlanda del Norte

3a_Cocpunennoe KopoaeBCTEO Bemmodpwramm
¥ Ceaeproit VpranIun
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For the United Republic of Cameroon

Pour la République=Unie du Cameroun

Por la Republica Unida del Camertn
3a OcGpepunenuyw PecrnyGawky Hamepyn



For the United ﬁepublic of Tanzania

Pour la République—Unie de Tanzanie

Por la Reptiblica Unida de Tanzania

3a O6semeimyn Pocnyémiy Tansaims
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For the United States. of America
Pour les Etats—Unis d'Amérique

Por los Estados Unidos de América
3a Coeputennue llTaTH AMepUKH

PR WU I JPUSCI L PO DAL | R
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For the Upper Volta
Pour la Haute-Volta

Por el Alto Volta
3a Bepxmow BoasTy

L Llys oy e

For Uruqguay
Pour 1'Uruguay”
Por el Uruguay
3a Ypyreaa -
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For Venezuela
Pour le Venezuela

Por Venezuela

Ba Denecysuy

ety oyt

For the Socialist Republic

of Viet Nam

Pour la République socialiste du
Viet Nom

Por 1la Rep@iblica Socialista

de Viet Nam
8a CormmanucriiecKkyn PecmyOxvky BheTHam
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IFor Yemen

Pour le Yémen

Por Yemen

Ba lemencxyw Apadexyn PecoyGumy
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For Yugoslavia
Pour la Yougoslavie

Por Yugoslafia

3a Nrocrapmo
' L————ﬂéxwfﬁ o

For Zaire
Pour le Zaire
Por el Zaire
3a 3aup
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For Zambia
Pour la Zambie
Por’ Zambia

38’ 3aMO0




I hereby certify that the foregoing text
is a true copy of the Multilateral Convention
for the avoidance of double taxation of copy-
right royalties, concluded at Madrid on
13 December 1979, the original of which is
deposited with the Secretary-General of the
United Nations.

For the Secretary-General:
The Legal Cownsel

United Nations, New York
18 March 1981

Je certifie que le texte qui précéde est
une copie conforme de la Convention multila-
térale tendant 3 éviter la double imposition
das radevances de droits d'auteur, conclue
3 Madrid le 13 décembre 1979, dont l'original
se trouve déposé auprés du Secrétaire général
de l'Organisation des Nations Unies.

Pour le Secrdtatre général :
Le Congeiller juvidique

Organisation des Nations Unies, New York
Le 18 mars 1981



-B-

MODEL BILATERAL AGREEMENT FOR THE AVOIDANCE
OF DOUBLE TAXATION OF COPYRIGHT ROYALTIES
PREAMBLE OF AGREEMENT

The Government of (State A) and the Government of (State B),

Wishing to apply the principles set out in the Multilateral Conven=
tion for the Avoidance of Double Taxation of Copyright Royalties and thus
to eliminate such double taxation or to reduce its effect,

Have agreed on the following provisions:
I
SCOPE Of TﬁE.AGREENENT
ARTICLE I

Persons and Royalties Covered

i. This Agreement shall apply to persons who are residents of one or
both of the Contracting States.

2. Thia.Agreement shall apply to copyright royalties when they arise

in one Contracting State and their beneficiary 'is a resident of the
_other Contracting State.

ARTICLE 1I

Taxes Covered

Alternative A

" 1. This Agreement shall apply to compulsory taxes or deductions imposed
on behalf of each Contracting State, /of its political subdivisions or
its local authoritiqé?, irrespective of their deecription, their kind
and the manner in which they are levied, provided that they are imposed
on copyright royalties and are assessed on the amount of royalties,
excluding taxes of a fixed nature calculated without reference to the
amount of the royalty.

2. The existing taxes to which the Agreement shall apply are in
particular:



(a) in (State A)
(1)  /dncome tax applicable/
(11) /other taxes applicable/
(111) ...
(b) in (State B)
(1)  /income tax applicable/
(i1) /other taxes applicable/
(111) seow
3. This Agreement shall apply also to future taxes identical 5:' sub=-
stantially similar/ to those referred to in paragraph 1, which are imposed
after the date of signature of this Agreement in addition to, or in place
of, existing taxes.
b, The competent authorities of Contracting States shall communicate
Et the beginning of each yea;? any changes in their respective laws
and their application @ade during the preceding yeaﬂ.

Alternative B

1. This Agreement shall apply to taxes imposed on behalf of each
Contracting State /of its political subdivisions or its local anthor:l.t:l.eg?.
irrespective of their description or the manner in which they are levied,
provided that they are imposed on copyright royalties and are assessed on
the amount of the royalties.
2. The taxes to which this Agreement shall apply are:
(a) 1in (State A)
(1) [total income tax/
(11) /other income taxes/
{141) ...
(b) in (5tate B)
(1) [Fotal income tax/
(41; /other income taxes/
(144) ...
3. The competent authorities of Contracting States shall communicate

@t the beginning of each year/ any changes in their respective tax
laws and their application /maue during the preceding yoag;'..
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DEFINITIONS
ARTICLE III

General Definitions

Por the purposes of this Agreement, unless the context otherwise
requires:

{(a) the terms Ma Contracting State" and "the other Contracting
Btate" shall, depending on the context, refer to (State A) or (State R);

(b) the term "person" includes an individual, a company and any
other body of persons; - :

{c) the ternm "company“ means any body corporate or any entity
vwhich is treated as a body corporate for tax purposes;

(d) the terms "enterprise of a Contracting State” and "enterprise
of the other Contracting State" mean respectively an enterprise carried
on by a resident of a Contracting State and an snterprise carried on by
a resident of the other Gontracting State;

(e) the term "nationals" means:
(1) all individuals possessing the nationality of a State;

(1) all legal persons, partnérships and associations deriving
their status as such from the law in force in a State;

(f) the term "competent authority" meaus:
(1) 4n (State A), ...... and,
’(11) in (Stat° B)' ssamee and H

{g) the term "copyright royalties" shall be interpreted in accord-
ance with the definition given in Article 1 of the Multilateral Convention
for.the Avoddance of Double Taxation of Copyright Royalties;

{h) the term "beneficiary of copyright royalties" shall be inter-
preted in accordance with the definition given in Article 2 of the
Multilateral Convention for the Avoidance of Double Taxation of Copy-
right Royalties;

(1) the term "State of source of royalties" shall be interpreted in
accordance with the definition given in Article 4 of the Multilateral Cone~
vention for the Avoidance of Double Taxation of Copyright Royalties;

(§) the term “State of residence of the beneficiary" shall be inter—
preted in accordance with the definition given in Article 3 of the Multi-
lateral Convention for the Avoidance of Double. Taxation of Copyright
Royalties completed by Article IV of this Agreement.



ARTICLE IV

Resident

l. For the purposes of this Agreement, a person shall be deemed to be
a resident of a State if he is =0 considered in application of the
provisions of Article 3, paragraph 2, of the Multilateral Conveniion
for the Avoidance of Double Taxation of Copyright Royalties.

2. Where, by reason of the provision of paragraph 1,an individual is
deemed to be a resident of both Contracting States, then his status shall
be determined aa follows:

(a) he shall be deemed to be a reaident of the State in which he
has a permanent home available to him, JIf he has a permaneant home
available to him in both States, he shall be deemed to be a resident of
the State with which his personal and economic relations are closer
(centre of vital interests);

(b) if the State in which he has his centre of vital interests
cannot be determined, or if he has not a permanent home available to
him in either State, he shall be deemed to be a resident of the Stnto
in which he has an habitual abode;

(¢c) 4if he has an habitual abode in both Statea or in neither of
them, he shall be deemed to be a resident of the State of which he i=s
a national;

(d) 1if he is a national of both States or of neither of them, the
competent authorities of the Contracting States shall settle the questien
by mutal agroonent.

3. Where, by reason of the provisions of paragraph 2,a person other than
an individual is deemed to be a resident of both Contracting States,

t shall be deemed to be a resident of the Contracting Btate in which

ts place of effectivs management is aitnatqﬂ?'é?ho competent authorities
of the Contracting States shall settle the gquestion by mutual ngroonoqﬁ?.

ARTICLE V

Permanent Establishwent —~ Fixed Base

l. For the purposes of this Agreement, the term "permanent establish-
aent" means a fixed place of business through which the business of an
enterprise is wholly or partly carried on.
[?. The tera "permanent establishment” includes especially:
(a) a place of management;

{b) a branch;



(e)
(d)
(o)
(2)

(g)

an office;

an industrial installation;

'a store or other sales outlet;

a permanent exhibition at which orders are received or
8olicited; . .

the furnishing of services, including consultancy services, by

an enterprise through employees or other personnel, where acti-
vities of that nature continue, for the same or a connected

‘project, in the territory of the same State gor coen nonth§7.

3. Notwithstanding the provisions of paragraphs 1 and 2, a'“pernanent
‘establishment" shall not be deemed to include:

.(a)
(b)
(¢c)

(a)

(o)

the use of facilities solely for the purpose of storage or
display of goods belonging to the enterprise;

the maintenance of a stock of goods belonging to the enterprise
solely for the purpose of storage or display;

the maintenance of a stock of goods belonging to the enterprise
solely for the purpose of processing by another enterprise;

the maintenance of a fixed place of business solely for the
purpose of purchasing gocods, acquiring rights or collecting
information for the enterprise;

the maintenance of a fixed place of business solely for the
purpose of advertising, for the supply of information, for
scientific research or for similar activities which have a
proeparatory or auxiliary character for the enterprise.

4, Notwithstanding the provisions of paragraphs 1 and 2, a person
acting in a Contracting State on behalf of an enterprise of the other
Contracting State——other than an agent of an independent status, to
vwhon paragraph S5 applies--sghall be deemed to be a "permanent establish-
mont" in the first-mentioned State:

(a)

(v)

if he has, and habitually exercises in that State, an authority
to conclude contracts in the name of the enterprise, unless his
activities are limited to the purchase of goods, or to the
acquisition of rights, for the enterprise; or

if he has no such authority but habitually maintains in the
first-mentioned State a stock from which he regularly delivers
merchandise on behalf of the enterprise.
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5. An enterprise of a Contracting State shall not be deemed to have a
permanent establishment in the other Contranting State merely because it
carries on business thers through a broker, general commission agent,
literary agent, or any other intermediary of an independent status, where
such persons are acting in the ordinary course of their business. However
when the activities of such an intermediary are devoted exclusively or
almost exclusively to that enterprise for more than ..... consecutive
months, he shall not be deemed an agent of an independent status within
the meaning of this Article.

6. The fact that a company which is a resident of a Contracting State
controls or is controlled by a company which is a resident of another
Contracting State, or which carries on business in that other State
(whether through a permanent establishment or otherwise), shall not in
itself conetitute such a company as a permanent establishment of the
other.

7. In this Agreement, the term "fixed base" means a place of residence

and of work, or a place of work, where an individual habitually carries
on a part at least of his activities of an independeut nature.

I11
RULES OF TAXATION
ARTICLE VI

Taxation Methods
1st Alternative

ARTICLE VI A

Taxation by the State of Residence subject to the
oxistence of a Permanent Establishment or
Fixed Base 4n the Other State

1. Copyright royalties arising in a Contracting State and paid to a
resident of the other Contracting State shall, subject to the provisions
of paragraph 2, be taxable only in that other State if such resident is
the beneficial owner of the royalties.

2. The provisions of paragraph 1 shall not apply with respsct to taxes
on incoms Lif the beneficiary of the royalties carries on an industrial
or conpercial activity in the othexr Contracting State in which the
royalties arise, through a permanent establishment situated therein, or
psrforms in that other State independent personal services from a fixed
base situated therein, and the right, activity or property in respect of
which the royalties are paid is effectively connected with such pesrmanent
satablishment or fixed base. In such a case, the royalties may be taxed
solely in the State where the permanent establishment or the fixed base
ig situated, but only to the extent that these are attributed to that
establighment or that base.
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3. In each Contracting State, the royalties that the beneficiary might
have been expected to collect if he had created a distinct and separate
enterprisq or if he had installed a distinct and separate place of work
engaged in the same activities under the same or similar conditions
independently of the centre of activity of which this entarprise or this
place of work constitutes a permanent establishment or a fixed base,
shall be attributed to that permanent establishment or that fixed bdase,
There shall be allowed as deductions expenses directly connected with
the copyright royalties and incurred for the purposes of the permanent
establishment or fixed base, including executive and general admini-
strative expenses so incurred, whether in the State in which the
permanent establishment or tho fixed base is situated, or elsewhare.

The royalties attributed to the permanent establishuent or the fixed
base shall be calculated by the same method year by year, unless there
is good and sufficient reason to the contrary.

ZF. If a royalty is more than the normal, intrinsjic value of the rights
in respect of which it is paid, the provisions in paragraphs 1 and 2 may
be applied only to that part of the royalty corresponding to this normal,
intrinsic value,

2nd Alternative
ARTICLE VI B

Allocation of Taxation between the State of Residence

and the State of Source with the same Tax CeIling
in both Contracting States

1. Copyright royalties arising in a Contracting State and paid to a
beneficial owner who is a resident of the other Contracting State shall
be exeupt in the first-mentioned State from the taxes covered under
aragraph/s/ 2(a)(ii) /and 2(a)(iii)/ of Article II in the case of
?State A) or under paragraph/s/ 2(bv)(ii) fand 2(b)(i11)/ of Article II
in the case of (State B).

2 ¥here royalties are subject to income tax in the Contracting State
of source according to the law of that State and in the Contracting
State in which the beneficial owner is resident, the tax so charged may.
not exceed "x"% of the amount of the royalty in the State of source and
"y"¥ of the gross amount of the royalty in the State of residence.

3. The provisions of paragraphs 1 and 2 shall not apply if the
-beneficiary of royalties, being a resident of a Contracting State,
carries on an industrial or commercial activity in which the royalties
arise through a permanent eatablishment situated therein, or perforas
in that other State independent personal services from a fixed base
situated therein, and the right, activity or property in respect of
which the royalties are paid is effectively connected with such perma~
nent eatablishment or fixed base. In such a case the royalties may
be taxed solely in the State where the permanent establishment or the
tixed bage is situated, dbut only s=o much of them as is attributable

to that permanent establishment or fixed base.
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4, In each Contracting State, the royalties that the beneficiary might
have been expected to collect if he had crested a distinct and separate
enterprise,or if he had installed a distinet and separate place of work
engaged in the same or similar activities under the same or similar condi-
tions independently of the centre of activity of which this enterprise or
this place of work constitutes a permanent establishment or a fixed dase,
shall be atiributed to that permanent establishment or that fixed base,
There shall be allowed az deductions expenses incurred for the purpose of
the permanent establishment or fixed base, including executive and general
administrative expenses so incurred, whether in the State in which the
permanent establishment or the fixed base is situated, or elsewhere.

The royalties attributed to the permanent establishemnt or the fixed

base shall be calculated by the same method year by year, unless there

is good and sufficient reason to the contrary.

éﬁl If & royalty is more than the normal, intrinsic value of the righta
in respect of which it ias paid, the provisicns in paragraphs 1, 2 and 3
may be applied only to that part of the royalty cerresponding to this
normal, intrinsic value./

3rd Alternative

ARTICLE VI C

Allocation of Taxation between the State of Recidence
and the State of Source with different Tax Ceilings

in each Contracting State

1. Copyright royalties whose source is in a Contrasting State and paid
to a beneficial owner who is a resident of the other Contracting State
shall be taxable in both Gontracting States. shall, however, be
from the taxes covered by paragraph/s/ Z(a)(ii) nd 2(a)(4i4)

Article II in the case of f;tate A) or in paragraph/s/ 2(b)(iI) [;hd
2(b)(ii1)/ of Article II in the case of (State B),

2. VWhere such royalties are subject to income tax in the Contracting
State in which they have their source, according to the law of that State,.
and in the Contracting State of which the beneficiary is a resident, the
tax so charged may not exceed:

{a) 4in the case of royalties whose source is in {State A) and paid
to a resident of (State B) "x"% of the gross amount of the
royalties in the case of the tax levied in (State A) and "x"%
of the gross amount of the royalties in the case of the tax -
levied in (State B);

(b) in the case of royalties whose source is in (State B) and paid
to a resident of (State A) "y"% of the groas amount of the
royalties in the case of the tax levied in (State A) and "y"%¥
of the gross amount of the royalties in the case of the tax
levied in (State B).



.3, The provisions of paragraphs 1 and 2 shall not apply if the
beneficiary of the reyalties, being a resident of & Contracting State,
carries on business in the other Contracting State in which the royal-
ties arise, through a permanernt establishment situated therein, or
performs in that other State independent personal services from a
fixed base situated therein, and the right, activity or praoperty in
respect of which the royalties are paid is effectively connected with
such permanent establishment or fixed base. 1In such a case the royal~
ties may be taxed solely in the State where the permanent establish-
ment or the fixed base is situated, but only so much of them as is
attributable to that permanent establishment or fixed base.

L, In each Contracting State, the royalties that the beneficiary

might have been expected to collect if he had created a distinct and
separate enterprise or if he had installed a Zdistinct and separate

place of work engaged in the same or similar activities under the same
or similar conditions independently of the centre of activity of which
this enterprise or this place of work constitutes a permanent establish~
ment or fixed base, shall be attributed to that permanent establishment
or that fixed base. There shall be allowed as deductions expenses
directly connected with the copyright royalties and incurred for the
purposes of the permanent establishment or fixed base, including exec-
utive and general administrative expenses so incurred, whether in the
State in which the permanent establishment or the fixed base is situ-
ated, or elsewhere. The royalties attributed to the permanent estab-
lishment or the fixed base shall be calculated by the same method

year by year, unless there is good and sufficient reason to the coatrary.

15. If a royalty is more than the normal, intrinsic value of the rights
in respect of which it is paid, the provieions in paragraphs 1, 2 and 3
may be applied only to that part of the royalty corresponding to this
normal, intrinsic valuqﬁ7

4¢h Alternative

ARTICLE VI D

Taxation by the State of Source

Copyright royalties whose source is in a Contracting State and
paid to a resident in the other Coutracting State are taxable exclu-
gively in the State of source of the royalties.
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S5th Alternative

ARTICLE VI E
Allocation of Taxation between the State of Residence
d the State th_the T .
i th S

1. Copyright royélties arising in a Contracting State and paid to a
resident of the other Contracting State may be taxed in that other State.

24 However, such royalties may aleo be taxed in the Contracting State
in which they arise and according to the laws of that Stats, but if the
recipient is the beneficiary of the royalties, the tax so charged shail
not exceed "“x'"% of the gross amount of the royalties., The competent
authorities of the Contracting States shall by mutual agreement settle
the mode of application of this limitatien. .

6th Alternative

ARTICLE VI F

Allocation of Taxation bstwesn the State of Sourcs
and that of Residence with the

Tax Ceiling in the State of Residence

1. Copyright royalties whose source ie in a Cﬁntracting State and which
are paid to a beneficiel owner resident of the other Contracting State
ghall be taxable in the State of scurce of the royalties.

2. However, said royalties may also be taxed in the Contracting State
where the beneficial owner of the royalties resides, but not to exceed
W% of the gross amount of—the royalties.

Iv
ELIMINATION OF DOUBLE TAXATION
ARTICLE VII

Methods for Avoidance of Double Taxation

lst Alternative

ARTICLE VII A

Exemption Method
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1st Alternative: Article VII A(il.- Ordinary Exemption

Where a reaident of a Contracting State receives royalties which,
in accordance with the provisions of Article VI, may be taxed in the
other Contracting State, the first-mentioned State shall exempt such
royalties from the tax on the income of this resident and shall not
take them into account in calculating the amount of this tax.

2nd Alternative: Article VII A(di) - Exemption with progression

Where a resident of a Contracting Sta . receives royalties which,
in accordance with the provisions of Article VI, may be taxed in the
other Contracting State, the first-mentioned State shall exempt such
royalties from the tax on the income of this resident. Such State nmay
nevertheless take into account the exémpted royalties in calculating
the amount of tax on the other income of this resideant and may apply
the same rate of tax as if the royalties in question had not been
exempted.

3rd Alternative: Article VII A{iji) - Exemption maintaining taxable
income

Where a resident of a Contracting State receives royalties which,
in accordance with the provisious of Article VI, may be taxed in the
other Contracting State, the first-pentioned State shall allow as a
deduction from tax on the income of that resident, that part of the
tax which is applicable to the royalties received from the other Con-
tracting State. .

2nd Alternative

ARTICLE VII B

Credit Method

1st Alternative: Article VI B(i) - Ordinary Credit

i Where a resident of a Contracting State receives royalties which,
in accerdance with the provisions of Article VI, may be taxed in the
other Contracting State, the firat-wentioned State shall allow as a
deduction frem the tax on the income of that resident, an amount equal
to the income tax paid in the other Contracting State. Such deduction
shall not exceed that part of the income tax, as computed before the
deduction is given, which is attributable to the royalties which may
be taxed in the other Contracting State.

2. For the purposea of this deduction, the taxes referred to in para-
graphs 2(a)(1g and 2(b)(i) of Article II shall be deemed to be income tax.



2nd Alternative: Article VII B(ii) ~ Full Credit

1. Where a resident of a Contracting State receives royalties which,
in accordance with the provisions of Article VI, may be taxed in the
‘other Contracting State, the first-mentioned State should allow as a
deduction from the tax on the income of that reeident an amount equal to
the tax paid in the other Contracting State.

2. For the purposes of this deduction, the taxes referred to in para-
graphs Z(a)(ig and 2(b){(i) of Article II shall be deemed to be income tax.

rd Alternative: Article VII B{iii) - Matching Credit

1. Where a resident of a Contracting State receives royalties which,

in accordance with the provisions of Article VI, may be taxed in the
other Contracting State, the first-mentioned State shall allow as a
deduction from the tax on the income of that resident, an amount equal

to ....% of the gross amount of such royalties, whether or not the amount
deducted in the State where the royalties arise equals this percentage.

2. For the purpoee of this deduction, the taxes referred to in para-
graphs 2(;)(1; and 2(b)(i) of Article II chall be deemed to be income tax.

4th Alternative: Article VII B(iv) - Tax Sparing Credit

l. Where a resident of a Contracting State receives royalties which,
in accordance with the provisions of Article VI, may be taxed in the
other Contracting State and benefit there from special tax relief, the
first-mentioned State shall aliow as a deduction from the tax on the
income of that resident, who is the beneficiary of royalties, an amount
equal to the total sum which, without this relief, would have had to be
paid in that other State as tax on such royalties.

2. For the purposes of this deduction, the taxes referred to in para-
graphs 2(a)(i) and 2(b)(i) of Article II shall be deemed to be income tax.

v
MISCELLANEOUS PROVISIONS

ARTICLE Vi1l
Non=discrimination

1. In accordance with the principle of non-discrimination set out in
Article 6 of the Multilateral Convention for the Aveidance of Double
Taxation of Copyright Royalties, the nationals of a Contracting State
shall not be subjected in the other Contracting State to any taxation
assessed on the amount of a copyright royalty or any requirement connected
therewith, which is other or more burdensome than those to which nationals
of that other State in the same circumstances are or may be subjscted.
Notwithstanding the provisions of Article I, this principle also applies
to persons who are not residents of one or both Contracting States.
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2e Stateless persons who are residents of a Contracting State shall not
be subjected in either Contracting State to any taxation on copyright
royalties or any requirement connected therewith, which is other or more
burdensome than the taxation and connected reguirements to which natiomals
of the State concerned in the same circumstances are or may be subjected,

3. The taxation on copyright royalties to which a permanent establish-
‘ment of an enterprise of a Contracting State is subjected in the other
Contracting State shall not be less favourably levied in that other State
than the taxation on the same kind of copyright royalties to which enter-
prices of that State having the same status for tax purposes and carrying
on the same activities are subjected, This provision shall not be
construed as obliging a Contracting State to grant to residents of the
other Contracting State any personal allowances, reliefs and reductions

for taxation purposes on account of civil status or family responaibilitiea
which it grants to its own resideats.

4, Subject to the provisions of Zihragraph 4 of Article VI 57’£55ragraph
5 of Article VI B or VI C/, the royalties paid by an enterprize of a Con-
tracting State to a resident of the other Contracting State shall, for the
purpose of determining the taxable profits of such an enterprise, be
‘deductible under the same conditions as if they had bdbeen paid to a resident
of the first-mentioned State.

5.. Enterprises of a Contracting State, the capital of which is wholly or
partly owned or coustrolled, directly or indirectly, by one or more resi-
dents of the other Contracting State, shall not be subjected in the first-
‘mentioned State to any taxation assessed on copyright royalties or any
regquirement connected therewith, which is other or more burdensome than
the taxation and connected requirements to which other similar enterprises
of the first—mentioned State are or may be subjected.

6. The provisions of this Article shall, notwithstanding the provisiois
of Article II, apply to taxes of every kind and description.

ARTICLE IX

Mutual Agreement Procedure

l. Where a person considers that the actions of one or both of the
Contracting States result or will result for him in taxation not in
_accordance with the provisiens of this Agreement, he may, irrespective

of the remedies provided by the domestic law of those States, present
his case to the competent authority of the Contracting State of which he
is a resident or, if his case comes under Article VIII(1l), to that of the
Contracting State of which he is a national. This case must be presented
within three years from the first notification of the action resulting in
taxation not in accordance with the provisions of the Agreement.

2. The competent authority shall endeavour, if the objection appears to
it to be justified and if it is not iteelf able to arrive at a satisfac-
tory solution within a period of .... or such extended period as may be
communicated by it to the competent authority of the other State, to
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resolve the case by mutual agreement with the competent authority of the
other Contracting State, with a view to the avoidance of taxation which
is not in accordance with this Agreement. Any agreement reached shall
be implemented notwithstanding any time limits in the domestic law of
the Contracting States.

3. The competent authorities of the Contracting States shall endeavour
to resolve by agreement any difficulties or doubts arising as to the
interpretation or application of the Agreement. They may also consult
together for the avoidance of double taxation in cases not provided for
in thie Agreement.

4, The competent authorities of the Contracting States may communicate
with each other directly for the purpose of reaching an agreement in the
gense of paragraphs 1, 2 and 3. When it seems advisadle in order to
reach agreement to have an oral exchange of opinions, such exchange may
take place through a Commission consisting of representatives of the
competent authorities of the Contracting States.

ARTICLE X

Exchange of Information

1. The compstent authorities of the Contracting States shall exchange
such information as is necessary for carrying out the provisions of this
Agreement or of the domestic laws of the Contracting States concerning
taxes covered by this. Agreement in zo far as the taxation thereunder is
not contrary to the Agreement. The exchange of information is not
restricted by Article I of this Agreement. Any information received by
a Contracting State shall be treated as secret in the came manner as
information obtained under the domestic laws of that State and shall
be disclosed only to persons or authorities, including courts and adwin-
istrative bodies, involved in the assessment or collection of, the
enforcement or prosecution in respect of, or the determination of appeals
in relation to the taxes coverad by this Agreement. Such persons or
authorities shall use the information only for such purposes. They may
Aiaclose the information in public court proceedings or in judicial
decisions=.

2. In no case shall the provisions of paragraph 1 be construed so as
to impose on a Contracting State the obligation:

(a) to carry out administrative measures at variance with the
laws and administrative practice of that or of the other
Contracting State;

{b) to supply 1nfornation which is not obtainable under the laws
or in the normal course of the administration of that or of
the other Contracting State;

{c) to supply information which would disclose any trade, business,
fndustrial, commercial or professional secret or trade process,
or information, the disclosure of which would be eontrarr to
public policy zordro public).



ARTICLE XI

Members of Diplomatic or Consular Hisq!ons

Nothing in this Agreement shall affect the fiscal privileges of
menbers of diplomatic or consular missions of the Contracting States
as well as of their familles, either under the general rules of inter-
national law or under the provisions of special conventions.

ARTICLE XIX

Entry into Force

1. This Agreement shall be ratified and the instruments of ratifica~
tion shall bhe ‘xchmg‘d At .veterercercassssacncaces A8 BOON AS posaibl‘.

2. The Agreement shall enter into force upon the exchange of instruments
of ratification and its provisions shall have effect:

(a) in (State A) eeovesoesersssessnanesane s

(b) in (State B) ....-...0-‘...-..0-.-...-.-

ARTICLE XIII
Termination
This Agreement shall remain in force until terminated by a Contract-
ing State. Either Contracting State may terminate the Agreement, through
diplomatic channels, by giving notice of termination at least six menths
before the ¢nd of any calendar year after the year c¢.... « In such
event, the Agreement shall cease to have effect:
(ﬂ) in (31:!1:0 A) srsesaersserssarsensantrs

(b) 1n (st‘at. B) ..‘I.COI‘...I.-.O.ICOQD...

ARTICLE XIV

Interpretation

Az regards the application of this Agreement by a Contracting State,
any term not defined therein shall, unless the context otherwise requires,
have the meaning which it has under the Multilateral Convention for the
Avoidance of Double Taxation of Copyright Royalties or, failing this,
under the law of that State.
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ARTICLE XV

Relations between this A reement and other Treaties
on Double Taxat!on

In the event of any difference between the provisions of this
Agreement and those of another treaty on double taxation concluded by
the Contracting States, the provisions of this Agreement shall take
precedence in the relations between these States in matters relating
to the taxation of copyright royalities.
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MODELE
D'ACCORD BILATERAL TENDANT A EVITER
LA DOUBLE DINPOSITION DES REDEVANCES DE IROITS D*AUTEUR

PREAMBULE DE L‘*ACCORD
Le goﬁvemament de (1'BEtat A) et le gouvernement de {1'Etat B),

Dégireux de metire en oeuvre les principes posés par la Convention
multilatérale tendant 3 éviter la double imposition des redevances de droits’
dtauteur et d'éliminer ainsi cette double imposition on dten réduire les
effets.

Sont convenus des dispositions suivantes :

1
CHAMP D*APPLICATIOR DE L*ACCORD

ARTICLE I

Personnes visées et ralevances visées

1, - Le présent Accord s'appligue aux personnes qui sont des résidents d'un
‘Stat contractant ou’'de chacun des deux Etais,

2, Le prégent Accord vise les redevances de droits d'anteur lorsqu'elles
ont leur source dans un des Etats contractants et que leur bénéficiaire est
résident de l'autre Etat contractant,

ARTICLE IIX
Imp8tc visés

Variante A

l. Le présent Accord s'applique aur imp3ts ou prélavements obligatoires
pergus pour le compte de chacun des Etats contractants, [de ses subdivisione
politiques ou de ses collectivités looales], quels gque soient leur dénomination,
leur nature et leur systéme de perception, dans la mesure ol ils grévent des
redevances de droits dlauteur et sont assis sur le montant des redevances, a
ltexclusion des impSts ayant le caractire de droits fixes et calculés sans
référence an montant de la redevance.



Do
2. Les impdts actuellement en vigueur a.u::q-uels s'applique le présent Accord
sont notamment :
a) en ce qui concerne (1'Etat A)
i) [ impdt sur le revenu applicable_/
311) [Tautres imp3ts applicables /7
iii) ...
b) en ce qui concerne (1'Etat B)
i) [ imp8t sur le revenu applicable /
ii) [autres imp3ts applicables_/
i) ...
3 Le présent Accord s* liq'um aussi aux impSts ou préldvements obligatoires
futurs de ndme nature gue u analogues &_7 ceux visés au paragraphe 1 qui
seraient établis aprés la da:l;e_ de signature du préssent Accord et qui stajoute~
raient aux impdts existants A& cette date ou qui les remplaceraient,

- Las sutorités compétentes des Etats contractonts ge commmuniqueront
au début de chaque annég/ les modifications apportées /au cours de 1l'année
précédente/ & leur législation fiscale respective et & som applicatiom.

Variante B
1, Le présent Aocord s'applique aux impdts sur le revenu per¢gus pour le
compte de chacun des Etats contractants / de ses subdivisions politiques ou de
ses ocollectivités looalesj quels que soient leur dénomination et leur systime
de perception, dans la mesure od ils grévent des relevances de droits 4 'auteur
et sont assis sur le montant des redevances,
2, Les imp8ts aumyuels s'appligue le présent Accord sont :
a) en ce qui conocerne {1'FEtat 4)
i)  [Timp8t sur le revenu global_/
ii)  [autres impSts sur le revenu /
i41) ...
b) en ce qui concerne {1'Etat B)
1)  /[Timp8t sur le revemu global ]
11) [Tavtres impts sur le revenu /
11i) ...
3. Les avtorités étentes des Etats contractants se communiqueront

[m début e chaque année/ les modifications apportées /au cours de 1‘année
4 leur législation fiscale respective et & son application.
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II
. DEFINITIONS

ARTICLE III
ﬁot iong diverses

Au sens du présent Accord, et & moins que le contexte n'exige une
interprétation différente

a) les e:pressions “un Btat contractant” et "l‘autre Etat contractant™
désignent suivant le contexte, (1'BEtat &) ou {1'Etat B) ;

b) le terme "persom:e" comprend les psrsonnos physzques, les sociétés
et tous autres groupements de personnes ;

c) le terme "société" désigne toute personne morale ou toute entité
qui est conpidérée comme une personne morale aux fins d'imposition ; :

_ d) les expressions "enireprige d'un Btat contractant” et "entreprise
de l'autre Etat contractant” désignent respectivement une entreprise exploitée
par un résident d'un Etat coniractant et une entreprise exploitée par un rési-
dent de }'autre Etat contraciant ;

e) le terme ™nationavr™ désigne :

i) toutes les personnes physiques gui possédent la nationalité
d'vn Etat ;

ii)} toutes les personnes morales, sociétés de personnes ou
ageociations constituées conformément & la lég:.slation an
vigueur dans un Etat ;

f) l'expression “autorité compétente” désigne :
i} en ce qui concerne {1'Htat A), ...... et,
ii) en ce qui concerne (1'Btat B) ...... ;

. &) 1l'expression "redevances de dyroits &'auteur™ doit 3tre interprétée
conformément 3 la définition qu’en donne ltarticle ler de 1la Convention mltila-
térale tendant A éviter la double imposition des redevances de droits d'auteur ;

k) 1t'axpression "bénéficiaire des redevances de droits d'anteur” doit
&tre interprétée conformément 3 la d&finition qu'en donne l'article £ de la
Convention multijatérale tendant & éviter la double imposition des redevances
de dreoite d'auteur ;

i) 1'expression "Etat de la source des redevances” doit #tre interprétée.
conformément A la définition qu'en donne itarticle &4 de la Convention multila-
térale tendant & éviter la double imposition des redevances de droits dtauteur ;

3) ltexpression "Etat de la résidence.du bénéficiaire™ doit tre inter—
prétée conformément A la définition donnée par l'article 3 de la Convention
multilatérale tendant & éviter 1a double imposition des redevances de droits
‘d'auteur, et complétée par l*article IV du présent Accord.
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ARTICLE IV
Résident

1. 4u sens du présent Accord, est considérée comme résident d'un Etat
toute personne ayant cette qualité en application des dispositions du
"graphe 2 de 1'article 3 de la Comnvention multilatérale tendant 3 éviter
la double imposition des redevances de droits 4 ‘'auteur,

24 Lorsque, selon les dispositions du paragraphe 1 ci-dessus, une psrsopne
physique est considérée comme résident de chacun des Etats contractants, sa
situation est réglée de la manidre suivante :

a) cette personne est considérée comme résident de 1'Etat ol elle
dispose d"un foyer d'hadbitation persenent, Si elle dispose d'un foyer d'habi~
3ation permanent dans les deux Etuts, elle est considérée comme résident de
1'Etat avec lequel ses liens personnels et économiques sont les plun étroits
(centre des intérdts vitaux) ;

b) si 1'Btat od cette persomne a le centre de ses intéradis vitaux ne
peut pas 3tre déterminé, ou si elle ne dispose d'un foyer d 'habitation perma~
nent dans aucun des Btats, elle est considérée comme résident de 1'Etat od
e¢lle séjowrne de fagon habituelle ;

¢) si cette personne séjourne de fagon habituelle dans les deuxr Etats
ou 8i elle ne séjourne de fagon hadbituelle dans aucun d'eux, elle est considé-
rée comme résident dans 1'Rtat dont elle possdde la nationalité ;

d) si cette personne posséde 1a nationalité des deux Etats ou si elle
ne posside 1la patiomalité d'auncun d'eux, les mutorités compétentes des Etatls
contractants trancheront la-question d*un comnm accord.

3. lorsgue, selon les dispositions du pzragrsphe 2, une personne, autre
gqufuns personne ique, est oconsidérée comme résident de chacun des Etats
contractants, / elle est réputde résidant de 1'Etat coniractant od se trouve
son sidge de direction effective / /[ les autorités compétentes des Etats
contractants trencheront la question d*un comsun accord '

ARTICLE ¥V
BEtablisasment stable - Bage fixe

1. 4u sans du présent Accord, l'expression “"établisgement stable" désigne
une installation fixe d'affaires ol une entreprise exsrce tout oun pu-tie de
son activité.

L2, L'expression "é¢tablissement stable™ comprend notsmment :
a) un sidge de direction ;
b) wune succursale ;
c) un bureau ;
4) une installation industrielle ;

e) un magasin ou autre maison de vente;
f) wune expositiom pu"nn_mtc o4 les commndes sont regues ou offertes;

€) la fourniture de services, y compris les services de consultants
par une entreprise agissant par l'intermédiaire de salariés ou d'auvtres
personnels, lorsque des activités de¢ cette nature se poursuivent, pour le
alme projet ou pour un projet connexe, sur le territoire du méme Etat
aasam m:.



3. Honobstant les dispositions des paragraphes 1 et 2, on ne considére
pas qutil y a établ:ssement stable si :

a) il est fait usage d'installations aux seules fins de stadmge
ou d'exposition d'objets appartenant a 1'entreprise ;

b} des objets appartenant A l'entreprise sont entreposés aux
seules Tins de stockage ou-dtexposition ;§

¢) des objets appartenant i 1'entreprise sont enireposés aux
seules fins de transformation par une autre entraprise ;

d) mé ingtallation fixe d'affaives est utilisée aux seules fins
d'acheter des bYiems, d*acquériy des droits ou de réunir des infoma.tim

- pour 1l'entreprise ;

_ e) une installation fixe d'affaires est utilisée, pour 1'emtreprise,
aux seules fins de publicité, de fourniture d*informations, de recherches
scientifiques ou d'activiiés anslogues qui ont un caTactire préparatoire ou
auxiliaire,

.9 ¥omobgtant les dispopitions des paragraphes 1 et 2, uns percomne
agigsant dans wn BEtat ocontractant pour le compte d'une entreprise de l'autre
Etat contractant - autre qu'un agent jouissant d'un statut indépendant visé
au parsgraphe 5 ~ est congidérée comme "étabhuenmt stable" dans le premier
Eta.t

a) »8i elle dispose dans cet Eta:t de pouvoirs qu'elle y exerce
bhabituellement, lui permettant de conclure des conirats engageant 1'entre-
prise, & moins que l'activité de cette personne ne soit limitée & 1‘achat
de biens ou 1'acquigition de droits pour l'entreprise 3

~b) ei, ne dispomt pas de ces pouvoirs, elle conserve hn.hxtuellenmt
dans le premier Etat un stock sur lequel elle préléve régulidrement des mar—
chardiges aux fins de livraison pour le compte de l'emtreprise,

12,

5. Une entreprise d'un Etst contractant n'est pas réputée avoir un établis-

sement stable dans 1'autre Etat contractant du seul fait qutelle y exerce son
activité par 1'entremise d'un courtier, d'un comisgionnaire, dtun agent
littéraire ou de tout autre intermédisire jouissant d'un statut indépendant

4 condition que ces perso.nes agissent dans le cadre ordinsire de leur activité,

Toutefoin, lorsgue l'activité de cet internédiaire est sxercée exclusivement,
cu presque exclusivement, pour le compte de cetie entreprise pendant plus de

esssss W0ig consécutifs, il n‘est pas considéré comme un agent indépendant au

sens du présent article,

6. Lo fait qu'wne société qui est un résident d'un Etat contractant
contrdle ou est contr3lée par une société qui est résident de 1'autre Etat
contractant ou qui y exerce son activité (qQue ce moit par 1'intermédiaire
' d'un étadlissement stable ou non) ne suffit pas, en lui-méme, A faire de
1'une quelconque de ces sociétés un établissement stable de l'autre./

 Te Au sens du présent Accord, l'expression "base fixe™ démigne un lieu

d'habitation et de travail ou un lieu de travail od une personne physique
exerce habituellement une partie, au moing, d'une activité de caractire
irdépendant.
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III

REGLES D*DIPOSITION

ARTICLE VI
Techniques d'imposition
1l3re Variante

Article VI A

Imposition par 1'Etat de la résidence sous réserve
de ltexistence d'é&tablissement stable ou de base fixe dans 1l'autre Etat

1. Les redevances de droits d'anteur dont la source se trouve dans un Etat
contractant et qui sont payées & un résident de 1l'autre Etat contractant sont
imposables exclusivement dans cet autre Etat si ce résident en est le hénéfi-
ciaire effectif, scus réserve des dispositions du paragraphe 2.

2. Les 2ispositions du paragraphe 1 ne s'appliquant pas, en ce qui concarme
1%impdt sur le revenu, lorsque le bénéficiaire des redevences exerce, dans
l'autre Btat contractant ol se trouve la source de ces redevances, soit une
activité indusirielle ou commerciale par l'intermédiaire d*un &iablissement
stable qui y est situé, soit une profession indépendante au moyen d‘'une basse
fizxe qui y est situde gt que le droit, 1l'activité ou le bien générateur des
redevances s'y rattache effectivement, Dans ce cas les redevances sont impo-
sables excluaivement dans 1'Etat oh se trouve 1'Stablicsement stable ou la
base fire, mais uniquement dans la mesure oh elles mont imputables A cet
étadlissenent ou & cette base, _

3. Sont imputées, dans chaque Btat contractant & cet établissement stable
ou A cette bage fixe, les redevances que le bénéficiaire aurait pu percevoir
8'il avait constiiué une extreprise distincte et séparde ou établi un lieu de -
travail distinct et séparéd, pour exercer des activités identiques ou analogues
dang des conditions identiques ou analogues en toute indépendance du centre
d'activité dont cette entreprise ou ce lieu de travail constitue un établis-
sement gtable ou une bage fixe, Seront admises, en déduction de ces redemces,
. les dépanses directament lides aux redevances de droits d'auteur et exposées
aux fins poursuivies par cet établissement stabie ou ceatte base fixe, y compris
les dépenses de direction et les frais généraur ainsi exposés, soit dans 1'Etat
od est situé cet établisscment stable ou cette base fixe, soit ailleurs, Les
redevances imputées & un établissement stable ou 3 une bage fire sont calculées
chaque année selon la mime méthode & moins qu'il n'exiete des motifs valables
ot suffisants de procéder autrement.

Si une redevance est supérieure 4 la valeur intrinsiéque et normale 2es
droits pour lesquels elle est payée, les dispositions prévues sux paragrephes
1 et 2 ne peuvent 3tre appliquées qu'd la partie de cette redevance qui cor-
respond & cette valeur intrinsdque et normale, 7



14

24me Tariante
Article VI B

Partege de 1'imposition
antre 1'Etat de la résidence st 1'Btat de la sourve
le aroit 4'impoeition
étant plafonné uniformément dans les deux Btats contrectents

1. Les reievances ds droits d'aunteur dont la source se trouve dans un Etat

aontractant ot qui sont payfes & mn bén&ficiaire effectif résident de l'autre

Btat contractent somt imposables dans les deux Etats comtractanis, %Youtefois

siles_sont esonérées des impits visde 2, 8) i) /et 2, a)
4i1) 7 de 1%article II dans le cas de 1° A ot an/x/ pax 2. b) 44)
[ #¥ 2, b) iii)_J de 1'artiole II dans le cas do 1'Btst B.

2. loregue les redevances sont essnjetties & 1'impSt sur le revem dans
1'Btat contractant od se trvuve leur source conformément d la législation de-

; ‘winsi que dens 1'Etat contrectant dont les bénéficizire effectif de

ces relevances est réeident, 1'ispSt ainei pergu ne peut exoéder *r* £ du montant
brut des redevances dens 1'Btet de la source ot “y* ¥ du momtent brut des rele-
vances dans 1°'Etat de la résidemce. '

3 Les dispositions des parmgraphes 1 st 2 ne a'eppliquent pas lormgue le
bénéficiaire dens redevances, résident d'un Etat contractant, exerce duns 1'auzire
Btat contractant d'oh proviemment les redevances, soit une activité industriells
ou comsgrcizle par 1'intermédiaire d'un étadlissement stable qui y est situé,
soit une profession indépeniante su moywa 2°'une beses fize qui y est située ot
que le droit, l'activité ou le bien générateur dss redevances s'y rattache
offectivement. Duns os cas les Tedevazioes sont imposshles exclusivement dans
1'Btat ob #s trouve l'étadlisspament stabdle ou la bame fixe, sais uniquessnt

dsns la mesure oh elles sont imputables 3 oet établiseament ou A cstte base,

g
§

4. Sont imputfes dans chagque Btat contractmrt & ocst &tadlissement stable
ou & cstte base fixe las rudevances que la bénéficiaire aurwit pu percevoir
#'il avait conmtituéd une extreprise distincte et séparée on #iadbli un lien
de travail dietinct et séparé pour exercer des activités identiques ou ana~
logues dans des conditions identiques ou znalogues en touxte inmdépeniance dun’
centre d'activité dont cette extreprise on os lien de travail consi{itne un-
établissement stable ou une base fixe, Servnrt eimises en d&uction de oms
ralevances, las dépenses directement lides auz redevances de droits d*avteur
ot exposées aux fine poursuivies par cst établissemant stable ou cette tmse
fize, y compris les dépenscs de direction at les fraie généraux exposés, soit
dans 1°'Btat od est situé oet &tablissenent stable on cette base fixe, moit
ailleurs, Lea redevances 3 imputer A un éteblissement sptadle ou A une bese
fize sont czlculées chaque ammée selon la mdme méthode 3 moine qu'il ntexiste
den motifs valables et suffisantis de prooéder autrememt,

5. 8i we redevance est supérieure & la valeur intrinsigue et norwale des
droits pour lesquels elle est payls, les dispositions prévues aux paragrephes
1, 2 ¢t 3 ne peuvent ¥re sppliquées qu'd la partie de cette redevance

qui correspond 3 cette valeur intrinsdque et norwale '
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"~ 3ime Variante
Article VI C

Partage de 1l'imposition
entre 1'Etat de la résidence ot 1'Etat de la source
le droit d'impogition
étant plafonné différemment dans les deux Etats contractants

1. Leg redevances de droits d'auteur dont la source ae trouve dans un
Etat contractant et qui sont payées A un bénéficiaire effectif résident de
1'autre Etat contractant sont imposables dans les deux Etats coniractants,
Towtefois ellea_sont exonérées des impSts viaés au/T/ puagraph /8] 2. a) ii)
[et 2. a ; iii)_7 de 1'article II dans le cas de 1'Etat A et au/z/ paragraph
2, b) ii) fet 2. 1) 111)_7 de l'article IT dans le cas de 1'Etat B,

2. lorsque les redevances sont assujetties 3 1'imp3t sur le revenu dans
1'Etat contractant od se trouve leur source conformément A la législation de
cet Etat ainsi que dans 1’Etat contractant dont le béméficiaire effectif de
cea redovances est un réaident, leg impSis ainai pergus ne peuvent excéder :

a) dana le cas des relevances dont la source se trouve dans 1'Etat A
et qui sont payées A un'réaident de 1'Etat B "x" ¥ du morntant brut des redevances
pour 1'impSt percu dans 1'Btat A et "x’" % du montant brut dea redevances pour
1'imp8t pergu dana 1'Btat B.

b) dans le oas des redevances dont la source se trouve dins 1'Etat B et
qui sont payfes A wn résident de 1'Btat A "y* % du montant brut dea redevances
pour 1'imp8t pergu dans 1'Etat B et "y’ % du montant brut des redevances pour
11imp3t. pergu dans 1'Etat A.

3. Les dispoaitions des paragraphea 1 et 2 ne s'appliquent pas lorsque le
bénéficiaire des redovancea, résident d'un Btat contractant, exerce, dans
1tautre Etat contractant od se irouve la source des redevancea, soit une acti-
vité industrielle ou commerciale par l'intermédiaire d'un établiasement stable
qui y est situé, moit une profession indépendante au moyen d'une base fixe qui
¥ est situce, et que le droit, 1'activité ou le bien générateur des relevances
8'y rattache effectivement, Dana ce cas les redevances sont imposables exclusi-
vement dans 1'Etat ol se trouve 1'établissement stazble ou la base fixe, mais
wniquement dans la mesure ol elles sont imputables A cet établissement ou A
cette b“el

4. Sont imputdes, dans chagque Etat contractant A cet établissement stable
ou A cette base fixe, les raedevances que le bénéficiaire aurait pu acguérir
s'il avait constitué une entreprise distincte et séparée ou établi un lieu
de travail distinct et aéparé pour exeroer des activités identigues ou ana-
loguea dans des conditiona identiques ou analogues en toute indépendance du
centre dlactivité dont cette entrepris~ ou ce lieu de travail oconstitue un
étadlissement stable ou une base fixe, Seront admis en déduction de ces
relevances, les dépenses directement lides aux redevances de droits d'auteur
et exposdes aux fins poursuivies par cet établissement stable ou cette base
five y compris les dépenses de direction et les frais généraux exposés, soit
dane 1'%tat o) est situé cet établissement stable ou cette bage fixe, soit
ailleurs. Les, redevances & imputer 3 un établissement stable cu i une base
fixe seront calculées chague année selon la méme méthode & moins qu'il n'existe
des motifs valables et suffisants de procéler autrement,
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5 o Si une redevance est mgupérieure A la valeur intrinséque et normale des
droits pour lesquels elle est payée, les dispositions prévues aux paragraphes
1, 2 et 3 ne peuvent &tre appliquées qu'd la partie de cette redevance qui
comspond & cette valeur intrinstque et normale ./

4éme Variante
Article VI D

Inposition par 1'Etat de la source

' Lea redevances de draoits 4'auteur dont la source se trouve dans un
Etat contractant et qui sont payées & un résident de 1'autre Etat ocontrsctant
sont imposables exclusivement dans 1'Btat de la source des redevances.

S eme Variante
‘Article VI E

Pa.rta.ge de l'impos:.t:.on
entre 1'Etat de la résidence ot 1'Etat de la source
le droit d'imposition
étant plafonné dans l'Etat de la source

1., les redevances de droits d'auteur ayant leur source dans un Etat
contractant et payées & un résident dtun autre Etat contrantant peuvent
atre imposées dans cet autre Etat.

2. Toutefois, de telles redevances peuvent aussi &tre imposées dans
1'Etat contractant ol se trouve leur source et selon la législation

de cet Etat, mais si celui qui les regoit en est le bénéficiaire effec~
tif, 1'impét ainsi per¢u ne peut excéder X% du montant brut des rede=~
vances. lLes autorités compétentes des Etats contractants régleront,
d'un commun accord, les modalités d'application de cette limitation.

6&me Variante

Article VI F

_ Partage de l'imposition
entre 1'Etat de la source et 1'Etat de la résidence
le droit d'imposition
stant plafonné dans 1l'Etat de la résidence

l. Les redevances de droits d'anteur dent la source se trouve dans un
Etat contractant et qui sont payées & un bénéficiaire effectif, résident
de l'autre Etat contractant, sont imposables dans 1'Etat de la source
des redevances. :

2. Toutefois de telles redevances peuvent aussi &tre imposées dans
1'Etat contractant ob réside le bénéficiaire effectif des redevances .
sans excéder X% du montant brut des redevances.
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ELIMINATION DOUBLES IMPOSITIONS

_ ARTICLE YII
Tecimiques tendant & l'alimination
des doubles in_lgonitim
iére Vexriante

Article VII A
Méthode de ltexemptiom

Lére optfon : Art. VIT A 1) - Méthode de 1'exemption pure et simple-

© Lorsqu'un résident d'un Etat contractant reqoit des redsvances qui,
conformément aux digpositions de 1l'article VI, sont imposables dans 1'antre
Etat contractant, le premier Etat contractant exempte ces redevances de
1'impdt sur le revenu de c¢e résident et n'en tient pas compte pour calculer
le montant de cet impdt.

28me ion ¢ Art. VII A ii) - lﬁthod.e de l'exemption avec clmoe de
progressivite.

Lorsqutun résident d'un Etat contractant regoit des redevances qui,
canformément aux dispositions de ltarticle VI, =ont imposables dans l'autre
Etat contractant, le premior Etat exempte ces redevances de 1'impdt sur le
revenu de ce résident. Cet Etat peut, toutefois, tenir compte des
redevances exempties pour calculer le¢ montant de 1'impdt sur le reste des
revenus de ce résident et appliquer le méme taux que =i les redevances en
question n'avaient pas été exemptées.

3émwe option : Art. VII A iii) - Méthode de l'exemption avec maintien des
revenus imposables. _

Lorsqu'un résident d'un Etat contractant regoit des redevances qui,
conformément aux dispositions de ltarticle VI, sont imposables dans l'autre
Etat cortractant, le premier Etat déduit, de 1l'impdt sur le revenu de ce -
régident, un montant égal 4 la fraction de cet impdt correspondant sux
redevances regues de l'autre Etat contractamt.

1Te
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2éne Variante
Article VII B
Méthode de l'imputation

lére option : Art. VII B i) - Imputation ordinsire

1. Lorsqu'un résident d'un Etat comtractant regoit des redevances qui,
canformément aux dispositions de ltarticle VI, sont imposables dans l'autre
Btat contractant, le premier Etat déduit de 1l'impdt qu'il pergodt sur las
revenus de ce résident un montsnt correspondant & 1'impdt payé dans 1'asutre
Etat contractant. La gomme déduite ne peut excéder la fractiom de cet impdt
calculé avant la déduction applicable sux redevances imposables dans 1'autre
Etat contractant.

2, Aux fing de cette déduction, les impdts visés au paragraphe 2. a) i)
et 2. b) i) de 1'article II sont considérés comme des impdts sur le revemu.

2éme option : Art. VII B ii) - Imputation intégrale

1. Lorsqu'un résident d'un Etat contractant recoit des redevances qui,
conformément sux dispositions de l'article VI, sont imposables dan= l'autre
Etat, le premier Etat déduit de 1l'impdt qu'il pergoit sur les revenus de ce
régident un montant correspoundant d 1'impdt payé dsns 1l'antre Etat
contractant.

2. Aux fins de cette déduction, les impbts visés au paragraphe 2. a) i)
et 2. b) i) de l'article II sont considérés comme des impdts sur le revemu,

sépe optiom : Art, VII B iti) - Imputation forfaitaire ("™Matching credit®™)

1. Lorsqu'vn résident d‘'un Etat contractant regoit des redevances qui,
conforpément aux dispositions de 1tarticle VI, sont imposables dems 1'sutre
Etat contractant, le premier Etat accorde pour l'impdt dont il frappe les
Tevenus de ce résident wme déduction d'un momtant égel d ... g du mntant
brut de ces redevances, que ce pourcentage ait été atteint per les préleé-
vements de 1'Btat d*od praviemnent les redevances ou noo. |

2. Aux fins de cette déduction, les impdts visés an'paragrnphe 2. a) 1)
et 2. b) i) de 1'article I sont considérés comme des impdts sur le revenu.

hime option : Art. VIL B iv) - Imputation “spéciale pour dégrévement
- TImpBt™ (7ax credit"), - -

1. Lorsqu'un résident d'un Btat contractant regoit des redevances qui,
conformément aux dispositions de ltarticle VI, sont imposables dans 1'autre
Etat contractant et y bénéficie d'un allégement fiscel spécial, le premier
Etat accordera au résident béméficiaire de redevances, pour 1'impdt dont
il frappe ses revenus, une déduction égale i 1a totalité de la somme qui,

sens cet allégement, aurait dd &tre payée dans l'autre Etat & titre d'impdt
sur ces redevances. .

2e Aux fins de cette déduction, les impbts visé&s aun paragrajho 2. a) i)
et 2. b) i) de 1'article II sont copsidérés comme des impdts sur le revenu
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¥
DISPOSITIONS DIVERSES

ARTICLE VIII

Hon-discrimination

1. Conformément au princips de non-discrimination énoncé dans l'articls 6
de 1a Convention muitilatérale tendant A éviter la doubls impesition des
redevances de droits d'auteur, les nationaux d'un Etat contractant ne sont
soumis dans 1‘'autre Eifat contractant A aucunes imposition assise sur le montant
d'une redevance de droits d‘'auteur ou obligation y relative, qui eest autre

ou plus lourds gque celles aumuslles sont ou pourront &tre assujettis les
nationaux de cet autre Etat qui se trouvent dans la mime situation, Ce
principe s'applique ausgi, nonobstant les dispositions de l'article I, aux
-personnes qui ne sont pas des résidents d'un Etat contractant ou des deux
Etats contractants,

2. Les apatrides qui sont des résidents d'un Etat contractant ne sont
" sovmis dans 1'un ou l'autre Btat contractant A auncune imposition assise sur

le montant d‘une redevance de droits d'auteur ou obligation y relative, qui

egt auire ou plus lourde gue celles auxquslles sont ou pourront &tre assujettis
les nationaux de 1'Etat concerné qui se trouvent dans la méme situvation.

3. Lt'imposition amsiss sur ls montant des redevances de droits d'uztteur
3 laguelle est assujetti un établissement stable qu'une entreprise d'un Ztat
contractant a dans 1l'asuire Etat contractant n'est pas é&tablie dans cet autre
Etat d'une fagon moins favorable que 1'imposition assise sur le montant des
redevances de mime nature, des sntreprises de cet autre Etat ayant la mime
statut fiscal st qui exercent la mdme activité. La présente disposition ne
peut 8tre interprétée coums obligeant un Etat comtractant & accorder aux
rémsidents de Ll'autre Etat contractant les déductions personnelles,
abattements et réductions d'impdt en fonction de la situation cu des charges
de famille qu'il accords & ses propres résidents.

. Sous réserve des dispositions du /paragraphe 4 de 1'article VI & ]
ragraphe 5 de l'article VI B ou VI C_/, les redevances payées par une
entreprise d'un Etat contractant A un résident de 1l'autrs Etat contractant

sont déductibles, pour la détermination des bénéfices imposables de cette
entrepriss, dans les m8mes conditions que si- elles avaient &té paySes i un
résident du premisr Etat, ; ' '

S Les entreprises d'un Etat contractant, dont le capital est en totalité ou
en partis, directement ou indirectement, détenu ou contrdlé par un ou plusieurs
résidents de l'autre Etat contractant, ne ascnt soumises dans le premier Etat

a aucune impogition assise sur le montant des redevances de droits d'auteur

ou obligation y relative, qui est autre ou plua lourde que celles auxnquelles
sont ou pourrcnt 8tre assujetties les autres entreprises similaires du premier
Etat. :

6. Les dispositions du présent article s'appliquent, nonobstant les
dispositions de 1'article II, aur impdts de toute natuve ou dénomination.
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ARTICLE IX

Progédure amiable

1, = lorsqu'une personne eatime gque leg mesures prigses par un Etat contractant
ou par les deux Etats coatractants entrainent ou entraineront pour ella une
imposition non conforme aux dispositions dn présent docord elle peu%, indépen~
damoent des recours prévus par le droit interne de ces Etats, soumettre son casg
3 ltautorité compétente de 1'Etat contractant dont elle eat un résident ow, si
gon cas relave du paragraphe 1 de l'articie VIII, & celle de 1'Etat contractant
dont elle possdde la nationalitéd, Le cas doit 8tre soumis dans les trois ans
qui suivent la pramidre notification de la mesure qui entraine une imposition
non conforme aux dispositions du présent Accord.

2. L*autorité oompétente g'efforce, 8i la réolmt:.on lui pmit fondée et
si elle n'est pas slle-méme en pesure d'y apporter une solution satisfaisante
dans un 2élai de ....... ou bien dans un délai eignifié par elle a }'sutorité
correspondante de 1l'autre Etat, de résoudre le cas par voie d'arrangement
amiable avec l'’autorité compétente de l'autre Etat contractant, en vue dféviter
une imposition non conforme au présent Accord. L'arrangement amiable est ap—
pliqué quels que soient les délais prévus par le droit interne des Etats
contractants.

3. Lea autorités ocompétentes des Etats contractants st'efforceront, par
voie d'arrangement amjable, de résoudre les difficultés ou de dissiper les
doutes sunjuels peuvent donner liew 1'interprétation ou 1'spplication da
présent docord. Elles peuvent aussi se concerter en vus d'élimingr la double
imposition dana les cgs non prévus par le présent dcocord,

4. Les autorités compétentes des Etats contractants peuvent communiquer
directanent entre slles en vue de parvenir & un arrangement comme il est
indiqué aux pavagraphes 1, 2 et 3. S5i des échanges de vues oraux sezblent
devoir faciliter cet armgement, ces échanges de vues peuvent avoir lieu
au sein d’une commisgion composée de représentants des gutorités compctentes
des Etats contractants,

ARTICLE X
Echange de renseignaments

1. Lee autorités compétentes des Btats contractants échangent les
renseignements nécessaires pour appliquer les dispositions du présent Adccord
ou celles de la législation interne des Etais contractants relative aux
impdts visés par ledit dccord dans la mesure ou 1'imposition qu'elle prévoit
ne lui est pas contraire. L'échangs de renseignements n'est pas restreint
par 1l'article I' du présent Accord., Les renseignements regus par un Etat
contractant sent tenus secrets de la méme manidre que les renseignements
obtenus en application de la légielation interne de cet Etat et ne sont
communiqués qu'aux personnes et autorités, y compris les tribunauxr et
organes administratifs, concernés par l'éteblissement ou le recouvrement
des imp8te visés par le présent Accord, par les procélures ou poursuites
concernant ces imp8ts, ou par les décisions sur les recours relatifs & cea
impSts, Ces personnes ou autorités n'utilisent ces renseignements qu'a ces
fins, Elles peuvent faire état de ces renseignements au cours d'audiences
publiques de tribunaux ou dans des jugements,
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2. Les dispositions du paragraphe 1 ne peuvent en aucun cas &tre inter—
prétées comue imposant & un Etat contractant l'obligation :

a) de prenire des mesures administratives dérogeant i sa législation
interne ou & sa pratique adm:.mstra.twe ou & celles de 1'auire Etat contrac—
tant ;

b) de fournir des rengeignements qui ne pourraient &tre obtenus sur
la bage de sa législation interne ou dans le cadre de ea prat;qua administra—~
tive normale ou de ocelles de l'autre Etat contractant’ :

¢) de fournir des rengeignements qui révdleraient un secret commercial,

industriel, professionnel ou un procédé commercizl ou des renseignements dont
la communication serait contraire & l'ordre public.

ARTICLE XI

uembres des représentations diglohatigges ou consulaires
les dispositions du présent Accord ne portent pas atteinte aux privi-
léges fiscaux dont dénéficient les membres des représentations diplomatiques
ou consulsires des Etats contractants ainsi que leurs familles en vertv

soit des régles générales du droit international, soit des dispositiuns da2
conventions particuliéres,

VI
DISPOSITIONS FINALES

ARTICLE XII
Entrée en vigueur

1. Le présent Accord sera ratifié et les instruments de ratification
seront échangés A ........ aussitdt que possible.

2. L'Acecord entrera en vigueur dés 1'échange des instruments de ratifi-
cation et ses diepositions seront applicables :

a} dans_(l'zta{ A) ceenas

.b) dm (I'E‘!‘-at B) .otnno.
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ARTICLE XIII

Dénonciation.

Le présent Accord demeurera en vigueur tant qu'il n'aura pas été
dénoncé per un Etat contractant. Chaque Etat contractant peut dénoncer
1'Accord par voie diplomatigue avec un préavies minimum de aix mois avant
la fin de chagque année civile postérieure & l'année ,,.....c. Dans ce
cas, l*Accord cessera d'@ire applicable :

a) dans (1'Btat A) .eee...
b) dans {1'Btat B) ceceos

ARTICLE XIV
Interprétation

Pour l'application du préaent Accord par un Etat contractant, toute
expression qui n'y est pas définie a le sens qui lui est attribué par la
Convention multilatérale tendant & éviter la double imposition des redevances
de droites d'auteur et, A défaut, par la législation dudit Etat, & moins que
le contexte n'exige une interprétation différente,

ARTICLE XV

rt_entre le présent Accord
et les antres traités relatifs & la double imposition

En cas de divergence entre les dispositions du présent Accord et celles
'dtun autre traité relatif & la double imposition antérieurement conclun par les
Btate contractants, les dispositions du présent Accord prévavdront dans les
repports entre ces Biate en ce qui concernme l'imposition des redevances de
droits d‘auteur, '
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MODELO DE ACUERDO BILATERAL
TENDIENTE A EVITAR LA DOBLE IMPOSICION
DE LAS REGALIAS POR DERECHOS DE AUTOR

PREAMBUIO DEL ACUERDO

El gobierno de (Estado 4) y el gobierno de (Estado B),

Apnimades por el deseo de aplicar los principios establecidos en la Con-—
vencién multilateral tendiente a evitar la doble imposicidén de las regalias
por derechos de autor, y eliminar asi la doble imposicidn o atenuar sus con-~
secuenciae, .

Acordaron lo que sigue:

' CAMPO DE APLICACION DEL ACUERDO
ARTICULO I

Personas y regalias a las que se aplicara el Acuerdo

1. El presente Acuerdo se aplicard a las personas que residan en uno u
otro de los dos Estados contratantes, o en ambos a la vez.

2. El presente Acuerdo se aplicarad a las regalias por derechos de autor
cuando éstas procedan de uno de los Estados contratantes y su beneficiario
resida en el otro Estado contratente.

ARTICULO II

Impuestos ﬁ los que se aplicard el Acuerdo

Variante A

1. El presente Acuerdo se aplicard a los impuestos o tasas fiscales obli-~
gatorios percibidos por cuenta de cada uno de los Estados contratantes /de

las subdivisiones politicas o de las autoridades locales de los mismos

sea cual fuere su denominacidn, su naturaleza o su modalidad de percepcién,
en la medida en que gravan regalias por derechos de autor y siempre que =u

base impositiva sea el importe de las regalias, quedando excluidos los im-

puestos que tengan caricter de derechos fijos y estén calculados sin refe-

rirse al importe de las regalias.
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2. Los impuestos actualmente vigentes a los que se aplicara el presente
Acuerdo son, entre otros, los siguientes:
a) en lo que respecta a (Estado A)
i) [impuesto aplicable sobre la ren;é?
'ii)  Jotros impuestos aplicables/
iii) ooe
b) en lo que respecta a (Estado B)
i) /inpuesto aplicable sobre la renta/
ii) - ég‘tros impuestos aplicableg‘/-
iii) N LA N J
3.. .El presente Acuerdo se aplicard asimismo a los futuros'impuestos o tasas
fiscales obligatorias de igual naturaleza que Zs analogos g/ lozg consgiderados
en el pérrafo uno y que fuesen instituidos con posterioridad a la fecha de la
firma del presente Acuerdo y que pudieran sumarse a los impuestos existentes
en dicha fecha o que los sustituyesen.
4, Las autoridades competentes de los Estados contratantes se notificarén
reciprocamente Aa.l principio de cada ang_? las modificaciones introducidas
en el curso del sice precedenté? eén sus respectivas legislaciones fiscales
¥ su aplicacidn, :
Yorisnte 3
1. El presente Acuerdo se aplicarf al impuesto sobre la renta percibido por
cuenta de cade uno de los Estados contratantes ﬁe sus subdivisiones polfti~
cas 0 autoridades localg§7. sea cual fuere su denominacién y su modalidad de
percepcidn, en la medida en que graven las regalias por derechos de autor y
siempre que su base impositiva sea el importe de esas regalias.
2. Los impuestos a los que se aplicard el presente Acuerdo son:
a) en lo qie respecta a {Estado A4)
i) /impuesto giobal sobre la renta/
ii) Jotros impuestos a la rent§7
iii) e e
b) en lo que respecta a {Estado B)
i) /impuesto global sobre la rents/
ii) ZSErds impuestos a la renté?

iid) ...
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3. Las autoridades competentes de los Estados contratantes se notificarén
reciprocamente /al principio de_cada aﬁ§7 las medificaciones introducidas

en el curso del aho precedenQé?ben sus respectivas legislaciones fiscales
¥ su aplicacién,

II

ARTICULO ITI

Conceptos diversos

A los efectos del presente Acuerdo, y salvo que el contexto requiera una
interpretacidn diferente, :

a) las expresiones'"un Estado contratante" y '"el otro Estado contra~-
tante" designan, segin los casos, a (el Estado A) o a (el Estado B);

b) el término "persona" designa a los individuos, las sociedades y
cualquier otra agrupacibn de individuos;

¢) el término "sociedad" designa a cualquier persona jurfdica o entidad
que sea considerada persona juridica a efectos de la imposicidn; :

d) las expresiones "empresa de un Estado contratante" y "empres=a del
otro Estado contratante”, designan, respectivamente, a una empresa de un resi-
dente de un Estado contratante ¥ a una empresa de un residente del otro Estado
contratante;

e) el término "nacionales” designa a:
i) ‘todes los individuos que pesean la nacionalidad de un Estado;
ii) todas las personas juridicas, sociedades o asociaciones
constituidas de conformidad con la legislacidn vigente en un
Estedo;
£) la expresién "la autoridad competente" designa:
i) en 1o que respecta a (Estado A) ... ¥;
ii) en lo que respecta a (Estado B) ...:

g) la expresidén "regalias por derechos de autor™ debe interpretarse
con arreglo a la definicién que da de la misma el articulo lo. de la Conven~
tion multilateral tendiente a evitar la doble imposicidn de las regalias por
derechos de autor; )

h) 1la expresién "beneficiario de regalias por derechos de autor" debe
interpretarse con arreglo a la definicidn que da de la misma el articulo 2o.

de la Convencién multilateral tendiente a evitar la doble imposicidn de las
regalias por derechos de autor;
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i) 1la expresidén "Estado de procedencia de las regalias" debe interpre-
tarse con arreglo a la definicidn que da de la misma el artzculo 4o, de la
Convencién multilateral tendiente a evitar la doble imposicién de las rega-
1lias por derechos de autor;

j) 1la expresién "Estado de residencia del beneficiario" debe interpre-
tarse con arreglo a la definicidn que da de la misma el articulo 3o. de la
Convencidn multilateral tendiente a evitar la doble imposicién de las rega-
14as por derechos de autor, completada por el articulo IV del presente Acuerdo.

ARTICULO IV
Residente

1. A efectos del presente Convenio, se considerar& como residente de un Es-
tado a toda persona que posea esta calidad con arreglo a lo dispuesto en el
parrafo 2 del articulo 3’de la Convencidn multilateral tendiente a evitar la
doble imposicidn de las regalias por derechos de autor.

2. Cuando, en virtud de lo dispuesto en el parrafo 1 que antecede, se con-— '
sidere a un individuo residente en une y otro Estado contratante, su situa-
cibn se definiré de.la menera siguiente:

a) se considerard a esa persona residents en el Estado en el que se
encuentre su lugar de hadbitacidn permanente. Si dispusiera de un lugar .de
habitacion permsnente en ambos Estados, se la consideraré residente en el
Estado er que se encuentre vinculada por los lagzos personales y econdmicos
mbs estrechos {centro de intereses vitales);

b) si no pudiera determinarse en qué Estado esa persona tiene su cen-
tro de intereses vitales, o si no dispusiera de un lugar de habditacidén per-
manente en ninguno de los dos Estados, serd considerada residente en el Es-
tado en gue resida habitualmente;

¢} &i esa persona residiera habitualmente en uno y otro Estado o no
residiera en ninguno de ellos, se considerard que reside en el Estado cuya
nacionalidad posea;

d) &i esa persona poseyera la nacionalidad de ambos Estades, o no pose~-
yéra la nacionalidad de aingunoc de ellos, las autoridades cowpetentes de los
Estados contratantes zanjaran la cuestién de comiln acuerdo.

" 3, Cuando, en virtud de lo dispuesto en el parrafo 2, la persona no fuera
una persons fisica y se considerara como residente en uno y otro Estado con-.
tratante, /serd considerada résidente en el _Estado contratante en que esté
domiciliada la sede de su gerencia efectiva/ /las autoridades competentes de
log Estados contratantes zanjarén la cuestién de comin acuerdo/.
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ARTICULO V

Bstablecimiento permenenie = Base fija

1. & efectos del presente Acuerdo, la expresidén "establecimiento permanen=
te" designard el local fijo de negocios en el que una empresa desarrolle la
totalidad o parte de su actividad. )

zf- 2. Por la expresidn "estahlecimiento permanente” se entendera en particu-

a) una sede de gerencia;

b) una sucursal;

e) unaloficin;;

d) un local industrial;

e) un almacén u otro punto de venta;

f) una exposicidén permanente donde se reciban u ofrezcan drdenes de
compra; )

g)- la prestacién de servicios, comprendidos los servicios de asesores
de una empresa que actiia por intermedio de asalariados o de personal de otra
indole, cuando las actividades de esta naturaleza se desarrollan, para el
mismo proyecto o para un proyecto conexo, en el territorio del mismo Estado
/durante ... meses/.

2. No obstante lo digpuesto en los pérfafos 1y 2, se considerard que no
existe establecimiento permanente cuando:

a) se utilizan los locales sblo con fines de almacenamiento ‘o exposi=
cidn de objetos pertenscientes a la empresa;

b) se depositan objetos peftenecientes a la empresa s0lo con fines de
almacenamiento o de exposicidng;

c¢) se depositan sbjetos pertenecientes a la empresa sdlo con fines de
transformacidén de los mismos por otra empresa;

d) se utiliza un local fijo de negocios sdlo con objeto de comprar
bienes, adquirir derechos o recoger informaciores para la empresa;

e) se utiliza para la empresa un local fijo de negocios sdlo con objeto
de hacer publicidad, suministrar informacidn, realizar investiga;iones cien-
tificas o ejercer actividades anilogas de caricter preparatorio o auxiliar.

4. No obstante lo dispuesto en los parrafos 1 y 2, la persona que actie

en un Estado contratante por cuenta de una empresa del otro Estado contratan-—

te - con exclusidn de los intermediarios con eztatuto independiente que son -
- objeto del parrafo 5 = se entenderad como "establecimiento permanente' en el

primer Estado:
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_ -a) cuando posea en dicho Estado poderes que ejerce habitualmente en el
mismo y que le permiten concertar contratos gque obligan a la empresa, salvo
que la actividad de esta persona se limite a la compra de bienes o a la ad~
quisicibén de derechos para la empresa;

b) cuando, al nc poseer esos poderes, conservara habitualmente en el
primero de los Estados existencias con las cusles efectuare regularmente su=
ministros de mercaderias por cuenta de la empresa.

5. Se considerara que no es indicio suficiente para que la empresa de un .
Estado contratante tenga un establecimiento permanente en otro Estado contra=~
tante el mero. hecho de gue ejerza en 8ste su actividad por intermedio de un
corredor, comisionista, agente literarioc o cualquier otro intermediario con
estatuto independiente, siempre que esas personas actien en el contexto ordi-
naric de su actividad., Sin embargo, cuando se tratara de una actividad exclu=
siva de dicho intermediario, o casi exclusiva, y actuare por cuenta de esta
empresa durante més de ... meses consecutivos, dejar2 de ser considerado como
agente independiente a efectos del presente articulo.

6. No seri suficiente el solo hecho de que una sociedad residente en un
Estado contratante controle o esté controlada por otra sociedad residente en
el otro Estado contratante o cuando desarrolle en ésta su actividad (a través
de un establecimiento permanente o no) para gue una u otra de estas socieda-
des sea considerada como establecimiento permanente de la otra.

"7+ A efectos del presente Acuerdo, la expresidén "base fija" designard el

lugar de habitacidn y de trabajo o el lugar de trabajo en el que una persona -
ejerza habitualmente una actividad independiente, al menos en parte.

111
NORMAS DE IMPOSICION
ARTICULO VI

Técnicas de imposicidn

Primera variante
ARTICULO VI A

Imposicidn por'al Estado de residencia,
siempre y cuando haya un establecimiente permanente
o base fija en el otro Estado

1. Llas regalias por derechos de autor procedentes de un Estado contratante
y pagadas a un residente del otro Estado contratante serdn imponibles exclu=
sivamente en este otro Estado cuando el residente sea el beneficiario efec~

tive de las mismas, a reserva de lo dispuesto en el parrafo 2.
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2. No se aplicara lo dispuesto en el parrafo 1, en lo que atafe al impuesto
sobre la renta, cuando el beneficiario de las regalias ejerza en el otro Esz~
tado contratante, del que proceden esas regalias, una actividad industrial o
comercial a través de un establecimiento permanente situado en este dltimo,

o una profesidn independiente con una base fija situada en el mismo, y cuando
el derecho, la actividad o el bien que son fuente de las regalias se halle
vinculado efectivamente a ese establecimiento o base. En este ceso, las re-
galias serén exclusivamente imponibles en el Estado donde esté situado el
establecimiento permanente o la base fija, pero s8lo en la medida en que sean
imputables al establecimiento © la basze considerados.

3. En cada uno de los Estados contratantes se imputarin a ese establecimien~
to permanente o a esa base fija las regalias percibidas por el beneficiario
siempre gue é&ste hubiere constituido una empresa independiente y separada o
instalado un local de trabajo independiente y separado con objeto de ejercer
actividades idénticas o andlogas y en condiciones idénticas o anilogas total-
mente independientes del centro de actividad del que:‘esa empresa o ese local
de trabajo constituyen ¢l establecimiento permanente o la base fija. Serén
deducibles de esas regalias los gastos directamente vinculados a las regalias
por derechos de autor y destinados a las finalidades propias de ese estable-
cimiento permanente o base fija, inclusive los gastos de gerencia y los gas=
tos generales, ya sea en el Estado donde esté situado el establecimiento o

la base considerados, ya sea en otro lugar. Las regalias imputadas a un es-
tablecimiento permanente o a una base fija se calcularén todos los afios segun
el mismo método, salvo cuando existan motivos fundados y suficientes de pro-
ceder de otro modo.

/ %. Cuando el importe de una regalia superare el valor intrinseco y normal
de los derechos en virtud de los cuales es abonada, lo dispuesto en los pa-
rrafos 1 y 2 sble se asplicard a la parte_de ese importe que corresponda al
valor intrinseco y normal considerade. _/

Segunda variante
ARTICULO VI B

Reparto de la imposicién entre el Estado de residencia
¥ el Estado de procedencia, de modo que el gravamen impositivo
=ea uniforme en los dos Estados contratantes

1. Las regalias por derechos de sutor procedentes de un Estado contratante

¥ abonadas a un bepeficiario efectivo residente en el otro Estado contratante,
estarén sujetas a imposicidén en los dos Estados contratantes. No obstante
gquedarfn exoheradas de los impuestos considerados en el q§7 parrafo/s/

‘a) ii) /¥y 2. a) iii)_/ del articulo II en el Estado A y en el /los/ pé afoﬂ
2. b) iI) [y 2. b) 1ii)_/ del articulo II en el Estado B.

2. Cuando las regalias estén sujetas al impuesto sobre la renta en el Estado
contratante de procedencia con arreglo a la legislacidén de ese Estado, asi
como en el Estado contratante de residencia del beneficiario efectivo, el im-
puesto asi percibido no podra ser superior al "x'"¥% del importe bruto de las
regalias en el Estado de procedencia y al "y'% del importe bruto de las rega=-
lias en el Estado de residencia.
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3. No se aplicaré lo dispuesto en los parrafos 1 ¥ 2 cuando el beneficia=
rio de las regalias, residente en un Estado contratante, ejerza en el otro
Egtado contratante, del que proceden esas regalias, una actividad industrial

, 0 comercial a través de un establecimiento permanente situado en este {ltimo
0 una profesidn independiente con una base fija situada en el mismo, y siem-

pre que el derecho, la actividad o el bien que sea la fuente de esas regalias
se halle efectivamente vinculado a ese establecimiento o base. En este caso,
las regalias serén Gnicamente sujeto de imposicién en ¢l Estado donde esté
situado el establecimiento o la bdase y en la medida en que sean imputables al
egtablecimiento o base considerados.

5. En cada uno de los Estados contratantes se imputaran a ese estableci-
miento permanente o a esa base fija las regalias percibidas por el beneficia-
rio cuando éste hubiere constituido una empresa independiente y separada o
instalado un local de trabajo independiente y separado para ejercer activida-
des idénticas o andlogas y en condiciones idénticas o andlogas totalmeate
independientes del centro de actividad del gue esa empresa o local de trabajo
constituyen un establecimiento permanente o una base fija. Serin deducibles
de esas regalias los gastos directamente vinculados a las regalias por dere-
chos de autor destinados a las finalidades propias de ese establecimiento
permanente o base fija, imclusive los gastos de gerencia y los gastos gene-
rales efactuados ya sea en el Estado en que esta situado el establecimiento

¢ la base consziderados, ya sea en otro lugar. Las regalias imputadas a un
establecimiento permanente o a una base fija se calcularin anualmente y se~
gin ¢l mismo método, salve que existan motivos fundados y suficientes para
proceder de otro modo.

7 5. Cuando el importe de una regalia gea superior al valor intrinseco y nor-

mal de los derechos en virtud de los cuales es abonada, s6lo se aplicard lo
dispuesto en los parrafos 1, 2 ¥y 3 a la parte de ese importe que corresponda
al valor intrinseco y normal considerado.

Tercera variante

ARTICULO VI C

Reparto de la imposicién entre el Estado de residencia y el
Egtado de procedencia de.modo que el gravamen impositivo
sea uniforme en los dos Estados contratantes

1. Las regalias por derechos de autor procedentes de un Estade contratante
¥ pagadas a un beneficiario efectivo residente en el otro Estado contratante

- son imponibles en ambos Bstados contratantes, Sin embargo, estarin exonera-

das de los impuestos referidos er el /los/ parrafo/s/ 2. a) ii) [y 2. a)
3ii) / del articulo II en el Estado A y en el ﬁos pé.rrafo 2. b) ii) [y
2. b) iii)_/ del articulo II en el Estado B.

2. Cuando las regalias estén sujetas al impuesto sobre la renta del Estado
contratante de procedencia, conforme a la legislacidn de ese Estado, y.tam-
bién en el Estado contratante de residencia del beneficiario efectivo, el

" importe del impuesto asi percibido no podra rebasar:
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" a) cuando las regalias procedan del Estado A y sean pagadas a un resi-
dente en el Estado B, ¢l "x"% del importe bruto de las regalias por el impues=-
to percibido en el Esta.clo A, ¥ el "x'¥ del importe bruto de las regalias vor
el impuesto percibido en el Estado B;

b) cuando las regalias procedan del Estado B y sean pdgadas a un resi-
dente en el Estado A, el "y'"% del importe bruto de las regalias por el impues-
to percidido en sl Estado B, y el "y'"¥ del importe bruto de laa regalias por
el impuesto percibido en el Estado A.

3. Ko se splicarid lo dispuesto en los parrafos 1 y 2 cuando el bensficisrio
de las regalias, residente en un Estado contratante, ejerza en el otro Estado
contratante, del que procedan esas regalias, una actividad industrial o comer—-
cial a través de un establecimiento permanente situado en este ltimo Estado,

o una profesién independiente con una base fija situada en el mismo, siempre

y cuando el derecho, la actividad o el bien que ha originado esas regalias se
halle vinculado efectivamente a ese establecimiento 6 base. En ese caso, las
regaliais serfn exclusivamente imponibles en el Estado donde esté situado el
establecimiento o la base, aunque 610 en la medida en que sean imputables

al establecimiento o base considerados.

4., En cada uno de los Estados contratantes se imputarédn a ese estableci-
miento permanente o base fija las regalias percibidas por el beneficiario si
éste hubiera constituido una empresa independiente y separada o establecido
un local de trabajo independiente y sepsrado para ejercer actividades idén-
ticas o andlogas en condiciones idénticas o anadlogas con total independencia
del centro de actividad del cual esa empresa o ese local de trabajo consti-
tuyeren un establecimiento permanente o base fija. Serén deducibles de esas
regalias los gastos directamente vinculados a las regalias por derechos de
asutor destinados a las finalidades propias de ese establecimientc permeunente
-0 base fija, inclusive los gastos de gerencia y los gastos generales, en el
Estado donde se encuentra situado el establecimiento o la base considerados
o en otro lugar. Las regalias imputadas a un establecimiento permanente o
8 una base fija se calcularin anualmente utilizando &l mismo método a no

ser que existan motivos fundados y suficientes para proceder de otro modo.

zf'5. Si el importe de una regalia superase ¢l valor intrinseco y normal de
los derechos en virtud de los cuales ez abonado, lo dispuesto en los parra-
fos 1, 2 y 3 no podrd aplicarse sino a la parte de ese importe correspon=-
diente al valor intrinseco normsl considerado.

Cuarta variante
Articulo VI D
Imposicidén por el Estado de procedencia
Las regalias por derechos de autor procedentes de un Estado contratante

¥ pagadaes a un residente en el otro Estado contratante serén imponibles exclu~-
sivamente en el Estado de procedencia de las regalias.
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Quinta variante

Articulo VI E

Reparto de la imposicidén entre el Estado de residencia y
el Estado de procedencia con un tope del derecho de
imposicidn en el Estado de procedencia

1. Las regalias por derechos de autor que se generan en un Estado contra-
tante y pagadas a un residente del otro Estadc contratante pueden ser grava-
‘das en este otro Estado.

.2. Sin embargo, tales regalias pueden gravarse también en el Estado contra-
tante de procedencia y segin las leyes de este Estado, pero si el que recibe
.es el beneficiario de las regalias, los impuestos asi devengados no excederin
el "x"¥ de la suma total de las regalias. Las auntoridades competentes de los
Estados contratantes establecerén por mutuo acuerdo el modo de aplicacidn de

esta limitacién.

Sexta variante

ARTICULO VI F
Reparto de la imposicién entre el Estado de procedencia y
el Estado de residené¢ia con un tope del derecho de
- imposicidn en el Estado de residencia
1. Las regalias por derechos de autor cuya procedencia se encuentra en un
Estado contratante y que son pagadas a un beneficiario efectivo residente en
el otro Estado contratante, son imponibles solamente en el Estado de proce-
dencia de las regalias.
2. Sin embargo, tales regalias pueden ser gravadas también en el Estado
contratante de residencia del beneficiario efectivo, con tal de que no exce-
dan un "x"% del monto bruto de las regalias.
v
ELTMINACION DE LA DOBLE IMPOSICION
ARTICULO VII

Técnicas para eliminar la doble imposicidén

Primera variante
ARTICULO VIT A

Método de la exencidn

Primera opcidn: Art. VII A i) - M3todo de la exencidn pura y simple

Cuando un residente en un Estado contratante percibiera regalias que,
en virtud de las disposiciones del articulo VI fuesen imponibles en el otro
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Estado contratante, el primer Bstado contratante eximiri esas regalias del
impuesto sobre la renta que le corresponda a ese residente y no las tendra
en cuenta para el calculo de la cuantia de ese impuesto.

Segunda opcidn: Art, VII A ii) - Método de la exencidn con cléusula de pro-
gresividad

Cuando un residente en un Estado contratante percibiera regalias que,
en virtud de las disposiciones del articulo VI fuesen imponibles em el otro
Estade contratante, &l primer Estado eximird esas regalias del impuesto scbre
la renta correspondiente al residente considerado, Sin embargo, este Estado
podra tener en cuenta el importe de las regalias exentas del impueste mencio-~
nado para el célculo de la cuantfa del impuesto sobre las otras rentas del
residente y aplicar& la misma tasa impositiva que se hubiera aplicado &i esas
regalias no hubiesen sido exoneradas. .

Tercera opcidén: Art, VIT A iii) - Método de la exercién sin modificar el
importe de la renta imponible

Cuando el residente de un Estado contratante percibiera regalias que,
en virtud de las disposiciones del articulo VI fuesen imponibles en el otro
Estado contratante, el primer Estado deducird del impuesto sobre la renta
correspondiente al residente una cantidad ignal a la fraccidn de este im-
puesto que corresponda a las regalias percibidas por el otro Estado contra-
tante. ‘

Seégunda variante
ARTICULO VII B
Método de la imputacidn

. Primera opecibn: Art. VII B i) - Imputacidén ordinaria

1, Cuando un residente en un Estado contratante percibiera regalias que,

en virtud de las disposiciones del articulo VI fuesen imponibles en el otro
Estado contratante, el primer Estado deducirid del impuesto sobre la renta

que perciba de ese residente, una cantidad que corresponda al impuesto pagado
en el otro Estado contratante. La suma deducida no podrd ser superior a la
fraccidn de este impueste calculado antes de la deduccidén aplicable a las
regalias imponibles en el otro Estado contratante.

2. A efectos de la deduccibn mencionada, los impuestos aludidos en &l pa-
rrafo 2. a) i) ¥y 2. b) i) del articulo II se considerarfn impuestos sobre
la renta, ' '

Segunda opeidn:  Art. VII B ii) - Imputacién integral

1. Cuando el residente en un Estado contratante percibiera regalias que,
en virtud de las disposiciones del articule VI fuesen imponibles en el otro
Estado, el primer Estado deducird del impuesto percibido sobre la renta de
ese residente, una cantidad correspondiente al impuesto pagado en el otro
Egtado contratante.

2. A efectos de esta deduccidn, los impuestos aludidos en el parrafo 2.a)
i) ¥ 2. b) i) del articulo II se considerarfn impuestos sobre'la renta.
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Tercera opcién: Art. VII B iii) - Imputacidn a tanto alzado ("Matching credit")

1. Cuando el residente en un Estado contratante percibiera regalias que, en
virtud de las disposiciones del articulo VI fuesen imponibles en el otro Esta-
do contratante, el primer Estado deducira del impuesto sobre la renta percibi-
do de ese residente una cantidad igual al ...% del importe bruto de esas re-
galias, e independientemente de que dicho porcentaje haya sido ya alcanzado
con las deducciones que pudo haber efectuado el Estado de procedencia.

2. A efectos de esa deduccidén, los impuestos aludidos en el pirrafo 2. a)
i) ¥y 2. b) i) del articulo II se considerarén impugstos sobre la renta.

Cuarta opcidn: Art. VII B iv) ~'Imputacidn "especial por desgraxacion fiscal®
("Tax sparing credit")

1. Cuando el residente en un Estado contratante percibiera regalias que, en
virtud de las disposiciones del articulo VI fuesen imponibles en el otro Es—
tado contratante, y el residente sea beneficiario de una desgravacidn fiscal
especial, el primerc de los Estados deduciri del impuesto sobre la renta de

ese residente, una cantidad igual al importe total del impuesto sobre esas
regalias que hubiera debido pagar al otro Estado de no haber existido esa des—-
gravacidn,

2. A efectos de la deduccidén, los impuestos aludidos em el pérrafo 2. a) i)
¥ 2. b) i) del articulo II se consideraran impuestes sobre la renta.

v
DISPOSICIONES DIVERSAS
ARTICULO VIII

1. Con arreglo al principio de no discriminacidn enunciade en el articulo 6
de la Convencidén multilateral tendiente a ‘evitar la doble imposicibn de las
regalias por derechos de sutor, los nacionales de un Estado contratante no
egtarén sujetos en el otro Estado contratante a ningiin impuesto sobre una re-
galia por derechos de autor u obligacidn conexa diferente o mis gravosa que -
aquellos a los cuales se hallen o puedan hallarse sujetos los nacivnales de
ese otro Estado que se encuentran en la misma situacidén. No obstante lo dis-
puesto en el articulo I, este principio se aplicari también.a las personas
que no sean residentes en uno de los dos Estados contratantes o en nlnguno

de ambos Estados.

2. los apatridas residentes en un Estado contratante no estarén sujetos en
-pinguno de los Estados contratantes a ningin impuesto sobre las regalias por
derechos de autor u obligacidn conexa, diferente o mds gravosa que aquellos
a los cuales se hallen o puedan hallarse sujetos los nacionales de ese otro
Estado que se encuentren en la misma situacidn.

3. El impuesto sobre las regalias por derechos de autor al gue esté sujeto
el establecimiento permanente que posea una empresa de un Estade coniratante
en el otro Estado contratante, no sera mas gravoso gque el impuesto sobre las
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regalias de la misma naturaleza al que estén sujetas las empresas de este
otro Estado que tienen el miemo régimen fiscal que desarrollan la misma ac—
tividad. No podra interpretarse que esta disposicidén obliga a un Estado con~-
tratante a otorgar a loa residentes en el otro Estado contratante las deduc~-
ciones personales, exoneraciones y reducciones fiscales que concede a sus
propios residentes en funcibén de la situacidém u obligaciones de familia de
estos Ultimos.

4, A reserva de lo dispuesto en el /parrafo % del articulo VI A7 /parrafo
5 del articulo VI B o VI G/, las regalias pagadas por una empresa de un Es-
tado contratante a un residente en el otro Estado contratante serfn deduci-
bles, con el fin de deterwinar los beneficios imponibles de esta empresa ¥y
e las mismas condiciones que si hubieran sido pagadas a un residente en el
primer Estado.

5. Las empresas de un Estado contratante, cuyo capital, total o parcial,
-gea propiedad o esté controlado directamente o indirectamente por uno o va-=
rios residentes en el otro Estado contratante, no estaran sujetas em el pri-
mer Estado a ningln impuesto sobre las regalias por derechos de autor u obli-
gaciones conexas, diferente o mA= gravoso gque aquellos a los cuales se hallen
o puedan hallarse sujetos las otras empresas similares del primer Estado.

6. No obstante lo dispuesto en el articulo II, las disposiciones de este
articulo ase apllearén a los impuestos de cualquier naturaleza o denominac1ou.

ARTICULO IX

Arreglo _amistoso

1., Cuando una persona estimara que las medidas tomadas por uno de los dos
Estados contratantes o por ambos entraban o entrafiaran en lo gue a ella res=~
pecta una imposicidén no conforme a lo dispuesto en el presente Acuerdo, podra,
independientemente de los recursos previstos en la legislacién de esos Esta=~
dos, someter su caso a la autoridad competente del Estado contratante del que
gsea residente o, cuando el caso tuviese su fundamente en el pérrafo 1 del ar-
ticule VIII, a la autoridad competente del Estado contratante del que sea na—
cional. El caso deberd ser sometido dentro de los tres afios siguientes a la
primera notificacién de la medida que entrafie una imposicién no conforme a

lo dispuesto en el presente Acuerdo.

2., La autoridad competente procurara resolver el caso mediante amigable com-—
poaicién con la autoridad competente del otro Estado contratante con objeto

de evitar una imposicién no conforme al presente Acuerdo y siempre que consi-
dere gque la reclamacién es fundada y no pudiera darle una solucidn satisfac-
toria en el plazo de ... o en un plazo comunicado por ella a la autoridad co-
rrespondiente del otro Estado. La amigable composicidén se aplicaréd indepen-
dientemente de los plazos previstos en la legislacién de los Estados contra-
tantes.

3. Las autoridades competentes de los Estados contratantes procuraran resol-
ver, mediante ese arreglo amistoso, las dificultades o disipar las dudas que
puedan surgir en la interpretacién a aplicacién del presente Acuerdo. Podran
también concartarse con el fin de eliminar la doble 1mpos:c10n en los casos

no previstos por el presente Acuerdo.,
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4, Las autoridades competentes de los Estados contratantes podrfn comnicar-
se directamente entre si con miras a llegar a un acuerdo en la forma prevista
en los parrafos 1, 2 ¥ 3. Si se estimara que un intercambio verbal de opinio-
pes facilitaria dicho acuerdo, éste podria celebrarse en el seno de una comi=-
.8i6n constituida por loes representantes de las autoridades competentes de los
Estadoe contratantes.

ARTICULO X

Intercambio de informacién

1. Las autoridades competentes de los Estados contratantes intercambiaran
‘las informaciones necesarias para el cumplimiento de las disposiciones del
presente Acuerdo o de la legislacién de los Estados contratantes relativa a
los impuestos a que se alude en este Acuerdo y siempre: que la imposicién pre=-
vista por dicha legislacidn no esté en contradiccién con el mismo., El articulo
I del presente Acuerdo no licita el intercambio de informacién. Se guardara
el secreto sobre las informaciones recibidas de un Estado contratante del
mizmo modo que sobre las informaciones recabadas en cumplimiento de la legis-—
lacidén interna de ese Estado, y s6lo se comunicarén a las personas y autori~
dades, comprendidos los tribunales y drgancs administrativos relacionados con
el establecimiento o la recaudacidn de los impuestos considerados en el pre-
gente Acuerdo, mediante procedimientos o acciones judiciales relativos a es-
tos impuestos o por los dictémenes emitidos sobre las acciones relacionadas
con esos impuestos. Esas personas o autoridades utilizarén esas informacio=-
‘nes exclusivamente a los efectos mencionados. Podrén hacer alusidn a las
mismas en las audiencias piblicas de los tribunales o en los fallos.

2.. las disposiciones previstas en el pirrafo 1 no podrén interpretarse en
ningin caso en el sentido de que pueden imponer a un Estado contratante:

a) tomar medidas de carécter administrativo que deroguen su legisla-
cidén o contradigan su practica administrativa a las del otre Estado contra-
tante;

b) proporcionar informacidn que no pueda obtenerse en virtud de su
propia legislacidén 6 en el contexto de su préactica administrativa habitual o
de las correspondientes al otro Estado contratante;

¢) proporcionar informaciones qQue puedan revelar algin secreto comer=-
c¢ial, industrial o profesional o los procedimientos comerciales y los datos
cuya difusidn fuese contraria al orden publico.

ARTICULO XI

Miembros de las representaciones diglométicas Q consulares

Las disposiciones previstas en el presente Acuerdo ne afectan los privi-~
legios fiscales de que gozan los mienbros de las representaciones diplomati-
cas o consulares de loz Estados contratantes y sus familias, sea en virtud
de las normas generales del derecho internacional o de dispomiciones de Con~
venjos particulares, : .
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Vi

DISPOSICIONES FINALES
ARTICULO XII

Entrada en vigor

1. Fl presente Acuerdo deberd ser ratificado, y los instrumentos de ratifi-
cacion se intercambiarin €8 .......»..., 10 antes posible.

2. - El Acuerdo entrara en vigor a partir del momento del intercambio de los
ingtrumentos de ratificacidn, y sus disposiciones seran aplicables en :

a) (al ktado A) decsossveoseres
b) ‘(el Estado B) LA R X R R N R N N

ARTICULO XIII
Denuncia

El presente Acuerdo seguird en vigor mientras no sea denunciade por un
Egtado contratante. Cada Estado contratante podrd denunciar el Acuerdo por
via diplomatica wediante notificacidén de preaviso de seis meses por 1o menos’
ahtes del finsl de cada ano civil posterior al ano .... En caso de ser de-
nunciado, el Acuerdo cesarf de ser aplicable en:

a) (el Estado A) cecececnncas ' iy

b) (91 Estado B) ..-oooo-o.o-c

ARTTCULO XTIV

Interpretacidn

A efectos de la aplicacidn del presente Acuerdo por un Estado comtratan-
te, toda expregidén que no se encuentre definida en el misme tiene el sentido
que le atribuye la Convencidn multilateral tendiente a evitar la doble impo-
sicidén de las regalfas por derechos de autor, y a falta de ello, el que le
atribuya la legislacidn del Estado considerado, salvo cuando el contexto re-
gquiera una interpretacidn diferente.

ARTICULO XV

Relacidén entre el presente Acuerdo
¥ los otros tratades relativos a la doble imposicidn

En caso de divergencia entre las disposiciones del presente Acuerdo y
las de otro tratado relativo a la doble imposicidn concertado previamente por
los Estados contratantes, las disposiciones del presente Acuerdo seguiran
siendo validas en lo gue atafe a la imposicidn de las regalias por derechos
de autor.
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I, Hactosmee Cornamemme DDWMeRSeTCA K JMIRM,KOTOpHE IO~
" EMBANT B OFHOM WHE ofomx Jorosapmmanmexcs ['ocylapcTBax,

| 2. Hacrommee CorvameHue HpEMEHSETCH K BHILTATAM é.a*ropcnoro
: BOZHATDARNEHNS , KOTEA EX HCTOYEAK HAXONXUTCH B OXHOM H3 Joro-
sapusapmExcs I'oCynapcTB, & HX HOJMySATeNh OTDOENBAeT B

~ mpyrom JorosapmsenzeMcs IocyIaperse.
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CIATH 11
o) 13{0) ¢ _Tox FeficTere CorameHus

Bapent A

I. Hacrorsmee Corvamenme NPEMEBAETCH K HAIOTAM HIR
00A3aTebEEM OTTMCHCHARM, S3IM2EMEM B NONTB3Y KaXIOTO H3
Jororapesapgmxcs I'ocyzapcTR, (ero aIMAEMCTPATEBHEX HOApas-
Hexe WIE MECTHMX BiacTel),He3aBHCHMO OT KX HAPMEHOBAHEA,
OpEPDOIH X CECTeMH cfopa, B TOX MepeB KaxOf OHE EAIATeDTCA
Ha BHIUIATH ABTOPCKOT'C BO3HATPARNSHET # OCHOBHBANTCH Ha CyMME
BHIDIAT, 32 BCRADYESHEEM HAJIOTOB, AMSRMMX DOCTOAHHEE XapaxTep
H ACUHCJAESMNY HE38BHCHMO OT CYMMH BHISTH.

2. Hanoramm, nefcTEYRmEME B EACTOAmMEe BDEME, K KOTOPHM
DpRMEERETCA HacToAmee COTJAmeHWE, ARAIANTCS B YaCTHOOTHE:

a) B ormomemmm ( TocymapcTsza A)

i) (opmvemmadi mDomoxomHui HANOD)
ii ) (mpyrzme OpEMEHEMHE HAJIOTH)
iﬁ ) (R X

® ) B orsHomemmE (TocymapcTsa B )
i) (mpmvenmvu? momoxommuit Hamor)

ii ) (ZpyTme npEMeHIMHE HAJIOTH )
41 ) .,.

3. Hacrommee CorzameHme OyLZeT OPUMEHSATHECS TAaKEe K
OYyIymaM BaJOTaM Wiz OCA33TeNLHEM OTHYRCJSHERAM TOT0O %€
XapakTepa (W¥ aHAJIOTWIHHENM ),9TO H HAIOTE H OTYHCIESHES,
TpeXyCMATDRBASMEE B HYEKTE I,xo'ropue,noamoxao éynyr
FCTAHORISHH 10CHe RATH HOMIACEHEA HaCTOAMEro Cornamenns
¥ mpEdamieHH K HAJIOTAaM,CYMeCTBYRIMM HAa JKA3aHHEYD BATY,
LTE 33MeHAT HX.

4. KommeTeHTHHe OprarH JoTosapERammmAXcs [OCYZAPCTE
COOOmADT JIPYT APYTY( B Hauase KagJoTo I'0IA) E3MeHemmsd,
BHECEHHNE B EX COOTBETCTBYWNEE HANOTOBOE 38KOEOTATENHCTEO
Z B €TI0 IpAMEHEHHNe. B HCTEKHEM I'OXY.

BapmaET B



1. - Hacrosmee CoTyameEre TPEMeHASTCHS K IONOXO HajoraMm,

B3IUMASMEM B NMOTB3Y Kaxmoro u3 Jorozaprpapmmycsa Iocyzapc

- (eT0 AIVREECTPATEREWX HONpastesenvit WIM MeCTHHX miactelt),me-
32BACKEMO OT EX HeUMEeHOBAHHA M CHCTeMH EX clopa, B To#f Mepe, B

Raxol OHE HajarawTCca Ha BHMAATH SBTOPCKOTC BOSHATDARTEHRS K

OCHOBHBAKTCH Ea CyMMe BHIIIAT. - '

2. Hanoramu, X ROTODHM ODUMEHAETCS HacTosmee CorvameHze,
SBNARTCA : .

a) B orHomerm® ( TocyzapcTsa A)
i) ( o6um# momoxomeuf HaMOT )
ii ) ( mpyrEe NOTOXOMHNE HATOTE )
38 ) ..,
b ) B orHomermmx ( Tocyzapersa B )
i) ( oOmm? momoxomEm#t Hamor )

11 ) ( Ipyrze DOmOXOMHNE EAIOTHE )
CTRNN -

’e0

3. KovpmererTmHE O _JdorozapmBapmExca ['QCYIADCTS
coofmax?t IPYT IPyTy ( B HadYane RagIore Tola) M3MEeEeHE:d,
BHECEHHEe B EX HAJOTOBOE 32ROHOTATENLCTBO ¥ B €I'0 NPFMEHEHHe
B BECTexmeM TOLY. -

11
OIPEIEIEHHA

CTATBA III

O¢mme ompegesie Hug

. Ins oenelt HacTosmero CorvameHEA, €CaE KOHTEKCT He
TpedyeT MHOTO TOJIROBAHMAS

a) BEpexeHma "IorozapEBAnmEecs IOCYIApcTBO™ Z "Ipyroe
JoToBapEBADMESCA IOCYIAPCTRO™ O3HATAKT,B 34BEC H

oT KoHTeRCTa, ( TocymapeTso A ) mm (Tocymapctso B );

b ) repvEm "ammo" OXBATHBAET DHIEYECKEE 7Ema,o0mecTBa B
JoCHe IpyIrBe OCLeIMHeHEA JIED;

¢) TepvuH "o6mecTBO" O3HAR2ET JRGOE mpmecnoe JIEo
IR JADYTYH eIEHUOY, KOTODAA DacCMaTDHBaeTCd B neJaX
E2N0Tr00M0Xe A KaK DDEIFYeCROe JIENO; .

11.
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a) BWpaReHMA "IpelNpHATEe IOTOBAPABAKMETOCA rocylapcrsa’
Z "OpeImpEATEEe IPYTOTO IOTOBADHBAMIETOCA TocyaapeTma”
O2HAYapT COOTBETCTBEHHO HOpeJUDMsTHEe, SKCIIyATHPYEMOe .
JIEIIOM, IPORMBAYIIM B OTHOM JoroBapuBabpmemci [OCYZAPCTBE,
¥ DPeINpPHATHS ,SKCITyaTHDyeMOe JIELOM, IPORMBAIEM B IDPyTOM
JloroBapreammeMca IocyaapcTse;

8 ) TepMiE "rpazpase™ o3HajaerT:

i) yoGue duamwveckWe Jmna,KOTOPHE EMEDT TpaxmaB-
CTEo JAHHOTO TOCYIapCTBA; -

ii ) yodHe DPEEFYECKUE JHALA,0CmecTBA I
' acconpalyy Jidl, no.vrgq:mme TARO¥ CTATYC
B COOTBETCTBEE C IEUCTBYWNUM B TAHHOM TOCYIAp-
CTBE 3aXKOHOTATENBCTBOM;

) BHpaRexHme "KOMIeTEeHTHHI opras” O3H23aeT:
i) p orHomemsm ( ToCYTAPCTBA A Jevevccss E,
14 ) p orHOWeHE (TOCYIADCTBE B lesssoccos H,

€) BEupameHme "BHIMATH ABTODPCKOT'O BOZHATDEXLEEMA" HOJIKHO
TONROBATECA B COOTBETCTZIEM C ONpefeJeHHeM,KOTODPOE eMy
Taerca crareell 1 MuorocTopoHpel EoxBeHImW 00 R30eX2ERM
IBOMHOTO EAJNOTCOWIOREERR BHIIAT ABTOPCKOTO BOSBATPAXNEHHS.

b ) BupaZeEme "NOAYYATEND BHILIAT ABTOPCKOTO BO3ZHATPAXIEHEA"
IOJBRHO TOIKOBATECE B COOTBETCTBEE C ONpeleseHHEM,ROTODOe
eMy naercA CcraThelt 2 MHOTOCTODOHHEH ROHBeHIMM 06 E3-
GeRAEPR NBOAHOTO RANOT'QOCNOREENS BHIUIAT aBTOPCKOTO
BOBRaIDaxIeHuA;

: ) Bupezmermme "TOCYZAPCTBO HCTOUNMMKA BHILTAT" NOJEHO TOIKOBATEH-
¢ B COOTBETCTBAE C ONpPEIENCHWEM, KOTODOE eMy IReTCH
cTaThe#t 4 MHOTOCTOPOHHER KOEBeHIE 06 E30eRaHME IBOKHOTO
-Hanoroolnoxesns BRIJIAT 2BTOPCKOIC BOZHAT'DARISHEA; .

J) pupamemme "ToCyZapcTBO ITPOXKEBAHMS IONIYyIATe]s"IOMEHO
TOQIKOBATHCA B COOTBETCTBUMM ¢ OnpellesleBueM,ROTOPOS eMy
IaeTcs cTaTheft 3 MHOTOCTOpPOHEeH KOHBERIMR 00 HMSCeEaHPM
IROHHOTO Ranor00GNOReHES BHIVIAT ABTOPCKOT'O BO3BAIDAX~—
Iexma ¥ ponoymAercsa crartief IY macrommero CornameHEd,

CTATET I¥
Oooxmpapmee 0

I. Ina nesel Hacrosmero  COIVIameHWs DACCMATDEBAETCA B
RK2%eCTBe JHIA,TOCTOSEHO OPOXMBaNmEre B IOCYIApCTBe,andoe JEIO,
CuNTanleecsa TAKOBHM B CWIY NPEMeHEHEA NOJOReHZR nyHKTa 2
cratid 3 MrorocropoHEe#l XOHBEHIME o M3GeEaEUM . ERO#BOIO
HANOTOOGMORe M BHILTAT ABTOPCKOIO BO3EAIpPARIEHRA.

2. Korms,CoryiacHO DOIORSHAAM YKA3&HHOTO .BMme OyHeTa I ,
DA3EIeCKOe JHIO DACCMATDEBAETCS KAK OPORU-AMEEe B O00HX
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IOTOBADWBANCEXCSH I'OCYEAPCTBAX, €T0 DONOKeHHe Olpelendercs
CreIyoimM 06pasom:

a) 9T0 JHMDO CYETAeTCHA IPOXEBAKIMM 3 TOM TOCYZADCTBE,
B KOTOPOM OHO HEMEET CBOE HOCTOMMHOE EWiwme, EQME OHO
pacoonaraeT NOCTOSHHEM ERTEIEM B OOOEX IOTOREDEBAD-
mEXcA TOCYAAapCcTBaxX, OHO DACCMATPEBASTCHS KaK .
mee B TOM IOCYJIapcTBe, C KOTODHM OHO BEMeeT Harbonee
TeCHHe JIUHHe B BROHOMNYECKME CRASH (IeHTp XZ3HeH-
HHX EHTEDECOB);

b) ecou TOCYIADCTEO, THe IAHEOE JIIO ZMeeT LEHTP CBORX
FRSHEHHNX HHTEPeCOB, He MOXeT OHTH ONDeIeNIeHO XiH
SCJIB eCUIM 3TO JNUO Ee ZMeeT NOCTOAEEOTO AWINNE KA B
ONHOM M3 I'OCYZRDCTB, OHO DACCMATDERAETCH RaK JELO,

Kee B TOM TOCYNADCTBE, B ROTOPOM OHO OCHYHO
K7BET;

C) ecJm naHHOe JENO OCHUHO XWBeT B 0SOEX TOCYIADCTBax
AIE eCAE OHO He XWBeT OCHYHO HM B ONHOM E2 HMX,OHO
DACCMATDPRBAETCHA KaK IpoXmBanmiee B TOM I'OCyIapcTse,
TPRRIAHCTBO KUTOPOTO OHO HMeeT; :

d) ecay razjoe B3 OGOEX TOCYIADCTE CINTAST NAHHOE JEIIO
CBOEM TPaRISEMEOM WIE €CJI¥ ORO Ee MMeeT TDEXIRHCTBA
HE OIHOTO X3 H¥X, ROMISTEHTHHE RIACTH NOTORSPUBAKNEX-
CH TOCYINAPCTE PASPENSNT STOT BOOPOC OO BIAXMHOMY
COTVIACHD . . :

3., Korma,corsiacrO TOMOREHEAM OYEKTA 2,KAK0e-AZ00 JHOO, He
ABAANGEECs GE3MISCKMM JIMOOM, DACCMATDHBASTCA KaK IpOXMBADmee

B KaX7OM #3 JOTOBepUBaRMMXCA TOCYIAPCTB, (ORO NDW3HAETCH OpPO-
EUBaiEM B TOM JOTOBaDEBANMENMCE I'OCYIADCTEE, IIe PaCcOONORERO
er0 HeMCTINTeNEHOE TVIABHOE YUpamrieHZe) ( KOMOETEETHHE RIZCTH
JOTOBAPEBANIMXCSE TOCYI2PCTB Pa3pelanT ITOT BOODOC IO BIRMMHOMY
coTacum) .

CTATHL. ¥

HlocTosHHOS TDeICTaRATEIBe TBO-T0CTOMERAT 0238

I, [na mesefl macrosmero Coryamerws BHpazeHue "OOCTOAHEOE
IPeNCTABUTEARCTBO "03HATAET HOCTOAHHOS NEJNOBOE ySpekjeHme, B
KOTODOM NPeIUPUATHE OCYMeCTBAAST BCO EMM JACTH CBOeR IeATens~

HOCTH.
' E§° Bupaxenme "HOCTORREOS OPeRCTABHTENBCTBO", B YaCTHOCTH,
3HagaeT:

a) rIaBHOe YUDABRTEHHE;
b ) dumman;

o) dnpb;
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4 ) TpOMHITS YD YCTAHOBKY _
e)MarasEl WIE IPYTYP TODIOBY® TOYKY;

£ )IOCTOAEEY® BHCTABKY, Ha KOTODO! IPFHIMAKTCA AR
3a0DANMBANTCH RaKasH;

€} mpemocTamNTeHME YCJYT,BRINYA KOHCYNBTATHBHHE
JCJIyTH, OPEZOPHATHEEM,IelCTByDIAM C IOMOWED
HAeMHOT'O HME IPYyTOro LepPCOHANZ,KOTTA TAKOTO
POIa JEeATENBHOCTE HPONOJKAETCHA IO TOMY Xé
CaMOMy IPOEeKTY, WIH IO CBA3aHHOMY C HEM IDOexTy,
Ha TEPPUTODPEA TOTO X TOCYIADCTEA.

3. HesaBECmMO OT NOJMOEeHER OyHRTOB I E 2, HE CINTAETCH,4TO
mMeeTCS NOCTOSHHOE NDEICTABATENHCTBO, ECJH: .

® )y9pexueEMe ACIONB3YETCA HCKINUHTENEHO IR
mese XpaHeREA WIM 3KCOOSELEYM OpPeIMETOB,TpEHALIERA—
mEX TpeIUpRATIED; -

®) mpemmeTs, uUpEEAZAeEamMe NpeLUPEATHD,OCTARICHH
JIT Ha XpaheHWe WIE IIA SKCUIOREIME;

' ¢) TpeIMETH, NDHEANIERAEe TPeIIpASTED,CKIATHDOBAHH
JOGIR I NePepacoTKE IPyTPM IPeIIpUATHEM;

4 ) mocToAFHOE NENOBOE YYDERIEHEE HCIOTB3YETCHA JNNE
- 17 OOKYIKM HMyWeCTBa,IpHoCDeTeHHMS OpaB W cdopa
MHPODMAIY IR LpelUpRT 1A,

€) MOCTOSHHOE IEeNOBOS yUDeELeHWe BCIOABBYETCA Tpel—
OPEATHEM JEIE B NEeARAX DPERIAMH , MEDO DMALE , EAYTHHX
uCCaelloBaREY WiHM aHANOTAIHON NeRTeNRHOCTH,ROTOPAR
MMeeT DONTOTOBUTEABEHR EiE BCTHOMOTATe bHER XapaxTeD.

4, Heszasmcmmo oT monoxeHml mymxToB I X 2 , smmo, zelicTRywmee

B onHOM E3 JoromepmBapumxcd I'OCFIADCTB OT EMEHEH IpeRupaarnd
gpyroro Jorosapmeapmerocd I'OCyEapcTBa— KPOME IIOCPEIHHKAE , DOIbIYR~
Werocs HE3aBHCHMHEM CTATYCOM,IDEeNYCMOTDEEHHM B OyHKTE S5-pac-—
CMaTPEBASTCH KAK "HOCTOSHAOE IpelCTaBETEJISCTEO" B NEDBOM

TOCyIapCTRe:

a) eCJE 3TO JEIC OCHYHO PACTONATAEeT B NAHHOM TOCY-
J2DCTBE NOJTHOMOWMAME 33RXI0YATH KOHTPARTH OT
EMEHE NPeINDHATHSR, eCJE TOIBRO IeRTEeJNEHOCTH: B3TOr0
JED2 He OTDAHMIIBASTCA MNOKYIKON EMymecTBa HIK
OpEoCpeTeENeM OpaB LA OPeINpuATEd; .

b) ecnE, He DACTIONATAS TAKMME DONHOMOYMSAMA, 3TO JHIO
OOHTHO pacmoJaraeT B IePBOM TOCYHADCTBE 2aNaCAMM,
A3 KOTODHX OHO DEIYATDHO GepPeT TOBADH IIA NOCTABOK
OT PEMEEZ IPeRIpEATHS.

. IpermpmaTee Jorosapraamlierocd I'ocymapcTBa_He IpU3HaeTCA
EMEPMPEM IOCTOSHHOE NPeNCTABHETENSCTBO B IpYyToM LOTOBEDEBANIEMCS
‘TocymapcTee Jome: 22 TOM OCHOBSHMK, YTO OHO OCYWECTRIAET B HEM
CBON IEATEeNXBHOCT: UEePEe3 TOCPEIHEXA , KOMMECCHOHEDA,J JETEPATYDHOTO
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areHTa W JICOTO IPYTOr0 NOCPSTHEKA, DONB3YRMETQCH He—
3aBHCHMHEM CTETYCOM, YCAOBEM, WTO ITH JENA ZeHcTBywT
B pamxax csoefl oOWIHO#® TesTensHOCTH, ONHAKOC, eCIE HesTeab-
HOCTB STOTC HOCDENHERA OCYMECTBAAETCH ACKIOMETENEHO WIH
NOYTH ECKIDYETENERO B HRTEDeCaX 3TOT0 NpeXNpuATHI B TeUeHRme
OoJiee JeM..eo0s MECANEB DONPAN, TO OH He pPACCMaTDEBAETCH
RaK He3aBNCHMHM aresT Jid Oenell macTosmel cTaThd.

6. Tor DaxT, ITO Kakoe-—yEGO O0UECTBO,KOTODOE HAXOLATCH

B omRoM JoroBapmBapiemcs T'ocyZapcTBe, KORTPOUNEDYET HIH
KOHTPOJEPYeTCH IP o0le CTBOM, KOTODOE HEXOIATCA B JPyITOM
JororapurawmeMca 'QCYRAPCTEBE HIM KOTODOE OCYIECTRIAET B HEM
CBOD IERTEeNBHOCTE ( Iepes NOCDPEICTRO NOCTOSHHOTO Ipel-
CTaBUTEJBCTBR WM HET), He ARIASTCS CaM IO cefe JOCTATOVHHM,
QTOOH CYATATE: RKaX0e-au00 U3 3THX OCHNECTE NOCTCI HHHM IOpeAcTami-
TeJALCTEOM IADYTOr0._]

7. Jns nene#t HacTosmero CorsameHus BHDameHHE "IOCTOSHHAR
- Gaza" OsHayaeT MeCTO XHTEJLCTBA X DACOTH WIM MECTQ pacoTH,
THe QUSHYSCKOS JIMNO OCHTHO OCymecTBAAeT 1O kpaftue#d Mepe
JaCTh CBOEH NeATeNBHOCTE HE3aBECEMOTO XapaKTeDa.

I11
IPABITA HATOTOORICSEHVA
CTATIA T
Texruxa H2JOTOOCNOREHNAS

Depeut BapUaHT
 Crarag JI A.

HasorootoReHre TOCYUAPCTBOM NPORMBAHEA IPE FCMOBEE
CYWEeCTBOBRHESA TOCTOMHHOTO IPEACTABMTENBCTBE WIX TOCTOSHHOM

0a3H B IPYI'OM I'OCYHADPCTEE.

1. BumraTa aBTOPCKOTO BORHATPAEIEHHRA, BCTOYHMK KOTOPOTO
Haxormrcs B omHoM Horopapemawmemcs I'OCYIApPCTBE E KOTOpDE
BHIIAYKBAETCH JWIIy, FPOXEBAKMEMY B IpyIroM JLOTroB2pHBAREMCH
TocynapcTse,001aTaeTCH HANOTAME TOIBKO B 2TOM EDYTOM
POCYNaDCTBE, CHAE I2HHOE DPORMBAalbllee JATO ARIAETCA BX
{(DAKTHYECKEM ToJydaTesJeM, OPM YCJIOBME NONORESHEA IYHKTA 2.

2. [onmowermA HyExTa 1 He IDVMEHANTCH X OONOXOTHOMY
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Bajxory, Korja IO JATeNd BHIVIAT OCYUECTRIZET B IPYIOM
JoropapuBanmeMcs l'ocyZapcTBe,T'le HAXOIMTCHA HCTOYHMK BHIVIAT,
An00 IeATeJBHOCT: B OOMACTH TPOMHIVIEHHOCTE WI¥ TOPT'OBMX Yepes
HOCEEHCTBO HAXOIAMEeTOCA TaM NOCTOAHHOTO DODPEJCTABNTeN:CTEa,

JECO OCymecTBIZeT He3aBECEMYD OpoJeCCHOHATREYD IEATEABHOCTD Hepes
TIOCDERCTBO PacOONOXesHOR TaM NOCTOAHEHOR CazH X OpaBo, JeATeXEb—
HOCT® WIE MMJNecTs0, HNOPOEAZNONEe BHIMATY, NERACTBATEIREO C ITHM
CRASQHO.B 3TOM Cay4s€e BHILIATH NOONTEXRAT HANOTOOCJIOREHHN TOJNBRO

B TOCYZRPCTBe, TAe DPACIOICREHH NOCTOAHHOE OPeICTABATEI 5CTBO
RIH NOCTOAHHAR 6asa, HO Jumb B TOE Mepe;B Kaxo# oM

OTHOCATCA K IQHHOMYy NPSICTABMTENBCTRY ETE K JaHHOX Sase.

3. B rzxuom JorosapepanmeMcs rbcgnapcwne K OMy HOCTOAR-
HOMy OpeICTABETEeJIBCTBY WIE K NaHHO nocwoannog ¢ase OTHOCATCH
T€ BHIIATH,KOTOTHE BHIIAYUBAIVCDH OB NOIYHATENEM,eCan CH OH
OCHOBAX ONpeIeNeHHBE H OTHeNBHOe IDeNIPRATEe HIF CO3TAN
OmpeZesieHHOE M OTHEJNHHOS MeCTO DAaCOTH AAA OCYMeCTENeHHA
HOEHTAYHOA WM aHANOIMIHOE IeATENBHOCTH . B HIEHTWUENX WIR
SHAJNOTUYHNX YCXOBHAX B DONHOR HESZBACHMOCTE OT NEHTDE NeSATelsb-
HOCTH, LI KOTOpo# BTO TMPEIUPHATHEE AR MECcTO gaﬁowu ARIANTCA
[NOCTOSHHEM OPeICTAEBXTENBCTROM WX HOCTOsHEHON Gaszoii.lomycranT-
CA K BHWETY K3 3THX BHIIAT PACXOIH,HEHOCPEICTBEHHO. OTHOCHMEE-
Cf X BHOJATAM aBTOPDCKOTC BOSHATDAEIEHWS K DOHECEHHHE INA
pesei, IpeCaefyeMEX BAHHNM NOCTOSHHHM DIPENCTABATENLCTBOM WY
naﬂnoﬂ TOCTOSAHEON (a3ofl,BRmovas YyIpaBneHYeCKHe ¥ HaXIamHHe
TACXOZH, TaRAM OCPAasOM IOHECEHHHe JEC0 B POCYIApCTBe,THe
PACIOJNOREHO JAHROR NOCTORHHOE NPEACTABHTENRCTBO ENY JNAHHOS
NOCTOSHHAA 6asa, Jroo B APYyroM MecTe.OTHOCYMHE K IOCTOREHOMY
OPeICTABATENBECTRY WIR K NOCTOSEROM (ase BHILMATH BCUBCATOTCR
EETONHO TeM K& MEeTONOM, eCJM TOXBKO He KMeeTCA OGOCHOBZHHHX
H NOCTATOUENX ODHUMH IeUCTBOBATH HHAYE.

4, Ecay BHIZATS TPEeBHMAEST INelCTRATEARHYD Z HO

CTOPMOCTH IPAB,3a KOTOPHEe OHA BHIIAYMBASTCH,LOIOXEHEA Ipely-
CMOTDeHHNE B NyHXTaX I 7 2,UpEMEeHSKTCH JENE K TOf YACTH
BHILTATH, KOTOPaA COOTBeTCTByeT aTol nelicTsmTenskod m HOpMATBHOH
CTOMMOC TH,

Bropoi BapﬁaHT
Crarest I B

PacrupeneseHHe HANOTIOOCNORSHHAA MEXIY
TOCYIApPCTBOM IDPOREBARAS ¥ IOCYIADPCTBOM
WUCTOYHEKE , KOTH2 HANOI'OOSNOREHEE HMEeT
OIXHAKOBHE BepXHAe OpefeiiH B 06OHX
Jorosaprsapmuxca l'ocynapc TBax

I, DBumaTH aBTOPCROTO BOSBATPAKISHUN,KCTOYHMK KOTODPOTO
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. HaxommTcs B OomHOM Horomzapusanliemcs ['OCYEADCTBE B KOTODSe
BHILTRYMBAETCA XX GRRTHYECKOMY NOTyZaTenw,IlIpoRABammeMy B ADYIOM
LoropapuzamueMcd JoCyIADPCTEE, IOLTEZAT E2A0TCOGA0REHED B 0G0EX
JoropapuBanumxcs TocyIapcTeax. OmHAKO OHA OCBOGORTARNTCH OT
HAJIQT0B, NDEZYCMOTDEHEHX B TyHXTEe ( ax ) 2. a) it (z 2.2)
ii{ } CcTaThH B CJy<ae rocyI2pcetea B.

2. Korza BumnaTH DOIIEEAT NONOXOITHOMY Haaory B JOroBapzBan-
memca I'ocymapeTse,THe HaXOINTCS MX HCTOYHEK,B COOTBETCTRHH C
3aXO0HOJATEABCTBOM 3TOTO TOCyTapcTBa, a taxge B Jorosa

memcs [oCyIapcTse, B ROTODOM IIPOXKKBAET HaKkTHuecku#t DOsryuaTens
STUX BHIIAT, TO B3UMAEMHA TaKUM O06pasoM HAJOT He MOBeT Ipe-
BHDATE " X"% ofme¥ CyYMMH EHIIAT B TOCYZADPCTRBE HCTOTHMKE ¥
"y"% oCwe# CYMME BHIIAT 3 IOCYIADCTBE ODOZMBAHMA .

3. llonogermsa mynxToB 1 ¥ 2 Re IpUMEHADTCH,XOTTa NONYYRTETH
BHILIAT, OPOZUBaDIME B omHOM JoTromaprBamumleMcs I'ocyIapeTse,
OoCyumecTRIAET B EpyroM loropaprmamneMcs I'OCYIADCTEBeE, OTKyIA

. IPOUCXOIAT BHIUIATH, JGO HESTENBHOCTE B OMIACTH IDOMBILIEH-—

 HOCTH WM TODTORNA YeDPes NOCDPeXCTBO PACOONOREHHOTO TaM
MOCTORHHOTO OPeRCTABHTENECTRA, JECO He3asSHCIMyn mpodec-—
CHORAJBHYD JHefTeI3HOCTDH 4eDe3 NOCDEeNCTRBO DPRCIONOREEHOH)
TaM DOCTOAHHOX (a3H, ¥ IpeBo,leATEeNBHOCT: WIX EMymecTRo,

" opozfawiee BHILTATH,JefCTBATENEHO C 3TEM CBI3aHH.B 2TOM
CNy<Yee BHIMATH NONTeRaT OCGIORERMD TOABKO B I'OCYHADCTBE, Tae
PACTIONIOXEHH NOCTOSHEOE NPeICTABHTEABCT30 WIZ NOCTOARE2R 6asa,
HO JMmE B TO¥ Mepe, B KAKOM OHH OTHOCATCH R JFAKEOMY Ipefi-
GTARETENRCTEY WIH K JAsHO# Oase. :

4, OrtHocsaTcs B karioM Joromapueammemcs I'ocy¥IapcTse K
TAHEOMY TIOCTOAHHOMY HDEeNCTaBUTeNECTIY WM XK Iar:noH mocTosE-
BO% 0a3e BRIVIATH,KOTODHE EBHNIUVIAYABAIMCE OH OOIyHATEND,eCcH:d OH
OH OCHOBAJ OmpelleNeHEOe ¥ OTTeJbHOEe UPSINPEATHE MW O 3Iai
onpeneseHHOe ¥ OTIEXBHOS MECTO DPAsOTH INA OCYleCTRISHRA
EASHTHUHOA ®iK S8HAJNOTHUIHON IeATen»HOCTH B EXSHTHTHEX WM
ARANIOTYIHHX YCAOSMAX B NOJEOX He3aBHCEMOCTE. OT HEeHTpa led-
TEJILHOCTY, ILAA KOTOpPOZ 3T0 IPEeINpRrATHE WX MECTO PAafom™
ABNAWTCA DOCTOAREEM NPEICTEZRATENBCTBOM WIHM NOCTOSHAONR Gasofi.
JomycranTes ® BEYeTY B3 3THX BHINAT PACXONH, HeNOCDENCTBEHHO
. OTHOCAIMeCS K BHIVIATAM 2BTOPCHKOIC BOZHaIDAKICEEA ¥ JOEeceH-
HHEe IJIR hesed,npecreyeMuX JAKHEM HOCTOAHEEM ITDeICTaBETe N b-
CT30M WM N2HHO® NOCTOSHHOM Casod,BHymN2H yopaiyeHdeckHe Z
.B2KIaHHe DACXOIH, TAaKUM o0pasoM HNOHECeHKWe,JM$0 B rocyiap-
¢TBe,TIe PACHOJOXREHO JAHHOE NOCTOSHHOE NPeICTASATENB(T BO -AIR
I2HHAA NOCTOSHE2s 6asa, Jm0o B IDYTOM MecTe.OTHOCHMHE XK
TIOCTORHHOMY NIPeICTABATENBCTBY WIA X HOCTOSHHON Gase BHIIATH
HCURCITOTCA €REeroIHO TeM Xe MeTOIOM, eCi¥ TOALRQ He MMeeTCs
O06OCEOBaKHHX B NOCTATOYHMX IPWYMH JeficT20BaT: MHAYE.

[5. Ecz Bummata mpemumzeT neficTSUTENBNYD ¥ EODMATEHYD CTOE~

'~ MOCTH NIpaB,B32 KOTOPHE OHa BRILIRYNBAETCS , NOJOXEHUR, Tpeiy-
CMOTPeHHHE B IIYEXTaX I, 2 ¥ 3, IPMMEHMOTCH JMDE X TOR YacrTH
BYTUIZTH, KOTODEE COOTBETCTBYeT 3TOY IeiCTRATENRPHON ¥ HOIM2IB~
HO# CTOMMOCTH, —} .
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TpeTuit sapmadT
Cratea Y1 C

Pacmpenenexnne RaROTOOCNOKSHER MEXIY
TOCYIAPCTBOM TPOXIBAHUA H IOCYIRPCTROM
ACTOYHIKA ,KOrlla HANOIOOCIOREHNEe KMEeT
- P23HHe BeDXHEEe IpelleJH B IBYX
JoropapmBanmexcs TocyIapcTaax

I. BHIVIATH a3TOPCKOTO ROSHATDAEIEHES,ACTOTHEK KOTODOTO
HAXOZETCA B OIHOM loropapumapueMcR I'0CyZapecTBe T ROTOpOe
BHIIATEBAETCH ¥X PaKTHIECKOMY LOONYRATENN,TPOXMBaRMEMY
B IpyToM _JoroeapmeapmeMcs. I'OCYAAPCTEE, IOLIeXaT HATOTOOCACREHID
B ofomxX JoromapmBapimnxcs FocyIapCTsax. O%Hano OHR ocsp?omnamr-
CA OT HAJNOrQB, NPEIYCMOTDEHHHX B IyHKTe ( ax ) 2, a) ii .
in %.a{ 113 ) “craTeE 2 B caydae (rocynapcTza A), ¥ B H?HRT?
ax)2.?)ii) (g 2,% )33) crartey 2 B caywae (rocymapcTsa B).

2, HoTrma BETIATH OONLIEEAT DOXOXOIHOMY Hajory B JoroBapmeap-
memcs I'ocymapcTse,I'ie HAXOIUTCHA EX HCTOYHMK,3 COOTBETCTBHE C
3aROHOZATENBCTBOM 3TOr0 IOCYNApCTHa, a TaxEe B JorosapuBamleMcA
TocynapeTBe, B XOTOPOM IpoxMBaeT JaKTEUecKEE DOIywaTen: I3THX
BHIVIAT ,B3PMEEMEY TaXmM O0pasoM HAJOT Ee MOREeT LOpPeBHATE:

a) B CXyYse BWINAT,HCTOYEHMK KOTODHX HAXOIHTCH B
. TOCYZapcTme A) B KOTOpHe B%HH&?EB&DTGE a8
TpomuBalmEMy B ( rocymapcTse B ), "x"% odmeh
CYMMH BHIJAT B CJydae Hax%ra,ssnmaemoro B
("rocymapcTe 4 ), 1 "X" % ofmeh c%MMH BumIAT
HaJOTa, B2MMAeMOT0 B ( T'OCYZADCTBE B ). _

B) B CJydae BHILIAT,ZCTOYHEK KOTODHX HAXOIATCA B
( rocyzapcTse B ) ¥ KOTOpHE BHILJAYHBADTCSE JIHIY,
My B ( rocymapcTse A ), "y" % odmek
CYMMH BHILIQT HaJOra, B3iMaeMoro =(TocyIapcTBe
B ) m "y" % oGuwe# gymmu BHIUIAT HAJOIa,B37MEE0r0
B { rocymapcTee 4 ). .

3. Doaomerms mysHKTOB 1 ¥ 2_He DpMMEHANTCH, XKOINa HONyRaTedd
BHIaT, npox@Esapip# B OmHOM JOTOBAD eMcAd TocymapcTse,
ocymecTBAReT B ApyroM Joropapeamiiemcs T'ocyZapcise,ABLAOMEMCA
NCTOUHWROM BHILIAT,JHOO TeATEIBHOCT: B OONACTE IPOMMIUIEHEOCTH
AIE TOPTORTE Yepe3 NOCPEeNCTBO HAaXOLSMeI'ocd TaM IOCTOSHHOIO
NPeICTARKTENECTRA, JUGO He3aBUCHMyR ITPODeCCHOHANIBKYD
IesTeJEHOCTE YePe3 NOCPEICTBO DACIONORSHEO# TaM IOCTOSHHOK
6a3H, @ OPaBO, IeATEeABHOCTH WIM MMYMECTB0, NODOXKIAXITEE BHIJATH,
IeliCTBATENFHO ¢ 3TEM CBASGHH.B 3TOM caydae BHILIATH OOLIEXAET
OGJIOXEHMR TOXBKO B TOCYNapcTBe, TI'Ie PACHOICEEEH NOCTORHHOE
NpeICTAENTENBCTRO WIH LOCTOSHHAR 6as3a,B0 Jumk B To#f mepe,

g RARON OHM OTHOCATCS K IAHHOMy IPEICTAEMTENBCTEY AIX K IAHHOR
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4. OrHocATCcA B KaxioM JloroBapusapmeMci TOCYEADCTEE X IaHHOMY
ODOCTOAHHOMY ODPSICTABATENECTBY MM K JadHOA DocTosEHOE Gaze
BHILIATH,KOTOPHE BHILIAWBAIUCD (H TOXYSZATENO,eCyE OR OH OCHOBaN
olpelneNleHROS B OTIeJBbHOEe NPeANDHATHE WIE CO3TAN ONpeleseHHOe

¥ OTHNEeNBHOE MeCTO paloTH WIS OCYUEeCTRISHU? EIXSHTHYHOE BAR
ARAIOTHYHON JEeATENPHOCTE B KIEHTHYHNX WAV 2KHANOTTIHHX YCAOBHERX
B NOJHO# HEe3AaBHCEMOCTH OT UEHTDa IeATEeNBHOCTH,LNIHS KOTODOH

970 NPeINDHATHEE WIM 9TO MECTQ DACOTH SBIANTCA NOCTOSHHEM Ipel-
CTARVWTENECTBOM MM IIOCTOSHHON $as30i.JOmycKapTcA K BHYETY M3 3THX
BHIUIAT DPACXOIH,HENOCPEeNCTEeHHO OTHOCMIMECHA K BHIUIZTEM &BTOP-
CXOT'0 BOSHATPARIEHHA U TOHECeHHHe IR Ieyelt,mpecaelyeMuX JNaHEEM
TNOCTOSHENM OPeICTaBATENECTEOM WIH IAHHOR TOCTOAHHOM Gasoiff,
BKADYAA yOpPRRIeHYeCKHWE ¥ HARJIANHHE DACXOIH,IOHECEHHEE TAaKmM
06pa30M JHOO0 B TOCYARPCTBE, TIe DPACIONOESHO JAEHOE IOCTOSHROE
OPEICTABETENECTBO KNV ZaHHAA NOCTOSHHAA 6aza, JI60 B IPYyTOM
MecTe.0OTHOCKHMHE K TNOCTORHHOMY LPeACTABHTSJILCTEY WI# X IIOCTOAEHOHE
$asze BHOTATH UCRHECIATOTCA EXETONHO TEM e METOIOM,ECHAH TOJBKO

He PMEeTCH OCOCHOBAHHEHX H JOCTATOYHHX IPHYMH ZeiiCTBOBATS MHMou4e.

5. Ecau BumnaTa UpeBHilaeT HedCTEUTENBEYR H HODMAIBHYD CTON-
MOCTH IpaB,3a KOTODPHE OHR BHIVIATMBAETCSH,lON0ZeEWA, IPeXyCMOTPEE-
HHe B IOyHKTaX 1,2 ¥ 3, IpuMeRAMTCHA JAMmE: K Toli wacTH BHITAT,
XOTOP&A COOTBETCTEYET B3TOX IeUCTBATEARROS WM HODMANEBHOE CTOH-

MOCTH. -
JeTBepTHH BapUaHT
CraTes J1 D
‘Hanorooq.noerne TOCYZAPCTBOM HCTOYHUKA

BunaT™d aBTOPCKOTO BO3HATDEXIEHER,HCTOYRMK KOTODOTO
RBaXomnTcs B omHoM Iorozapmsammemcs T'ocynapcTBe ® XOTODOE
BHILIAYEBaeTCA JULY,TPORUBapIeMy B IXDyToM loTroBapraammeMeH
TocymapcTee, BHORZIexaT KaJOTOOUAOREHMD TONBKO B I'OCYIAPCTBE
NCTOYHEKA EHIIAT. _ R

IzTe# BapmaHT
Crares Y1 E

PacnpezeneHne HANOTOOCNORSHHUS MeXIy
TOCYIADCTEBOM OPOXHBAEMA ¥ IOCYIEDCTBOM
HCTOYHEKA, KOTJA HAJOTOOCHOXEHAE IMeeT
BepXHI npeles B IOCYI2PCTBE KCTOTIHEKA

I,  ABTOpCKOE BO3HarpaENcHEe,BO3HERaKliee B JOTOBADEBADNEMCR
TocynapcTee ¥ BHILTAYEBaeMOe JHIY,TOCTOSHHO IPOXEBAS8MOMy B
IDYTOM JoroBaprBapeMcs I'OCyZapcTBe,MORET OGIATATHCA HAIOT'OM

B 3TOM IDYTOM I'OCYIApCTBE. .
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2., OT0 BOSHarpaxieHEKe,OFEARO,MOXeT OGAATATECH HAJOTOM B TOM
JlorosauBanmeMes I'ocynapeTse,B KOTOPOM OHO BOSHHMK2eT M B COOT-
BeTCTBUHM ¢ 3aKOHaME 3TOI'0 POCYIApeTBa,HO eV OOaydaTeseM
AengercA (ARTEIECKE DOTy9aTerb BO3ER €T, BSUMaeMH?E BaJjor
He OylleT OpeBHWATE "X" TPOUSHTOBR OCMeR CYMMH BOSEAIDARIACHNM.
KoMmeTerTHHE OopraMu JoroBapusampixci I'oCyIApPCTE IO B3aEMHOMY
COTMACHR YDPeTyJIUPYRT CHOCO0 MpYMEHReHEA 2TOT0 OTPAHRYEHHA.

[ecToZ ﬁapnaﬂm

CraTes I ¥

PacoperesneHne HamoTa MeXxny I'OCYZADPCTEOM
ACTOUHMKA ¥ T'OCYRAPCTBOM IPOFUBAHUAR C
OI'DAHMIEHHNEM YDOBHT HANOT'OOCHOKEHNA B .

TOCYNApCTBe NPOKHBAHEAT

I. ABTODCROe BOBHATPAKIESHEE,UCTOYEEX KOTOPO'O BAXOIMTCA

‘B OIHOM lloTomapusapmeMcs [oCyIapcTee,BuOagmeasMoe daxTaiec-
KOMy DoxydaTesp B IpyroM Joromapmpammiemcs I'ocyzapcTse,
ofnaraeTcs HATOIOM B TOCYIADCTRE HCTOYHMKA BOSHATPAXIEHEA.

2. Orsaxo,37T0 BOSEaTpAfNeHMe MORET TaKXKe OGJMATATLCHA HANOTOM
B Jorozapwmammemca I'ocyIapcTBe Opos@Banyufd PaKTEIECKOTO HOIY-
vaTeNd, €CTM OH He OpeBhmaeT "X" OpPOOeHTOB ofme#l cyMmva BO3-
HATparIeHnq . -

v
VCKIDYEHVE A307HOTO HANOTOOBJIORERVA
| CTATHI YII -
HeTo eHHHe Ha WCKIOSeHHe
ggoﬁ%oro HANOTOOONOREHUA
HNepauf BaﬁnaHT
Crares YII A

WMeTon OCPOGORIEHMHS OT HamoTa

I-# BuGOD : CT; YII 4 i) - MeTon mpOCTOTO OCBOCOXLEEMA OT Hajora.
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Korma Jumo, mpozmpammee B ofnom JoropapEsammeMcdA Iocyzapcrze,
nofysaeT BHILIATH, ROTOPDHE B COOTBETCTBHM ¢ DONOXCHEAME CTaTHE Y1,
DOLNexRAT HAJOTOOCNOREHMY B NPYTOM JOroBaprBapmeMca
Tocynaperse, mepsoe Jorosapusabiieecs OCYLERDCTBO OCBOGOXIAET
9TH BHIIATH OT NONOXOIHOI'0 HAJIOTA YKASAHHOTO JEOa E He
YURTHBAET EX OPY MCTMCJAEHMH CYMME 3TOTO BAJOTA.

2-# BHOOD : C7. YII Add) - lMeTonm OCBOGORNEHMA C TDAMEEEHREM
TDOTPECCE3BOY CTaBKH.

_ Korza Jumo, npozEbazmee B OxEoM Jorosapesammenmcs locyzapcTse,
DoxydaeT BHILIATH, ROTOPHE, B COOTBETCTBEA ¢ DONOESEXAMA CTATEE J1,
JOZNeRAT HAJOTOOGTOREHNY B IDPYyr'oM JoToBapwBanmemcs

TocymapcTBe, NepBOe TOCYIADCTBO OCBOGOXIAST 2TH BHIUIATH

OT UOJNOXOFHOTC HAJOTa YKAZAHHOIO JHla. ITO ITOCYISPCTEBO

MOEET, ONHAKO,YYNTHBAT: OCBOCORIEHHHE OT HAJIOTS BHIATH

ITPH HECUBCYEIN CYMMH HANOTa Ha OCTAJNBHHE NOXONH YHASAHHOTO

J¥lUa ¥ OPAMEHATE Ty Xe HaJOTOBYR CTARKY,KOTOPAS NpPEMERsDIack

ng.I ecsaw OH paccMaTpHBaeMue BHIUIATH He OHIM OCRBOCOREEHH OT
OCNOREREA .

3-# Bucop : Cr. VII A 339 eron ocBoGoxmeEEs ¢ coxpanexueMm
_ : oldJaraeMuEx JOXOROB.

. "forga oo, OpoRMBammee B oxEoM JoropapEmammemcs ['OCYZapcTse,
nomygaeT BHONATH, KOTODHE B COOTBETCTEME C DOIOKSHESME CTaTHE J1,
OOLAeXaT HANOTOOGNCEEeHV® B JpyToM loromapmBamueMcs ' ,
TocymapcTBe,DepBoe I'OCYIAPCTBO BHYNTAET H3 NOTOXOIHOTO
BanoTa YRASAHHOTO JHI2 CYMMY,DABEYD JOJ& 3TOr0 Haiora,
COOTBETCTBYUeH BHIVIATAaM, JIOJYISHHNEM U3 IDYyroro Eorosapysamieroct
Tocynapersa. . : _

Bropoii BapEAHT
Crarsa YII B
MeTon yMeERmeH¥A Rajora

I-4 »ucop : Cr. YII Bi) - OO yMeRtmeRTe

I. Korza xmmop, mpoxusammee B oxnom lorosapEBammeMcs IoCyXapcTie,
garyJaeT BHIUIATH, KOTODHE B COOTBETCTBEE C DOJNOXSHRAME CTaTik YI,
fonNexEaT Banoroo0NoXeRMD B ApyroM JoroBapEmammemca I'ocymaperTee,

7
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UepBoe TOCYI2PCTEC BHURTAET H3 HAIOrA, BIAMEEMOTO M C ZOXOLOB
YE2328HOrQ JHEa, CYMMY, COOTBETCTRYRUYD EAlfol'y, BHILEAUEHAOMY B
IpyroM JoTOBApHBADMEMCA IOCYISDCTBE,.SHIHTAaeMad CyMMa He MOXeT
OPERHNATE NOJE 3TOT'O HANOTA,HCTACTEHHOTO IO BHYETA, IPAMEEAEMOTO

X BHILIa¥aM,olnaraeMyM B IpyroM JoroBaprBammeMcHd IDCYIapcTse.

2, s nengﬁigmaaﬁx T'0 BHYETA HAJIOTH,IPeIyCMOTDEHHIE B
OYHKTaX 2. & B 2.b)%1 ) craTem II, pACCMATDHBADTCH Kak
HOZOXONKEHE - RANOTH, '

2-% Budop : Cr, YII  Bii) - VETeTpansHOe yMeHEmeHMe

I. HKorma Jomo,mpoxmsaKkiiee B OXHOM JorosapmeapmeMcs Iocymap-

CTBE, NOJVYAeT BHILIATH,KOTODHE, B COOTBETCTBEM C NOJIORSHUEM

cTaThd J1,0051eEaT HAJNOTOOCNOXSeHEY B IPYTOM TOCyIapcTBe,lepBOe
TOCYIAPCTEO BHYMTAST Z3 HANOT'E,B3EMAEMOTO BM C' XOXOZOB YRABAHHOTO
JI¥D2 , CYMMY ,COOTBSTCTEYDUYR HAJOTY,BHINaYeHHOMY B IpyroM JorosapmBan-
memcH [OCYTapeTERe. s L

2., Ina menegh gmaem&ogo BYeTa HAJOTE,IDPeXyCMOTDEHHHE B
OyHKTaX 2. &) 3) @ 2.v)1) cTaTsE II , pP2CCMATPEBANTCHA KaK
NOZOXOTHEE HAJNOTE. :

3-# Bubop: Cr. YII B iii) _ YveHrmeHme HOCPENCTBOM pa30BOR
CHEIKE
[Matoning eredit”/

I. Korma jmmo,IpoEMeammee B oxHOM JorosapmeammeMci IOCYRADCTEE,
NONySaeT BHILTATH,KOTODHE, B COOTBETCTREE ¢ NONORSHWTME CTaTHE JI1,
HozieRaT HaTOTOOCIOREHER B Ipyrom Joromapmeawmemc® ['ocyIapcTse,
OepBOe TOCYIADCTBO NDMMERSET K HANOTY,KOTODHM OHO o61araeT NOXONH
YRA3aFHOTO JHIR,BHIST CYMMH, DaBHOK ..., % OOMEX CYyMMH STHX BHIIRT,
He3aBECAMO OT TOTO, IOCTHIVIA EI¥ He INOCTUIVIE 3TOTO INDONSHTS B3WMARZA,
OCYMECTBAEHHHES IOCYIAPCTBOM, OTKYNA IDOBCXOIAT BHILIATH.

2. ILman _e%i yxg)aagnoro BHYETE HAJOTHE,OPeIyCMOTDeHKHEe B
OyHRTAX 2.8 B 2°)3) craTi® 11,pacCMATDEBADTCE RaX NOTOXOL-
HHe HaJOTH. .

4-# Bugop : Cr. YII BiV) - YMemENeHNe ¢ DpEMEHCHWeM "ycaoBHOM
I HaroTOoBOY CHUAKH"
/" Tax sparing credit"/

1. Horma Jumo,mpoxwsabmee 3 OZHOM JOroBapEBanmieMcH :
TocymapeTse,mofy9aeT BHILIETH,ROTODHE, B COOTBETCTREE ¢ DOJCREHHA-
ME CTAT:H TI, noJIexaT HANOTOQOGKOREHV0 B IPyTIoM JOroBapEBapileMCs
TocyzapcTse E mOABSYeTCA TaM CHeN@arEHON Hajorosod JToTOR,

DEPBCE TOCYIADCTBO IPMMEHSET K JHAY - DOTyJaTeN® BHINAT,B OTHONEHMH
FAJIOT2, KOTOPHM OHO OGNAaTaeT eI IOXOIH, BWIeT pa3uuik mcel
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cyvMe, kKoTopad Ge3 3To# JBTOTH JOMEH2 OWia 6 GHTEH BHIATER2
B JDPYI'OM TOCYJADPCTEe B IODAKKE HAJora H2 TR BHIIATH.

2., Jaa memett 33HHOT'O BHYETA HAJNOI'H, UPENYCMOTDEHHHE B
IyHKTaxX 2, a)i ﬁ-z. b 3‘1) craTs I, par':‘crmm*pmmgg Kax -
ODONOXOIHNE H2JOTH. _

¥
PASHHE IONOIEHAA

CTATH] YIII

HezmoovmeHRne IHCK

- Ia B COOTBETCTEHR C OM HERONYmEeHUS IRCK '
H3MOKCHHHM B CTATHe 6 | orocroponaeﬁ%asem 68 BaCaxAmin
IBOMHOTO HAJIOTOOGNIOREHAS BHIVIAT 23TODCKOIO BOSHATDERNEHEA,
Tparjase QOfHoro Jorosapmaapmerocs IOCYIApeTBa He 06IaranTcs
B IpyioM JoromapmBammemca T'oCyIapcTBe EFHKAKAM HANOTOM, OCHOBAH-
HEM Ha CyMME BHILIATH IO 23TOPCKOMY IpaBY B CRABAHAOMY C HEM
00A3aTesCTEY , KOTOPHS FRIASTCA WEHM WK Covee TAREJIN 3eM
T, ROTOPQMYy HOIBePrabnTCH WIZE MOTYT NOXBEFTATHECH I'DAZIAEE
STOTO IPYTOT0 TOCYZADCTER,KOTODHE HAXONATCH B TaXOM Xe
TOJOREHVM, STOT NDUHIMED IOpMMEeRSeTCA TaxXge,Ee3aBACEMO OT
TOJNOReEm! cTaTs; I, K JMUaM, KOTODHE E& IpDOREBanT EM B OZHOM,
B IDyToM JoroBapzsapumeMcd I'oCcyZapcTBe. '

2. JEne Ce3 IpasIaNCcTBa, ODOXEBARIEE B OIEOM JOTORSDEBAY-
meMcg TocylapcTde, He OQJNaravTcs HY B OTHOM,HH B IPyIOM
LoropapasanmeMcH T_‘ocynapcwse HER2KMY BANOTOM, OCHOBEHEHM

HA CyMMe BHIUIATH [10 ABTOPCKOMY IDABY BiIA CBASAHAOMY C EEM
00A3aATENIRCTREY, KOTOTHE ARMYEeTCS THHM WIX O60Tee TARSJHM, YeM
TO, KOTOPOMY LOZBEDTranTCH WM MOTYT UOIBEPreThCA I'PARIAHE
COOTBETCTBYKUETO I'OCYIRDPCTER,HAXCIHAMMECS B TAKOM 2 IOJNOXCHHEHA,

3, HanorooGiIcReHEe,0CHOBAHYOS EA CYMME BHIIAT a3TOPCEOTO
BOSHAI'DAXAEHNA ¥ UDIMEHREMOE X HOCTOAHNOMY NpPeICTaBRuTeJBCTEY,
KOTODOE NpelIpuATEE OFHOTC HorosapuBaimerocd IoCyRepcTsa
7MeeT B IpyrowM LoroszapreamiieMcA I0CYZapcTBe,He JCTAHARMMBAETCSA
B 3TOM IDPYI'OM I'OCYIAapCTRBe H2 YCJIOBEAX MeHee ONaroNpURTHHX,

YeM HAJNOTOOGNOREHNE,OCHOBAHHOS Ha CyMMEe TaXOoro Xe POoIa BHIIAT,
IPENOprATHY STOT0 IPYyroro I'OCYASpPCTBa, OCYHECTRIAMEZEX TY Ee
IeATeNRHOC T HacToAmee NOJOReHEe He MOX2T TOJKOBATBCHA KaR
ofs3uBanmee onxo Joropapueanmeecs I'OCYIapeTBO OPeIOCTEBIATE
JMUAM, TPOETE2iIMM B IpyTom JorosapusanmeMca I'ocyRapcTse

7 mMeYUIM ONMHAKOROE MHHUHAHCOBOS NOJIOESHNE ,NepPCORaNBPHHE JBIOTH,
CHEREHVWe ¥ COKpAUleHVEe HANOTOB B 3&BHCAMOCTH OT MATEDEANBHOTO H
cenMeHOTO NONOREHNKA,KOTODHE OHO HpPeINCTaBRAST COOCTBEHHHM IDAKIA-~
HaM.
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%, Npe yenonmx codmomenns ponoxeruft ( myuxra 4 cratsm JI A ).

~{ ny=xTa b craTe® Y1 B WM Y1 C ),BHIIATE NPOYSBOIUMHE HDENIPUATH-
em omroro JoroBapEBaplieroca ['OCymApeTEa JHIY , TDOXUBANIEMY B

Ipyrom JoroBapuaanmeMcs I'OCYAApCTBe , yIUTHBAKNTCH OPH ONpeIeseHY:

06JI2TaEMHX HANOTOM JOXONOB VKABAHHOTC NDEANPHATHR HE TeX e

VCJAOBERX ,KAK eCJid GH OH# BHILIAYUBAIHCE JOIY , TPOXEKBANTEMY B -

TepBOM TOCYIapCTBE.

5. Ilpemmpurrua opHoro JHoropapupanmerocf I'ocyAapcTBa,KalNTan
KOTOPHX [OJHOCTED WM YACTHYHO, ITDAMO IWIX KOCBEHO HAXOIATCH -

B DACTNODIRSHAE WIH TOJ KOHTPOJEM ONHOI'O WI¥ ReCKOTBKMX JWI,
DpORMBAINX B IpyroM JlorosapupawnieMes I'oCyIapcTee, He O6RATAnTCH
B DepPBOM DOCYIAPCTEBS HUKAKEMM H2JI0DOM, OCHOBAHHEM Ha CyMMe

BHILTAT 110 2BTODCKOMY UOpaBy HIA CBH3aHHOMY C HAM OCR33TeNBCTEY,
ROTODH ARAASTCA UHEM IR Sonee TOEeNHM SeM Te,KOTOPHM
TNOXBEPTaNTCA WM MOTYT HOFBEPTaThCA NONCOHHE IPemNpUAT R

Tepsoro I'OCYIADPCTBa.

8. IllonozeHAs HacTOAUWEed CTATEX IDUMEHSOTCH,HES3aBHCIMO OT
nonoxkeHEl cTaTh¥ II, X Hajsoram. JROOTO XaparTeDa HIX HamMeHO-
BaHuA,

CTATHA IX

iponexyva B3aVMHHX coTiamexw#

I. Horma kaxoe - JRECO JEIO CIWT2ET,¥TO MEDH,TDEEATHE

OIlEH¥M LOT0BaPEBAXIVMCA TOCYAAPCTBOM W ofoMMi J0TroBapEBak—
e I'ocynapersams, BISKyT IR NDORIEXYT AT Hero Haioro-
OGNOXeKKe , HeCOOTRBe TCTRYMEee NOMOXeRIAM HBACTORMEro COTrRamenus,
OHO MORET,He3aBHCHMC OT IPEIYCMOTDSHHENX BEyTPEHHEM 3aKOHO-
JaTeNsCTBOM 3THX TOCYIAPCTB CPeICTB OCRANOBAHNS,TPeICTABETH
.CBO@ TesJO Ha DACCMOTDeHHMe KOMIeTEeHTHOTO opraHa loToBapuBamierocs
TocymapcTBa, B KOTODOM OHO IDOXWBAaEeT, HIM,BCJH €0 IeJo
HoznazaeT NOZ WyHKT I craTed J11I, ROMOETEHTHOIrO Oprasa
Jorosapusapmerocs . I'oCyIapcTsa, TPAXIARTHOM KOTOPOTO OHO
aangeTcd. leno IOMRHO OHTEL NPEICTaBIERO Ha DPACCMOTDeHme B
TedYeHUe TPeX JST nocJe NepBOI'0 YBeIZOMICHUS O MeDe,BeIymexr

K HIOTOOUNOREHIR, e COOTBETCTBYHEMY IOJIOKEHEAM BacTORuero
Cornamernd.

2, KOMIeTeHTHHA OPIaH CTPEMATCH,eChH OPeTEH3MA Opel-
CTARNASTCA eMy OCOCHOBZHHOH % OH CaM He B COCTOAHME UDEHATEH.
YIORAETBODUTESEHOIO PEemeHREA B TEYEHNREe ..... CPOKA,JNHEO.

B Nepmol,00bARNEeEHRY UM COOTBETCTIYKMEMY ODPraRy IpyroTo
TOCYIapeTRa, DA3PSEUTEH TeJ¢ NYTEeM B3aZAMHOTO COIVIaleHud C
XOMOeTSHTHHEM opraxomM Ipyroro Jorosapmsawmerocs I'oCyZapeTBa
C TeM, YTOGH H36eXATE: HANOTOOOIORERUS, He COOTBETCTBYMIIETO
HacTosmemy COTrnameHmp. D3a¥MHOE COrMalleHRe NPHMEHEAEeTCH
HE3a3UCUMO OT CPOKOB, HDSIYCMOTDEHHEHX BHYTDEHHNM 3aKOHO-
JaTeTBCTEOM JOT0BaDpUBANIMXCH’ I'0CYIADCTB.
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3. KompmeTeHTHwe opraxu [orosapuBanipxcs IOCYIAPCTB CTDEMITCA
IIyTeM B32MMHOTO COTVIAMEHWI DA3pemaTs TDYIHOCTE WIK PACCEHBATH
COMHEHVR , KOTOPHE MOTYT BO3HWKHYTHS B CBR3M C TOQNROBAHMEM K
npivMeHerneM HacToAwero Corviamermsa. OHM MOTYT TaKEe IOTOBADPUBATHCA
00 JCTPAHEHUM IBOMHOTO HANOTOOSHOREHRA 3 CJAydYasX, He Ipely-
CMOTDEHEHX B JaHHOM CoryiameHwd .

4, HomneTeHTRue opraHy JorosapmBamumxcA IoCcyIapcTs
MOYYT HeHOCDeNCTBEeHHO CHOCETHCHA MERXY COOGOM B HeJax
IOCTHREHNMA CONMAMEeHN", KaK yRaswsaeTCs B OyHKTax I, 2 @ 3.
ECJE OPeNCTaRETCH, YTO YCTHHE OCMEeH MHEHMAMHA IOJREH
CNOCOGCTEOBaTS COTVIAMEHN, YKASaHHHE OOMEE MHEHMAMM MOXeT
TMETE: MECTO B ROMMCCHE; COCTOSme# M3 OpeactaBuTencit
KOMIIETEHTHEX OpragoB Jorosapmeamumpxcd IOCYZRADCTE.

CTATHA X

Q6MeR  CReIeHFAME

1. KowmmerenTsne opraze lJoropapmsammuxcs IocyIapcT® OCMeER-
BAPTCH CBEINCHNAME, HEOCXOIEMEME INS ODHMEHEHNEA LONORE
gacTofmero. COTVIRNEERA ZIE OONOREHME BHYTDEHEETO 38KOEOIATENb-
¢TRa JoropapmEpaprmxcA I'oCYIapCTE, OTHOCAIRIXCRE X IYCMOT pe HHHM
B yxa3aHHOM COoIvIaleKmW HAJOI2M B TOX Mgpe. B Raxoll 3To
HaJOTOOGNOREHAE EMy Heé IDOTMBODEYHT. OCMeR cBemeHEAME EHe
orpenyuEBaeTcH crarsef 1 macrommero ComamernzA.CBeneHRA,
nonyseHrHe JororapEpanmaMca I'OCYHAPCTBOM, IepEaTed B CEKDETE
TAKEM Be OCPA30M, RaK B CBeJeHUd, IOOIYYEHEHME B pel3yaBTaTe
IpEMEeHEeHEA BRYTDEHHETO 32KOHOTATENRCTBA 3TOrO TOCYLZAapCTBa, H
COOCMANTCA JOEIS JOLIaM ¥ OprasaM, BRIYAR CYIH ¥ AIMUEACTDRTHBEHE
OPTARH , 3aHEMAIIIMCA OIOpeleNeHveM OpPenyCMOTPEHEHX HACTOSHAM
CornameEmueM HAJNOTOB,TLONSIYPAMA WIE IDeCJelOBAHEEM, CRBA3AHHHME

¢ 3TEMY HAIOTAMM,BIE DEUeRMAME IO IOPOMEHEAM, KACARIEMCR STAX
HATOT'OB. UJAHHNE JMIA B OPPaHW UCHOAR3YDT 3THA C3eleHUR

TOALKO B YKABAMHHX NensX, OHE MOTYT CCHIATHCA HA 3TH CBeIerud
B XOIe OyOnBUHEZX 3acenzruil CYACB A B CyNeOHHX DeilleHAIX.

2, Tonoxesmsd ®Ta 1 HM B KOEM_CJay4ae He MOI'YT TONKOBATHCH
Kax oOsswBaxmme loromapuBammeecd I'ocymapcTEo

4) OPUHEMATE AIMARKCTDATHEHHE MepH B HADyUEHHe
¢BOEro BHYTDEHHETO 3aKOHOIATENRCTBA AWM
8IMEHACTPATUBHOR NDAKTUKE, WHM 32X0RONATeNBCTDA
WY aIMEEECTP2TUBHOE OpPaKTUKE IPYyIoro :
Iorozapueanerocs l'ocynapeTea, : :

) coofmaThk CBEleHHT,KOTODHE Ee MOrVE OH OHTB
NONY9eHH Ha OCHOBE er'0 BHYTPEHHEIO 3aKOHONATENB-—
CTBA BMM B PAMKEX €I0 OCHUHOU AZMENECTDATEBHOH
IPaKTHKE WIH 3&KOECIATENBCTBA I AIMKHACTpPATHBHOX
NUAKTEKE IPyTOTO JOTOBapMBANMETOCH LOCYIADCTSA;
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C) TeDemEBATH CRENEHMT,KOTOPHS PACKDHBENT XOMMEDYECKY®

' IPOMHWISHHYR WK IPOOEeCCHOHAILBEYD TalHy mil
KOMMEDIECKHMA MeTOX WIM CBEIEHHUR,Da3IVIAlEHKe KOTOPHX
H2PyWwino OH oluecTBeHHE NODPIMNOK.

CTATES XTI
Cot TIOM2THYSCKIX BV KOHCVARCKIEX SRNCTABATEABRCTE

TNonogerna xacTosuero CoIVIameHwWda He YUEMIADT HANOT'OBHX
OPUBHENETHE, KOTODEME IONB3YWTCH COT INILTOMATHYe CREX
AN ROHCYJNBCHEX NPEICTARMTENRCTB LOroBApUBamuMXcs IocyIapeTs,
a8 TaREe WieHH cemell YKasagFHX JHO B CRIY JuC0 OCMEX HODM MEeXIyHa—
POIHOTO IpaBa, JECO OCOGHX ponoxeHmd cornameswd,

I
BAKTOIHTEHME TOIOREHVA

CTATEA XII

BeTymnexme B_CAIY

I. _Hacrosmee CorsiameHwme OyneT paTz@mnnpoaéHo'n o0MeH
PATEQUKAMMOHHEMYE TDAMOTAME COCTOHTCA B cveses B BOSMOXEO

DEHHER CDOK.

2. CoTyamemwe BCTYINT B CHIY C MOMEHTa OOMEHA PRTEDURAIKOR—
HHMZ TPEMOTEMM ¥ eI'0 NOJOXSHNMA CTaKYT NPUMEHATHCH: :

a) 3 ( TocyZaperse 4 )uee
) B { TocymapcTee B )aue

CTATEA XIII

EEHOHC%

HacTosmee Corsamexwe OCTAHETCH B Cwiée IO Tex IOp, NOKA
OHO He OyIeT IeHOHCHDOBAHO OIHMM %3 [orToBaprBalmEXcR 1'0CyIAPCTE.
Kaxnoe lorosapwBaxiieecs LOCYIAPCTBO MOEET IEHOHCHPOBATSH
Corsamenze ¢ IpemBADHTENLHHM yBeIOMISHUEM IMILTOMATUYECKIM
IyTEeM HE MEHee YeM 33 mecTh MecHleB 0 KOHIA KagIoTo
KaNeHNAPHOTO I'ona,CHelyimero 3a I'OIOM ... B 3TOM CJAysae,
CorsameHne nepecTaeT IDUMEHATHCH:
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a) 3 ( Tocymape™ee A ) oee
b} B { TocymapeTee B ) ...

CTATH XI¥
TorxoBanme

: Jn opuMeHeHBA HacTofmero CorameHms JoToBapmBammmMcs

TocyzapcTBOM JOOOEe BHPaXeHWe,KOTODOMy B HEM Bé X2HO ONpeNeseRnd,
mMeeT CMHCJ, KOTODNHA OpHIREeTCs eMy B MHOIoCTOpOR3el# ROHBEHIME
00 Z36exaHmy TBOMHOTO HAJIOTOOMIOZEHER 2BTODCKOTO BOSHATDARTEHHR,
¥, B CcAyIae OTCYTCTSES TAKOTO JKA32HAA,-B 3aKOHOIATETHCTBE
IABHOI'C TOCYIADCTRA,eCHE TOTBKO KOHTEKCT He TpelyeT HHOR
FHTEpIOpeTallid.

CTATH] X¥

CoOTHOmEH)E MEeXIV HacT CornamermeM T
~ IOT0BO OTHOC CH K DBOVHOMY o

BaJI0 JIOE S HID

B coyuae pACXORNEHMA MEXIY HOOJNOZSHEAMA HACTOSmETO
CoryiamessA B NOJNORSERRMA OT'0 IOTOBODA,OTHOCAUEIoCH K IBOA~
HOMY HAJIOTOOCHNOESHER, KOTODHR CHJ paEee 3aKM09eH MEELY
JorosapuBanmmvica T'OCYIapCTBAMHA, TONOXSHIAA HACTOMLETO
CoTnamerns OYIYT ODEBATHDOBATE B OTHOMEHEAX MERYY 3ITHMK
TOCYISPCTBEME B OGJI2CTH HajorooCNOXEHMA BHIIAT aBTOPCKOTO
BO3EaTPARTESHNT .



16 - 1~

U lanta db 5L Fis Gup 8 )al)
gt £l 33 YL aidac )

el gl o I akan il sanla Koty S YV 1in (Kad Gy GBIl g Wle
SBXa)l i kel B b o GV Tie  Bal (€ f L bl o Slazd) iy al) s
B Gy Jrlan e LA Sk Blate b o ) 53 o




15 ' o e Ko

ool

i b p

(s 2. Lt 3ol
Sl Sl

T I T dqulgsL,Jal,,Ju.yl tan Ub*wl ORI
: s sy il g

¢ ettt Gl a el crsy s ettt 31 Jolg S VL Y Vi pear —

........... (u...i.li abadly b (N
........... (‘L by S (o)
3 pte 385101 3 o LY
S

Gl Al o 0 e+ s B lazl ety ) s ua b azis J L ESL Gl Y Hae b

I el Jp iy a1 ORI el bl Gl alt G RIL S AR s Sl

U——-—-—-Q--vdJln:J“-l-.Lw, wh-uﬁdluﬂddq s e e v e s Gl BIE dwnis A
s i_‘gl'i:'il_l.l.‘-gd-‘\“

e (g o (h
........... ('L,'E.b.dl) o (<)
3 p28 syl It 3 o ladl
SW I e

S pai L 9p o3 le S et ul-““ Tagd oo o Lozl iy Wl s ) 3t
Sl e eadl 2loos¥l o lis o Ley GLBY1 30 0mz a3t ¥ L,; 11.1 ghadl gadl o
L:-JLEJ.'—-'F—.HS JL—-—"!—-—&-HL hUJ,td_ﬂS-hJ'd.b-lJ' U’ Y,s—..EaJ'u,s.h



14 =\ i=

3,211 3 olall

< bl Jols

L plnadt s i bl iy Wl el el bl Jol .y
N PCY IR DU | JRREY YT I PR P IPSY Y 8 IR BT PRI P A BP T R RS T
Yoo ea pylam ¥ elaSn Ayad) celal celo b s Lals, A0 G ladl
@ dmnl Lotz A0 e lgladt Jhoy + o bsdad Jule o LY Vin oo b W1 30ldl anc
ol 2ol Bk Lyl Sy ) @ bpdadl s L,..La.,.. e B lasdl a2t
Ov ! a0 Yl el St dt Led Ly ¢ chlall plaa Y1 I8 Y1 AL Yy 2l al) el

V) it @l T 5L tie bedots 2 G Ll Jeond 31 25 gty
Lt ¥l P o, ¥y ot halt elb, Elazt bl i o R e LU Y ek
JEER I PV PR VS T WHIFOE. S J AR TIRPE . T ....L,J...Jn.z.b lasaa! o lalld) )

C S Gl j,_SL._JL_ CYWNEN]

e Blazdl b Wl ganl Gl i Lol oy gty ol puis o slspne ¥ — v
P ok L b2t

AR ey | P S P PR I UK S S P S| DRSRTEY [ 1 PO DY 008 PR PR BT
TN I W PO

WRLED LRW S | PN |‘_,Li-'-‘J'L¢-A, J-B,_,pL,-,.b.Jg.o-J';-.n_. hplay Yo (o)
!u,-?l 3 3 Lazdi 3% WJ1 @3‘ L ot

¢ byl gom 5 gl sl )l e (L8 Lz o @ lplan YOI ()
cpladl il e L glaid) il o Lgla

3,48 & oladl 3 ula!

B! o1 B Lok s L 3 * Ll

) IR N 13 W%  PEICRS | WP JESTO00 B PRy l.sﬁrls.d Jao ¥
PR W .I.-'ﬁ_' e e o St ley 2 B Lazldl g ol PRIV ) Iy SRR 4] i:.-...«ln.l..-\J'
: ol o il rs_,ium,i QJ,.\.H o il



1} . -y

st ,_,.JIL-,,.n.u,.v!mL...qum..,,a. M ‘._,......L.....nu,..gm‘,»s ....,n.-.
_ c WAL A pde I G Lol o L Sz

o S o U}LW.sLquw.galig»‘la.-..h.ll ela gt Jd, 8151
tle Bty Wim 5t b M ppiioned Lol o1 a3 5 sl 3 WL Gk
B i b lan uk Rpo e d GhIlahall j eais ¥ eTudlein G o2l iyl
e ! e sHeais A LA o Lads e 3] GBS 4 L b bl oY

cob ey a pakld ..,I....Jl,st..

Ly o t,i NRTIN PSS TR TP . A8 SPISEIOL WY TE TN TN . o8 IR PO

Bt 121 3 0 LI

Jole =l sliYierl

Sl 8 o slaadt ol all sl g 3asadl el ol L paas ), 150
oakdt 5,5 ool pi O jaee e Y Tia pKeY g lam nths iy wpk G )
sl AbLl b e g s eSSl ouid Al u-‘-"-'-'-"aﬁﬁ.i‘ R Cannd
ca—s B! Galdt ey aJu."‘S-J g Sl s, lc, L(..gﬁ.lg ol a5 laz i ad 2L
Opete P I 55 gy Lpmin Uhay (I B 3lac ! B Al Bl ABLY (b
Vio pBale plaZ byt B3 g e s AV L YU b GY BB 2 el
(PR )]
L Jepdl L, dasy Jﬁt.._,,i....u IL‘_JC.A.II.»I‘A.@..:-..JHL.L.M “i\'
- b__mw_(_.,,d,du.dx,,i‘ ........ ONN > PRNER DS RIS TS
SV 5o by Al Ja Jhe,a M aly Wl Led AL G st st J1 Gazand]
I 48 FURPH VS SERE U IRCIPIVIRS [ JF I PEN T A B PP LU TN LPORg I P
s—aiadt Bzl s il LT SR adt Jogz, W LS Y1 sy - LY Vs
oo Blasd oandy Wt e S Qe ol o ¢ bl
L;;,ust.y.:cujy, J.,L,;.Juju;yl.,gg,h, ¢ oo St ety L Gamiad! e hll)) e _ p
LS WS L b 5 WYY Vs sy bS8 e 0% B L ety law om
rolE ¥ Tas L (i o I YL G it gl Y ) sl

St M logall Lo, t.,,..o,..L,. Jas o o B las b sy WL il e el soe, ¢

ey Lgii 1 ‘.HJJL.,U gl ob .y 5% 9y n—‘,uJ’ o draidl gaaadl

Lt G o 3Kl Bad ge,b o ) aladl l.uuf..“_, Oded el 1ae Jb Jogdl
JCUC I L IFCHI | QRENS. S S | Py P FON |



12 ) -1 Y=

Taz spering credit _,._LL..Jl f—"'"""" - (¢} sy, aaglad) 3oL C*'JJ")L-‘:';"‘

A ball | $ da,all sasls Slaa ,_,,_....uLn..J' g.,.J,.tJl sanl, l“"' ool Las —
U._....,_’Lb- S el actl A il S aso deolldt 35aU G.b d,-‘l! PR PN
adio ‘_,kL(..a,n: ! d.g,all,_,- Lagss Jilasdl o ..l.g.v.'..-.Jl‘.,a.Jl ek VL L EOLE R WA
)_._--ild.b-!.“d.bu, ‘_,.)»..“ eV i !,de Muﬁgd‘#'v‘u;ﬂlﬁ
o Jlanl ein e dy S

(VY7 /Y3 V)7 17% osfidl Lot jLedl cSLall Lous o asdt 1ae LY _ ¢
T Y T P

e
gz Kol
a.bts oLt

- 1) JE

ol GLLY 3ouan 356 Yl o a...;L..J!s.'l..ll Cony) 5 Y el p e T Beb oy
iy A i) gible iy ¥ ¢ GBI Geie Silan b gl g 9 Vil
Bl seie d"-""u-' S k. e ,s 4y 1u,s‘£|aaLA.Jla.54Jl o w.lsLn-.J'
‘-——rJe;-ch'uS-e 31 iy A L o L g ) ik cor bin RUSTIIP JY
RPCOIROPRI | TN 1IN ¥ IR 00 X RN IR BPURT PPPPSL | I T | ek b
t._»i:..xs,lu,.m...,_nu_.,g...uu..,i ERE W | l,....Ju...ul,_,,L.._.si o Laed 1ot

: u—-.r-b"-"ﬁ." o) o Slazl cm-b-d'd-'-‘ b Opeciad| Gpmiand) gug us piaias Yy
P -ﬂ-ryrb-"d, ,lul..ﬂn.l“_,.,.ua Jl.na-u-._]..n.n- N uka.,).ad,ﬂ P ,_,,--b'a—dl
o= asadliah ul pible L pas o oSyl aie A1 hal oo Labe age o) Gikss
. R Y LR
do Ld piss ly i) i Sflas lai Ukmjﬁmwlé_uwy —
¢ ISt W W G o land) candy all s Y aag b shas LSl W
OB Y| PPN TR 3] I CL PSS [ PP S W L SOR0Y | BOY (SRS K. IR
Pl BN i L @ s Ve s aly ) s ey b il i b e T L
OORNUEICI DT | IRFCUPST[ PP SRS APEL Uk‘.._,_u RTSPORCS T RO |
WN;L}‘:AJ' L(...ﬁ. el asis L Sy Yla..uLn_.ﬂde_:JI u.' uq.....n.Jl
NEWLITE L U iut._,w DLl ey B! 2 Vitaly Sy

:'[-t,a;auiaaul oo 3l ‘I_‘:ﬁ'ill_.ll._.ﬂ RN .,,.,,_uj "E"j‘" et g



11 | -t

! a2l

( ‘b ) ae b Gl

Sl L as () Laa b ol o YW Laa

Ordinary credit

L__..J’..l.“ Ja.glaﬂwb- .J.Ln.a U-..rdsLn.-J‘ us.J,-lJ‘ J..l.a-l..rr,.:.. L,.ols..-‘ Lae - 3
. J;_.pﬂ'dAJIAﬂ‘l'aJ_,AJI‘;M@:JJ'AQJaJJ Lol L&l,-r,n.llgﬂdup'J' ‘u‘k"'f"]‘"“‘

eIt U5 agmil Js iy, d e i i Gl ppasallidt w of e Yy
. _;,s._‘mz.;st..:...u Wyl iyl dasladl Jrbaadd

(V) 7977 900 ) 2177 el Lt jlaadt et ol paes w9 Vae g 139 -y
. Jseadt u.!.r. s el actdl ol .

Full credit  J—aLS) —asdl _ oy tLaa i sotdl o ol Las Yt

‘_,__.:d_.g)..aﬂa..mb- Jtbem oo aBlacJl U-...J,.AJl\;_u-L.r....a.. ol Leae o
I XU UJ,?lLJ,.IJl SL BC PR SO U | I SV B | \ﬁa-’JLa.‘Ls._;)_-a-ﬂo.:.sL.n_-Jl Js W1

P PSSO [ SOOI | SN UOO - DU | Y € VSR DPY U8 B PORC -1 [ SV | QR0
. J;..J-%'BJ.EL.;‘:,J"&J’JJI

(V) 7=77301) 717 v oAVL Lot et o a)h o s RO [ TIPS TS S
. w..ull,k __‘I.,.éa.,l:...,a,.;L:JI;.:LJIL-,.

Matching credit lJ_"'“f—""'” ) fLaaLlzoldl . oeJtdt Lea Yi

L,_va_gfa.UL..n.aL-. Lflas s aslazt w_Jj.L“,_;J_.h-Lr..d- U...al.q... Lue -

J i d.l,')fla.__l,_dl A I SR W) U | B Y N &YL:..LJ)_.,.ﬁla.uLn...JI ady 21
[ S| SR P W l_a.L,.r_..-..JluJ.:l-l-J’ bl Lessic oy alt o

J—tlastl e ds Lt._-d_,&t‘zd‘dJ,.l_llm..LﬁL'ai.ulu_J\_L“,M N K PPSLRT TR IR |

: ¥ b s e

t__,-.h___.._..__.:.‘._3.-Jl.. (SEUIY | S RO VN | LY | B L S 1_',_3&1)___;3 - ¥
Ji b et e Lca cLlaoldl e (1) o/ s (1) 17y



- 10 -} -

it gly 2 V1 g

AR VN | I IO W

e T A TR R Ve

s I aieat
jg.%..__ﬂ ) ean Ll ’a..;l..ﬁ

(T LI

RITTN P 1) Whaaldtaotd o Y Les vt

iyl il hasls Jlan ad lendl pandy 0 ol pde olin Lo
si b des Gy B SLas aly W b ¢ aw Ll 2ol By By 5 V1 3 s Lad
R S [P RS WPSRPTAN B2 R PRI RS T PP PRV 'S VUS| IR L P |

' . a_.,,;._n

POV I RO P DI ) SR U Y L I N TR P

eyl oAl aaste Jtlas s SLasdl oty b aa e Gtz Lo
o Jlasdl e an iac (SN AL I BB ¢ B slE ot (e Y sy s Y13 s e
o 3Lisadl Jtlaadit el GVl e Gy jpee cildpny o pddteldd Ji o e dyall
PRI S WP | [PPSR AP DY | 7S TES [V 108 I DRSS SO0 1B - SO DUPPT A WA

vl Yl s ) 38 ddl Jelaodt T o by B s

el asli el oty Y1 Bl g Ve (7 ) i Ll 3 old) e JB Las Y

il aasle Sl a5 i Landl a3ty ) s b e Gols, L

PO NPUL | JPX IR TSR N | TSI W I S [T PRI T VT UPEN L WS | e

[PPSR WSO PR SN PO (I IEAV 5 SV S QRN [ W 1 (| S [N
VTIPS [ R TPCN [ E W IR0 PPN | Y K] PN VUYL PO Pt



S PN | WS |

{ ‘l—> ) a_....JL.J!eJLJl

l.""""" g-u,d“ .Lu‘,.u L’"" dhbﬁjc.d.‘iyl dJ,J,ta...Jl dJ,J U"“"')‘ﬂJlJ"{)@J,‘
wGYaho

. d.a-.ilu,.l.ll“,oa.g}.aﬂ d,-ila.nLn...JlaJ,.xJL.ﬁ.n.Jay.:.Jl, Sl

il Ghg,all Slaadl e de pass of pen o oem - v
LS 151 oKy oyt il g 0a) Guby Leag Liad amye (5155 Lacdl
ot st 10 b Alasadl G palt wz D Jolaadl o iy Loty
g eaialt S ULl samdy o Jhaadd Gdlen V1Bl 0 T s
PRI th%#'%ﬁl ¢ Lpdr Jaloe slEL s lacll! Jo !
B W |

e oL it

VSRR UURTIIN RUPIUS W31 § TRVIPUCN [} TNPIRPUS WL SAPET:
) ) WEY o

o eesladipalall gasd 6 beats dnge 2GR Gaia tlan pdis |y
Jolashs a8t 5 0L A (e M3 Blazdi Ayl b Lede hadll auinandd T adly
. ¢ Jais

G B FLRI W eslal Lat J..Ln_leo.mc..m... o g 6 B35 gy
el oo () B b Bl g Tl landt e Ladl) st Ui 3y
e Sl )



il ) Rl Ry dl ity bl A VUil e 270 % b (o)
o .L.-Jw,.ul R TIPROUL I WGV I WRTI FEY LI PRI W1 W 11 W1 IESRR g
cAllil W A el tL i Wl Lyeante o Y bl We

ooy MV G asl g5 il ¢ Blaad) . 4_..:..J|UK|JI‘-,]#,,.|JI rls.n.lg)_._,’!_r

Lebo bl L1 o dtlaad) L,...‘..'E..n G BB LasIlad all 5 ol ¢ s Shaza)
B« Lf..‘o.g.-.,.a...,l.-aa»l- Serb (F Mt Bipalely Ly 3 g Wl Tl M e L le i
st ] et it ) eliy M Whgye Jilmadl e @ alys 5. a8 JUSN 51 B Laa) u..u
dndo Il L amps il A adt G V) Slandl b s 20 ey Y UL 0dn i Laz )
. _L.sss..,wt,‘iz....;..u dE M Slasdt e iy L i oSh .a-..,una.gw,'iw...u

2 B sy Bl S Gt el IV s ¢ s Bz iy D e IS S — g
J—e o Wyl aheay s dlan Bl .a,‘....JIL,.Jaa.UlSu.Jl._LLuJI
"bt-'“’})-l’u'si ‘-’5;—“'0‘-"@4’3"' ‘-l’""'i [V T ‘-)"-"J-v- O Milaouy baze
ede St Jeadl 1 g 35S oL..JI.JS..::._;.»JI blast 5. o0 o b St

G B Gghene 1p2le ARzt piled) Bhasdl o St oV mmg c Tl ,...s,\..sn,
ot Lo 1 Lidas il 3l T asTal fgud) e GHCULL) dop (g a5s ally
L wmgs sHlahadl jtlh f,‘Jl 1-3.‘...1&,-.:.”.._,,._.“ < Uy padly 310 ¥ el i
PE- S Ju.p ‘“*J'L'"U"‘-t Ly o ._;fda.t..; aJ d ,1 HE.J'&J;EJ‘ i FIUL L Ly W N
el¥ 1t %...t,,.l dmgs o L B3l 51 Bt il ad ) I G .J.L.,._n

cuphd b
i Wb s Lan) Lz Giadeadl Geiodl & ulall 3313 Gudd) dllasd) Gle 1) __:_)
sl s i B bLS At oo Sl el e Y0 v sy g1 bl Be] Gods
'E'a,..aL..lg sl
S| -0 | ]

(J19) dwoldizald!

gl o o e
P LI SN w“bwawiﬂdldhlwyulwl JE L
o Sland) Wb i i SV cetall s s ‘Ju,s.‘ild.ul-_q.!'



A | ) et ez, Y Uns e S hind e @ alys '3 8 JLI T B et o8 5l 1 4 Ly
PO N R DUC S TN 3 18 PRI R SRR RTIP IR IRE R SR T YT
v 353 0Bl ) G e ) Sl e oty b i oS s E Y BB T G2

U2 st a3 el yd el Wt il el 31 S 5 0 S lazadl Guady W) o S (6 ¢

Wity Beot o o6 Lishob iy oz slae (81 6150wt Loy 5 0
b Iz bl Oy Gl bl parl abatl AW L Ui
1ot 3B 5 Bl dnte oS dadt Joadt 1S 51 38 auh Slait JCas s Wb LA S e
S e o T VNI S EARS U DR JOL RS SN T PPN ) L) PR L PR VSO [CTOCRN SYPRIRN
oYt Sy s b ¢ Libas ) a3 sl Y asl it aug)) e i L)
ol ctalasd) Ly dngs @ aly ) prtlne i) Vi) Seggotad! Bageadl @ pandly
TR WORIC | I 7L PRI L TR N~ | [P SIUNPR NePyry | Ves W I P I WY L NPT

RPIPALSHE LT T A5 DPSAIN TV IV Rt U9 P2 sttty .

e W5 Wl Lo 3 s 1 Ggdondd B abadly ) ) Bl Uland) el 151 _3

i) s i 5Bl Blandl o et dlls b Yy gy 5y b pEal Gabs
' ' Ez._..n...lg ast ot

A e s all

(peon) G oLl 3ol JY

NS PV CY PSRN URTRR ) 1 PUNEIRIONS WO | ISP yc
o Bzl el alt o S (B aipall Byl g Y

b L dmpe GBI G b Slaadle o Sl pnly UL Bgallpass — )

NS LIl U e Lt s it s sl s SLa Gty )
( 7)) sfosit]aan i ledt e Ll o elble el
7¥3)0vy /v [o AN 2l Wyt Wl gaset sy [(v) Yy 5]
Sl Wt Yla gasI ol E(n <

g B Lente Lod dage 2313 Blazd! a5 Ji ol G Silaod) pdiss boais ¢
S tand) Wb o il At d) Lo pi N d Sl ab Wl WSS, bl b
tsead Vin Gk alasd) Colatlis o e X
o AV il el a2l ettt Jshaadl alla Y12l o 277 b (1)
U iy el dlasdl i, all auil Jilea U Adlas YV AL SSY e
crLA W A i adh GV W G L e ! L)



5 -1 -

oSk s U b o i85 asB) it b i ugall Lo aeps Gl Al (i, all B Laadt pass
o b ii#&]l,l'a....j..”_ 1 ult u-"'J""""‘!"-"O' Camdr LJ..I'&,

J2 Lt a2 1 5 s VA8t W) Gfd) el ) s ¢ S Lzl ey ) o S 5 —
Hizamsy e oo Wil gt akinany s shline (61 01y winedl Ldom, o8
Dzl G sable OSgb el Gy Kt gakl absl,i dhaViw el b Jab .
Bt B 5} 8210 hmafe 55301 dond! e 5135 Gt BLAi) 5 5 I L2 S0 e gk
oyt aad GBI Goi J8lans ptbe Wz W AILAH Jstaadl 0 G oo Ji0ad o Jmgy - d a4k
W335 Lo Liies I a0 5 ae ! dt Y ast i gt Wi pas sV e LU e
Wb Ly amgs (@Y gt (3 M s i) Vg G ] Begead) iy il 3,0 2 Uiy e
RTIRN  SOE - S X | U CONDUNRCNSPIFS SR ) I ALY S ) el o a1 ) Buugd)
ther ¥ 35 pemg o ) wags I Ll 3 s il o Bt dunft I gl Jlaadt
' .._;).sj a.,b

sgm—ing Wo s Wlna ! Lts b0 (AJ1 Godald By o lad) 35t a0 Geddl Wlland) agyle 151 :]
as i Bedl o i LBLU allaadl oo SGad) i Gl Y1 x 5y SRl el ks
' [ oy whally
st aaall

(*L) aaldlaoladl

oS pdy o iedlah gy BBV AL 3 e Bapddl s s
O Fliznad) oty I 0 8 (3 gu it bl culs

rgd adly s Blas iy Wi sl (§ Lpnsite vy 1B i b Slandlpdic )

cos Slandt gk all i ot bal) e Y16 Slasdt dly il L il apicead)

(1) 177 [l Jomit Ll el st all o Lol g WY

(¥ /v [osiddl ol 5 Wahul Wl Gaskitioee [ (v) Yy s ]
L)l Wl grswlioWlo vy w/y 5]

' &@)ﬁmww %ﬂ@‘lﬁwll’; -L"gi Ja ! lg).?..‘ J.!Lu_s..l‘ b Yol -9

e W o Blaed) Wb oo laill siieadl Ly miadl 3.8 azdl 3b adl 5 U iS o2l 28

CU VIR T PR TR W IGI S 0T RS S S ORI T PRI S YOVRRTE ST | QPREIN
vabYlaha p Slanladba Y inidl gey”p 5 peiad!

o—,-'-u-b-\."q_f.la-‘ u‘if‘s"" g&l.n.?Jlo. -I._..i:.—..‘_llols‘.:ﬂ Y 5 O!-".'}‘i'"f&‘l (S yam> ¥ —
L bt L, Jihaodt Lo acbidl (a1 305 Lazdl 3l w3 oyl o o 25 Lnzdd

. L3
36 —mae 50 3 e85 b e Wit B Ll ¢ Ler 8 Jgomge 3310 Gnchs JO s )l 31 Lsbio



g Rl gt u.g:lzq.b.g.n ,_,,...:h SBizay oy e b Madd s i, a2z, ¥ 6 15t (0
dlad peale ‘1-r|-~lﬁ)-=-'fu\~'-:¢-‘-@h

3 lasd sl 5 atla a....}.uu,_,,..»l.._..nu.,_gm g.a...}la....,hﬂ._.,....d Yy o

OO SST N T 0N UM BRN T /3% [ DUURR S S D B S P DU I OU Py |
c Il b Glw (§prcke 9 8 WS OB (e i i ey S 5T ey ¥ sTag oY1
et o oo goles Fue 3Lad! ab Golad Lojic oS 51 S b las busd? i oS Luis ol L6
aldlsdn g el gl Jite gy JAS poar Y ol Rl

i T .J)L-u.'g...) ._;,-‘ﬂa.l,,.n.ihd.b L,LL... ,_,-)L..,lu,i.‘lleml.-....ll
Esfw“'dh—#ursﬂ'd‘w‘-""*u'd-“*"-’-”u'-' '-t-----wf-'t-*‘-h-'J'‘(’j i

oot ¢ dead) o 31 el LGS G Vil T B B ” Bl adie —
s S el 55 B e BV Gl M 30l 0 il eyl

e

"'.'J'.)‘!Jl'ué)i asls

2w LIV 3 oL

w2 s bl
o Yt il

() de ol ol

d_,--'“d.b-dl ,_,u...,l: sl ol

iy o l—:-aa-dﬁ:-uJ"-'-B*J' dobe Slan e iy)bpp0 sae 0¥ ‘.;'-‘-” Eaislebope — 3
Vis o8 151 e ¥ alh ot el o ;g,—»ﬂIo.a.eLn..Jld.b-UL,f-hJar,.r.th, 3 laz,

.J;L:.:.Jl O gadd] Apitnt) g r,i.Jl

Sl Poms e JElaad! e aiz 1 tsa.,l._,t._.,_m..,., R HI N Cod spms ¥ —
o e Do Lo o) Lol Uiz LY 5tV gt Lpusd e il 5 ¥ B 5 Lz

B BRSOV A A S T@.u By gy 3 ',.a-.,.a...La..wb,_,gJLUsUi:.--a...(..l5 Lir 2 Jpanse
n..J'ad'o-l..buu a._,l...l'lo.astJ' la_l.aJiA__é.‘Jl‘.l.h..)l.uLL.. Flaoh ¢ © ks )



b -t~
s ot gLl gec s o5 LanS! onidy A Bani)

tT N'ﬁh‘wde'ﬂ,djlw(‘,’l@Jlf‘)"ﬂu.ln‘_fu-_-}ulll.ﬂ__‘-
el L1l hj CUL""“"')L"‘)" H.,th wJ’a..DL:...J'dJJJJ! t;’ l@.Hub)
v Compbt el jes t,....L.L.L_._n crdy WL dazint

e laJt 3 LI

sl 2l it all Gt

NEREUF R - | PR 05| g W - ‘,L.,:n | i N RNV WOV N [ i PSRV SR
‘ . m,iﬂ.ﬁ L‘,_Ll.....l.d‘......
Dokl b ¢ el da t It Bl Sy e Jat - :l

e 21000 (‘ )

cE— (w)

‘ ‘-"--"d’f (-‘l_

K _u.ulr.;.,,trj_..h.,, r—"du"f- { 9

a.h_l’_u b)LM—u)HHLJJJIhJJJL,'tH i HL-&h—”L'Mq‘|—L-w' l-é 5 U“"’ (J)

caboN e pad! Ui it 15k L-,-.LLnJ!u.r.n_,-.:,Tc_.L,.,mh_,,UaJs,.
.Cﬁ_:....'é..\.Jj'&J,.AJI___,..r'..‘JT 5‘4..' “'J’E}J"""I,U ..Jt‘)-.l...’ﬂ-*uu-”q

S KT SN N S S VD IS PR RPCE L P8 QL W
¢ D Sl (Ll e o i wpad LI lusaa (1)
e i ol Lsss o dLasld ool ot o deepe Bliza W ()
cuprlilan s L'..-...a.-a.- s oyead AP Spbodl (Ll o doope Bliza V1 ()

‘_:.L.__.,l.-,.c.e.,f Geda ,M,ftl_.--l):.‘ .:,,..J;:..,l:. ‘_]L;TJ;.___lgl_g-_,,yt ( )

¢ ¢

A

e loapladt o agsi) o L a el ot el Jled i sleely Slea ¥t ()
RN DA BPISOWCII U I D 1] 100X I3 WS SO T P A |

PJ’A!'JJL":'J*J-J‘M'H( T2 'J-\.;JJ.I.“ Est ‘L:l-l_ £
a3 Jizad! Sl U8y ai o 5,2 Y1 ezt ay al) aasls 4L_.._.L._.J ‘_,.,.ut_.....n
: Jjjyld.l,-i.” S.’; d-.‘lJﬂ.-_-S-":L,LA._; - d)’JJIG,-.nJﬁ

,.....uu JEPUVEIS 1 DUER D e Lo Doy g IV Gk gazz, B 131 (1)

IETRRDIE POy EUONACYN RPUL L Y AP N D-T R S | Iy oLuJ!r_»L



3 - V-
¢ a1 B dy WL pde s sy sLau
s ok 'Q,.:LI,."?‘..IS‘;J.L.: ()
¢ Ly o deind aleladt Ju,,aut,.._. h)

L.._....l.-.L W'uwbkpm‘lusf‘-’ b)—.‘JlJL‘hﬂuﬂ‘e‘h (t_-)
4 LAJJJ g"-’d}"“-'-"c:‘)—-'-lj

" razsall dhbt T B te slb ()
‘ oovo_v-oo..o L’]F‘((JJ‘ZJ,J-L’)M'\{ (])
[ .0.0.0000_.‘,]‘,‘ (‘L.,'&J}.LU)'L,.....:JL,(T)

e U.l,}llul.JL. Il Ciyanl) Bub * A Ggis Jlas " 3le i ()
il e Jlan b peallgba ey L oY a0 aas aste Wt

dul Wl u Wl G el la....b G Geda Jlan e w173, is ()
et las '_,Js g‘s“;‘“-“cbubﬂddlﬁgt‘“‘-"ﬂ"m RTINS § BEW At
' ' R Rt

e i) 31 2 LI JJI_,Jlt.ng_nJJ lo..i:a Y PN | PIRE AJ,.L“ o)Lt-,-.n.o (+)
C iilasie SSlan b aalt g 1,.,,91,_,.;!,, L....uf,.l)‘il 30 aat 351 Yl

;.al.l..ﬂl on BIEINTOWL o000 G panl) BB 7 il AN o)L,ﬁ).....u ()
-l_..s.-u.lj...ll dsie Jilan ' g adie oyl gulic L...n.si)J:'il 30 dade "
LoD LI T SO TPA 6 | 21 N | B

USR] PP T R T

g___,,,an I,.:_,‘Jldulu L.L_sl,wlu.u_.' !.LYIU.&.JLch.JLJIU.y 4,...11

L B e Sl b

il K U.M..,_,,.»LA_.M oty AV LS 5 Lde o1V aal o La Ly
Y T PV g ¥ .J.b-ugo.mo,ubo,kt

l,,.._.i\..‘,l..a‘;...d 5|..1|, . erir:-iac,s.“a.deld,quq,Lp.H H)
o,,:'..n:.‘i)",n,.a.».«.“»b)lﬁ\_»& wJ‘dJ,-lJlggl...a.,...uul; u-...l,.d'l.f
¢ (pendlandlan S0 ) Byty a2l U

] o (1351 Gl eedlan S Leple @ ah ) @aas 0 15 ()
¢ 30k L prie QW W1 G L iy U osidy 1 e sl g 10 S

J....-.--.,..l.. Ll ot e oS o0 ol N 8L G20k i, (B 1O) ()
- ¢ Lemin Jone WAl G L
ARl Lﬁimhég,iw,ulwsmh 5156 ()



2

-_Y =

Sl V) Vin o abytl) )b s s @l 3,50k Lt jLadd el cabli i
‘ . l1~:- Y-Lg,‘&!“..'ll '&JliJlg,..‘.I).a.ll Uk;"‘l:j

rliae 50 )l L 55 oF o B Lasdl cpnly WL Bami il bl i - ¢

el gy gl Loy 5 e Lt S Leati ol B 058 @i e aall, fise
| Ja Lt et )

Pl Angeall

m—sﬁwzwﬂ;u:w‘ﬁéwwl&mgw o Y 1as 5y oy
celobl ¢ Lelians B by Lo co8 L cadaasilatin, Jfa i Lfst._._.a;,t_-)
o Jlaadl s dn idi po Lol o100 Ly i) eim Slam b Gy ke

i oap WYl Vs bk sl Jteshal o) -y

(QJI Uyl ) H
C&,Jl;-_-Yng..aJla,,,a_j 1)
CoiY doall cets) ()

....... (Y)

- (‘b y 4 (o)
(Pl Y bl ag, o) ()
LI Js i csle (1)
. _ ceeces (Y)
Ciin 5l 5 vonel) Ldiay o8 B lazadl oady il o talil Gl — ¢
izl )k oy gy Lemr s b Leio S Leadn ol 5 % 200Dl
' ' .['LJ.,L...JI

PRI PeY| PR T

e iis o o lis ;GBS GO

¢t aalandl A VI AN 7, * o Blaad) iy W sanT g by aade (T )
cteasaly Sl o gl e

¢ PV e ity Bl K0l V1N T ans al e Jets (o)

PPRPYES 9 IPCPRRNT 3 ) BUICTOSPTAERN . S "ﬂs)—‘-‘"wé-’-’f (=)
- el LA 25 pLEY

3 aslazdtaly Wb sbonr , 2o slandl Lty Wt saabslac * e Gl (o)

R PO QRSO PRV DTS PYSCCUNE | ETRI DR | T s



-t

i S Johan o il & 2IORA ol i ts"‘}}": LS’L:L;L‘:
gl aal. v

J.,L_p L.ul,lgila.:.a.n_-.ﬂ 3L Y qﬂlJJIUJu|J~L¢LHu,
e il o a0 el ¥ A iy o M i Silan e A gy Yl
¢ aI B e LRis) o o, kT

S ¥l sobs Jbw ”Jj‘

wiaddt Slandly ouindt oLt Iy Y 5 oLIN

ey AV S ol G il i e W LW e GUSYL Vi e
v Lall gl e wslazt

oo B lasd) ey 1 g am b boc 150 Gt Gaia Jtlen le Gl am by | g
S 313 B lazall aly L L Lt st 5,

PPN | PO JY [ YL S 1 P

s_-jTZ..i....AJi

Q__.Jchwta,)L.ythuhmw Teshan Lk sleYlie b, o
Lt o LY Cadend) Lo T ac b !.1,1.,,..,_,1_) o B Laz ! candy !
fden o2 Ladley o100 Ly G gia Slan Gl Bogdecalo bov Ldeass B yby Lisssy
L,_l!_,i-.__u v de @y e lalaie L ddl.__,l,.ath:u.,u. Sy ¢ Jslasdb o dn

N TP | B -

a-—mgnuwmwwhw'mu'mmuwww'wwu .
: aols

(T, ) 5 ANy
C'&__:..LJl ‘_}:..JJIL:)&:) (1)
(a—badt saWesaly (y)
........ (v)

("Ll 4 ()
Ca—babadl Jofag,87) ()
Ciebadl aWos,ally ()
....... (v)

bl dlinldl L Vo bl ¥ ) cehall Jde stV 1as el b,









Certified true copy XX VIIL.1 a)

Copie certifiée conforme XX VIIIL.1 (a)
June 1981



